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LOK SABHA
Monday, 15th September, 19838,

The Lok Sabha met at Eleven of
the Clock

[Mz. Srxaxer in the Chair]
ORAL ANSWERS TO QUESTIONS

Ineidents of “Alarm Chain” Pulling

*1223. Shri Damani: Will the Minis-
ter of Rallways be pleased to state:

(a) how many incidents of “Alarm
Chain” pulling have so far occurred
on the Indian Railways during 1938;

(b) how many of these caused un-
justified stoppage; and

(c) what action is being taken to
avoid misuse of the “Alarm Chain"?

The Deputy Minister of Railways
(S8hri Shahnawaz Khan): (a) 26,749
upto June, 1958,

(b) 23,006,

(c¢) A statement is placed on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 71]

Shri Damani: May I know in which
class and in which railway zone the
pulling of alarm chains has been
excessive, and how many trains were
delayed due to this trouble?

Shri Shahnawas Khan: Chaing are
mostly pulled from third class com-
partments, but occasionally ticketleas
travellery enter first class compart-
ments also and pull chains from there.
The zones mostly affected are: Eastern
Railway, South-Eastern Railway and
North-Eastern Railway.

184(A) L8D--1.
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8hri Damani: May I know whether
there is a move that the wlarm chain
facility has to be discontinued; if so,
what other safety measures are being
considered?

Shri Shahnawax Khan: There is no
proposal to do away with the alarm
chain on a wholesale basis, but we
had to resort to this exireme step on
sections which are very badly affect-
ed, and we have had to blank off
alarm chaing on certain sections only,

Shri Hem Barua: May I know if the
Government have any information as
to the number of jncidents of alarm
chain pulling that were done with the
avowed intention of looting and sabot-
age?

Shri Shahnawar Khan: We have no
separate statistics for that, because it
is very difficult to determine the in-
tention of the chain puller; but in
most cases the intention is to get away
without paying the fare.

Shri Hem Barua: May I know if the
Government have prepared any list
showing the number of such incidents
which resulted in looting and sabot-
age?

Mr. Speaker: If looting and sabotage
had followed the pulling of alarm
chains on certain occasions, the hon.
Member wantg to know whether the
number of such incidents has been
maintained separately.

Shri Shahnawazr Khan: A few such
incidents have come to our potice.

Shri Goray: May I know whether
the Government have disconnected the
alarm chains on the Central Railway?

Shri Shahnawas Khan: No, Sir.
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Bhri Goray: I was a victim of this,
that is why I put that question,

Mr, Speaker: Posaibly it was mot
working properly.

Bhri Tangamani: We find from the
statement that more than 23,000 cases
of unjustified alarm chain pulling
occurred in two or three railway zones.
As a result of the action taken, may
I know how many prosecutions have
been launched?

Shri Shahnawax Khan: In the year
1858, up to June, 802 prosecutions
were launched.

Bhri 8. M. Banerjee: May I know
the total amount realised?

Shri D. C. Sharma: The hon.
Deputy Minister stateg that only
about 400 prosecutions have been
launched. May I know what happen.
ed to the other cases?

Shri Shahnawaz Kham: People got
away after pulling the chain before
the railway servants could reach the
spot.

Afforestation in Delhi

*1224. Bhri Naval Prabhakar: Will
the Minister of Food and Agricalture
be pleased to state:

(a) the efforts made with regard to
afforestation in Delhi; and

(b) the acreage of land used for
thig purpose?

The Minister of Ceo-operation (Dr.
F. 8. Deshmukh): (a) A statement is
laid on the Table of the Lok Sabha.

Statement

A Forest Officer was appointed in
1948 to take up afforestation of Delhi
village waste landg by organising Co-
operative Societies. In 1950 the staff
was strengthened and a Forest Ranger,
an additional Forester, six Forest
Guards, and ohe Mali were appointed
to extend this work. By the end of
the First Five Year Plan, seven Co-
operative Societies were organised
and nearly 800 acres were actusally
afforested.

-
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Under the Second Five Year Plan,
four Schemes have been formulated to
further intendify the work of affores-
tation. These Scheme; aim at affores-
tation along Jamuna Bénks to bind
the soil, development of Northern and
Southern ridges, planting trees along
irrigation channels, Railway tracts,
road sides etc. At present there is
a total area of 5,577 acres for affares-
tation, of which 2,047 acres have been
actually afforested so far.

(b) 5,677 acres.

o e STeeT ;W F o qFA
# frs foxr & wfafom wgi st W@
A ® ST4FT AT T ¢ A 39
FrdFw F g0 & 7 fewwr www
s ?
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§97 wa d gw 7 9AAT d8 9T
aEReTT & fag ¢.¢ a4 '@ W
sifaay frm & 91T ) U uwy IHW
qT UHE T §3 & fa=e fwar 0
qié&A A< fefaa & fag 3.« s a9
& T § T AF 9T & FAT EE
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Then, planting trees along irrigation
channels, railway tracks and road
sides—Rs. 0° 95 lakhs, 500 acres; affores-
tation and soil comservation in Aravali
Hills, south of Delhi—Rs. 2-25 lakhs,
2,800 acres.

Shri Dasappa: May I know what
attempts are being made to prevent
the desert slowly encroaching upon
Delhi?

Dr. P. 8. Deshmukh: We have quite
a big plan so far as this matter is
concerned, and we are trying to stop
the spread of desert,

Shri T. B. Vittal Rao: In the state-
ment it is said that more than 2,000
acres of land has been afforested and
3,000 acres of land is going to be
afforested, May I know what has been
the effect, whether we have been
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spocemsrul in the afforestation scheme
in thess 2,000 acres?

Dr. P. B. Deshmukh: Afforestation
naturally takes long time because the
trees will have to grow; but we are
sure it will have such desirable effects
as we can expect from the growing
of trees,

oft wex webw - w7 " WY o
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Shrimati Ia Palchoudhuri: The

statement says that trees are being
planted beside railway tracks. Has
any attempt been made to plant castor
irees along railway tracks so that we
can earn foreign exchange from the
0il?

Dr. P. 8. Deshmukh: So far as castor
plantation is concerned, the matter is
wnder consideration—this question, of
eourse, does not refer to castor plan-
tation.

Effect of Foreign Exchange on Road
and Bridge construction

*1225. Shri Panigrahl: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the programme for
road development and bridge cons-
truction in the Second Five Year Plan
period is being affected as a result of
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shortage of foreign exchange and stesl
respectively; and

(b) if so, mction being taken in the
matter?

The Minister of State in the Minks-
try of Transport and Communications
(Bhri Raj Bahadur): (a) Yes, to some
extent, especially in respect of the
construction of large bridges.

(b) Road development schemes are
not included in the ‘core’ of the Plan
and therefore, foreign exchange is not
provided for road and bridge works,
except where the projects are already
in an advanced stage of progress or
are considered inescapable, Wher-
ever possible, designs which do not
involve expenditure of foreign ex-
change are being adopted though,
in some cases, such designs may prove
somewhat costlier.

Shri Panigrahi: May I know what
was our requirement to fulfil the
targets laid down, so far ag road and
bridge construction is concerned, in
the Second Five Year Plan, ang to
what extent we fal] short of it?

Shri Raj Bahadur: In terms of
money, our requirements of machinery
for bridge construction, high tensile
steel and other accessories, come to
Rs. 310 lakhs.

Shri Ranga: What are the plans of
the Government in regard to the pro-
posed construction of a bridge over
Godavari in Andhra—in Alamur, in
East Godavari District—which has
been delayed for a number of vears?

Shri Raj Bahadur: If the reference
is to Bhadrachalam....

Shri Ranga: I am referring fto
Alamur. The project was sanctioned
and the foundation stone wag also
laid, but it has been delayed for all
these years. Is it because of the
foreign exchange difficulty or the
non-availability of resources?

Shri Raj Bahadur: For giving the
information asked for in regard to
this particular bridge, I require a
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separate notice. But I may inform
the House that with the resources
which might be released to us as a
result of the Railway Ministry taking
over the construction of Mokameh
Bridge—foreign exchange to the tune
of Rs. 33 lakhs will be released as a
result of that—we propose to under-
take the construction of bridges on
Gautami and Tungabhadra in Andhra
engd Cauveri in Madras.

Shri C. D. Pande: May [ know,
when the foreign exchange component
in the matter of road-making is al-
most negligible and it is not more
than 10 per cent. in the construction
of bridges, why the construction of a
bridge at Garhmukteshwar, which
was sanctioned some years back, has
been held up for all this period even
though the foreign exchange involv-
ed Is only about Rs. 10 lakhs?

Shri Raj Bahadur: It is true that
road-making as such doeg not in-
volve expenditure of foreign exchenge,
but bridge-making of the special pre-
stressed concrete type does require
foreign exchange, because it requires
a certain type of machinery and sieel
which is not available in the country.
85, wherever there is delay, it is
mostly due to want of foreign ex-
change.

Shri Panigrahi: May I know whether
QGovernment is seeking any for=ign
loan to fulfil the targets of road and
bridge construction?

Shri Raj Bahadur: Yes, Bir; we tried
to get a credit of Rs. 1,18,00,000 from
the Export-Import Bank, but our
efforts were not crowned with success.

National Highway

*1227. Shri Radha Raman: Will the
Minister of Transport and Communi-
eations be pleased to state:

" (a) whether National Highway
passing through Jamuna Bazar and
Bela Road has been completed;

(b) if not, what portion of it re-
mains incomplete; and

(c) the reasons therefor and how
long it is expected to take?
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try ‘of Transport ‘and "
(Shri Raj Bahadur):’ (&) h‘o:ﬁr

(b) and {c). A sta‘ement ig luid on
the Tablg of the Lok Babha.

Statement

The National Highway iz incomplete
from Electric Sub-station situated
between the two wings of the Red
Fort near the Meerut Road over
Bridge to a point on the Upper Beia
Road—a distance of about 830 feet.

The reason for the non-completion
of thjg section ig the fact that a part
of the land required for completion
ig in the possession of sonic squatters
who are not prepared, in spite of
persuation, to leave their huts volun-
tarily. The proposal to develop a
plot of land to the East of the
Jumuna Bridge for re-housing these
squatters is at present under consi-
deration. The work will be completed
as soon as some satisfactory arrange-
ment can be made for resettling the
Jumuna Bazar squatters and this is
expected to take about one year more.

8Shri Radha Raman: May I know how
many squatters have to be rehaoilitat-
ed in order to make c’cur this area
for the continuation of the .ighway
which is under construction, because
now the whole thing is being held up
on account of the bigger scheme of
Jamuna Bazar rehabilitation?

Shri Raj Bahadur: The figures given
to me are that about 65 families are
involved.

Shri Radha Raman: May I know
whether these 85 families can be made
to shift from that area so that the
construction may be continued, be-
cause according to the statement, it
will take one year and the scheme
envisages that it will take more than
one year to re-house these families?

Shri Raj Bahadur: It |5 true that
it will take about a ye=ar according
to the Delhi Developme<nt Authority
to provide these families with alter-
native accommodation and 1 think
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that is the best that can be done in
the circumstances.

8hri Radha Raman: In view of the
great inconvenlence that is caused to
the people who go deily for bathing
purposes in Jamuna DBazar, will it not
be possible for the Geveroment to
shift these 85 famili»s, Yecsuse I
understand the yare agreeable to shift
to some other place, and to continue
the construction work?

Shri Raj Bahadur: ] am not quite
sure whether they go to Jamuna
Bazar for bathing purp:ses. So far
as these families are cnncuerned, if they
are willing to be shifted, Goevernment
will be only too glad. Liut I am afraid
they are not prepared {o shift unless
and until alternative accommodation
is provided for them.

Inland Water System in Orissa

4

Shri Sanganna:
*1228. {Sardur Iqbal Singh:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Stavred Question
No. 487 on the 25th February, 1958
in respect of Inland Water System
in Orissa and state:

(a) Whether the Committee of Ex-
perts has since submitted any report;

(b) if so, what are the recommen-
dations; and

(¢} whether they have been ac-
cepted by the Government of India?

. The Minister of Btate in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) to (c). A
statement is laid on the Table of the
Lok Sabha.

Statement

No, Sir. But they have made some
interim recommendations.

The mmendnuum are as follows:

(1) There- should be . o traffic
survey of the waterways of
Orissa,
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(2) There should also be technical
investigations of Orissa water-
Ways.

(3) To facilitate th2 transport of
ores to Paradip, the High
Level Canal Range 1 and the
Kendrapara €anal should be
improved.

The traffic survey is in progress.
The State Government have been re-
quested to carry out a hydrographic
survey of the Mahanadi and other
technical investigations.

Shri Sanganna: May I know what
is the inland water transport poten=
tial in every State?

Shri Raj Bahadur: I will have to
give a long statement for that.

Shri Sanganna: May I know whe-
ther any flnancial assistance is given
to the State for the implementation of
the recommendations made in the
report?

Shri Raj Bahadur: A sort of interim
report has been made. But the es-
sential and more important part of
the report is that the State Govern-
ment should be requesteg to under-
take a traffic survey, hydrographic
survey and an engineering survey.
The State Government have agreed
and an officer has been appointed by
the State Government to undertake a
traffic survey to begin with.

Shri T. B. Vittaj Rao: The whole
question of inland water transport
system was being studieq by the
Gokhale Committee. May I know
whether they have gone to Orissa and
submitted any report{ wlih regard to
the inland water transport there?

. S8hri Raj Bahadur: That is what I
have said in the course of my reply,
They have gone to Orissa; they bave
discussed the matter with the Chief
Minister, the Minister for Irrigation
and Works and also the officers of the
State Government. They have visited
same of the cana! areay and they have
come to a sort of tentative conclusions.
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Then they submitted their interim re-
port, a reference to which was made
by me earlier in my repiy.

Shri T. B. Vittal Rao: May I know
when the final report of the Gokhale
Committee is expected tc be submit-
ted?

Shri Raj Bahadur: The terms are
very comprehensive and even exten-
sive. We expect the Gokhale Com-
mittee to undertake a detailed techni-
cal study of the traffic potential re-
garding the inland water transport
system in the entire country cxtend-
ing from the far east to the south and
also in the northern rivers. It will
take time for them to give a detailed
final report on the inland water irans-
port system in the entire country.

Shri T. B, Vvittal Rao: They are do-
ing this work for the last two years.
Can we not have an idea as to when
the final report is going to be submit-
ted—three years or two veuars, ete.?

Shri Raj Bahadur: They have sub-
mitted an interim report and I think
they will continue to submit reports
as their study progresses. But then it
is difficult for us to tell them that they
will have to make a detailed study
taking into accounts the costs involv-
ed, the traffic potentia} involved and
the economics involved and then ask
them to submit their final report with-
in a given time,

Bhri Achar: May I know if the in-
terim report can be laid on the Table
of the House?

Shri Raj Bahadur: I will see to
that, Sir.

Shri Panigrahi: In their interim re-
port, the Committee have suggested
the improvement of certain canals to
facilitate the export of iron ore from
Paradip port. May 1 know whether
the improvement of the canals fis
going to be taken up and implement-
ed soon? '

. Shri Raj Bahadur: The Chief Minis-
ter of Orissa has asked the Commit-
tee to give top priority to the inland
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water trangport scheme which can
serve the Paradip port and that is why
certain specific canals have been taken
into consideration. The hon. Member
knows the names; otherwise, I would
give the names here.

Shri Sanganna: Can I have an idea
of the evidence that has been tender-
ed before the Gokhale Committee by
the Government of Orissa?

Mr. Speaker: The hon, Member
wants it to be laid on the Table? How
can a gist of the evidence be given?

Issues of Speclal Stamp for Children's
Fuand

*1230. Shri 8. M. Banerjee: Will the

Minister of Tramsport and Communi-
cations be pleased to state:

(a) whether the Indian Council for
Child Welfare have suggested that a
special postage stamp may be issued
on the occasion of the Children's Day;
and

(b) if so, action taken in the matter?

The Minister of Transport and Com-
munications (Bkrl 8. K, Patil): (a) and
(b). The matter is under considera-
tion.

Shri 8. M. Banerjee: May I know
when the scheme will be finalised and
whether any design has been selected
for these stamps?

Shri 8. K. Patil: We are desirous
of having something, not exactly three
stamps that we jssued on the Ilast
occasion, but may be one stamp, for
which designs are being made ready.

Non-Utllisation of Water

*1232. Shri Jadhav: Will the Minis-

ter of Irrigation and Power be pleased
to state:

(a) whether it is a fa
tion potential created during the First
Five Year Plan is 63
and actual area benefited is 4 million
BCTRS;
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(b) if so, the causes of non-utilisa-
tion of water; and

(c) the action taken in th:s regard?

The Deputy Minister of Irrigation
and Power (Bhri Hathl): (a) Yes, Sir.

(b) and (c). A statement giving the
requisite information is laid on ..L2
Table of the Lok SBabha. [See Apptn~
dix V, annexure No. 72.]

Shri Jadhav: May I know whether
the excessive irrigation cess is one of
the causes for the non-utilisation of
the waters?

Shri Hathi: The main causes have
been stated in the statement. This is
not one of the causes which has
adversely affected the utilisation of
water.

Bbri Ranga: Is it not a fact that
their own engineering experts have
advised the Government that the
betterment tax and the increase in the
irrigation duty were also responsible
for the non-utilisation of water and is
it also a fact that the largest area of
non-utilisation of water is to be found
in the UP.?

Shri Hathi: The main reasons given
are (i) failure to time the completion
of the canals and distributaries to syn-
chronise with the completion of the
dam; (ii) inertia on the part of the
farmers, who are slow in adapting
themselves to unfamiliar agricultural
practices and new methods of culti-
vation and (ili) lack of effort on the
part of States to ensure speedy deve-
lopment of irrigation by setting up
demonstration farms, educating the
farmers to take advantage of the irri-
gation facilities and by the grant of
loans to enable the farmers to prepare
their lands in advance for irrigation.
These are the main reasons. Of course,
betterment levy is one of the factors
that have discouraged the cultivators
to take more water.

Dr. Ram Subhag Singh: May I know
whether the hon. Deputy Minister is
in ® position to say that the main
causes which led the Government in
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not making this water available to
the farmers will be eliminated this
year and the water will be fully
utilized?

Shri Hathi: This matter was con-
sidered in detail in the meeting of the
National Development Council held on
3rd and 4th June 1857, and the Plan-
ning Commission has suggested to the
State Governments to set up working
groups composed of Development
Commissioners and officers of Agricul-
ture, Irrigation and Co-operative
Depariments to watch the progress. In
addition, we have also appointed
officers, who will go round and see
what are the bottlenecks, what are the
difficulties and why the irrigation
potential is not being utilized, and
they will submit their report by
November this year.

¥ Wfx ww ;W HA o T
ag aaanar fx faarg &1 g et g
Fal A ST q& QU T g & e
Y mfear g afgd aet & T &
fag, ag woft as & TN & | 7 ug
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wr§ frfeser grerar aar€ € } fe
& gg arfagi, S T FY qATAT
¥ q47 & W7 WY I9 ¥ q17 Ay Avfant
frart WY Tt § o F T F ¥
aar w9 ey ag forg & ¥ F 4y
arforat a=t a7 wF 7

Shri Hathl: That iz exactly what is
now being done. Government will
construct distributaries up to 109 acre
plots and from there the cultivators
would be encouraged to have water
courses themselves. This is being
done by the Community Projects, other
popular agencies and the gram pan-
chayats. In fact, we are setting up
special machinery for this purpose.

Shri Tridib Eumar Chandhuri:
What has become to the suggestion
made last year by the Government of
supplying water free to those areas
where canals have been constructed in



Saq Oral Answers

order to get over the inertia of the
m:m. ts who are not mecustomed to
?

Shri Hathi: Only in one cass, in
D.V.C., the Bengal Government did
give water free,

Bhri Mohammed Imam: Is it not a
fact that in Tungabhadra dam only
15,000 acres of land are irrigated as
against the capacity of 2)50,0007 1s it
also not a fact that many of these
ryots are asking for loan in order to
improve their land and make it fit for
better cultivation?

Shri Hathi: So far as Tungabhadra
area is concerned, the area irrigated
in 1958-57 was 75,000 acres and in
1857-58 1,07,000 acres. It is true that
the cultivators there do require finan-
cial assistance for levelling their land
and bunding them. For that purpose,
the Planning Commission had advanc-
ed loans to the State Governments for
being given to the cultivators.

Shri Tyagl: While inertia has been
given quite too much of importance—
1 challenge that statement—may I
have information with regard to the
attitude of the Planning Commission
in connection with the requests
received from various States to reduce
water charges and betterment levy
for some time so that the peasants
could get accustomed to irrigation?

Shri Hathi: That is a big question.
By inertia it is meant that when there
is sufficient rainfall people would like
to have the benefits of the natural
rains rather than canal waters. The
difficulty of their not being used to
irrgation practices is also there.

o fifie s : & ot g §
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Shri Hathl: This question relates to
irrigation from major irrigation works,
not tube wells and lift irrigation

Ship “MLV. Rajkumar”

*1238. Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that a ship
“M.V. Rajkumar” was built in Visakha-
patnam for Great Eastern Shipping
Company Ltd.”;

{b) if so, what was the total cost
of this ship;

{e¢) whether it iz a fact that there
was no agreement in writing between
the Company and ship building depart-
ment; and

(d) if so, the reasons therefor?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Yes, the ship
ia gtill under construction.

(b) The exact cost will be known
after the vessel has been completed

(¢) and (d). There was an agree-
ment between the Company and the
Shipyard as a result of which the
former has already paid 3 instalments
towards the price and the Yard is busy
building the vessel which has already
been launched on the S5th July, 1958.
There has, however, been no formal
written contract signed by both partles
as some of the terms are still under
discussion with the Company.

Shri Assar: May I know whether
any objection was raised by the
Company?

Shri Raj Bahadur: There is no ques-
tion of objection. They placed an
order as far back as 1054. They were
asked to give certain specifications,
which they did not supply. Then in
1955 they wanted -to cancel that order
and go abroad for buying a ship.
They -were aliowed to do so on the
condftion that they made certain
deposits and in case th’ could not

a ship abroad they will place
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an order with the shipyard. That has
been done now.

Shrl Tengamani: May I know
whether the Great Eastern Shipping
Company will be given the usual 20
per cent. reduction?

Shri Raj Bahadur; Under the pre-
sent arrangement, because of the rising
cost of ships, Government does give
an element of subsidy to the shipyard
for construction of ships and bring
down the prices.

Shri Mohammed Imam: What pre-
cautions are taken to see that the
difficulties found in the case of
8.5. Andamans are not repeated in
the case of this ship?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): The
parts of this ship have been properly
examined. It has been launched and
it has been under water. The difficul-
tieg that we experienced in the case
of Andamans are not likely to occur
in this case.

Failure of Crops in Snow covered areas

( Shri Daljit Singh:
*1234. { Shri Hem Raj:
| 8hri Padam Dev:

Will the Minister of Food and Agri-
enlture be pleased to state:

(a) whether it is a fact that the
crops have consecutively failed in
Chamba, Lahaul, Pangi area of
Chamba District, Chini Tehsil of
Mahasu District, Himachal Pradesh,
and Lahaul and Spiti scheduled areas
of Punjab, due to early and heavy
snowfall in 1955, 1956 and 1957, and
prospects of the coming crop are also
dark in 1958;

(b) if 8o, the steps taken by Govern-
ment to relieve the distress of the
people; and

»#{g).what steps Government propose

E30F e iy v o
toversd W
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The Deputy Minister of Agriculture
(Bhri M. V. Erishnappa): (a) to (c).
Necessary information is being col-
lected and will be laid on the Table
of the Lok Sabha as early as possible.

Shri Daljit Singh: May I know whe-
ther any report has been received
from the State Government in this
regard?

Shri M. V. Erishnappa: In 1855 thers
was a severe snow-fall and the pro-
duction was affected. That is all the
information that we have got. We
are collecting fuller details.

Shri Daljit Singh: May I Xknow
whether any concession is being given
to the inhabitants of this area for the
purchase of foodgrains?

Shri M. V. Krishnappa: Yes, Sir.
We are meeting up to Rs, 10 per
maund for the foodgrains supplied to
them as subsidy in these areas.
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sft oxr ¥ : w&q7 AT TN WY
g fafea § fa & T o ot onit §
wg &, A T ¥ gy N R, AR
ot O agy PR QA A
faat & oo srrdy & o € Y QAT AW
ag} s awar fF agr < AT & qarfaw
W 21 Y @% | FT qEY grew § v
ot Tgr & A &, FT, A, TR
afig, 99 7 w1 T A AT K
T & gmgA a3.F ¥R A B
%2 W g T 1 A e
!

ot o Wo & : F 1 agi w AT
i, zafag & a&f &7 awar & @@
qr A aw F & § A T ¥ 1 9FIT
ot $g TEAT WAL T FZ A A
A 1 ware § 9K I A a AW
Wt AT g &L

o qu ¥ @ § g wft TR
oY fasaor 2ar £ fe ww & &9 oF TW
I9 oy st ¥ ag ong [| A
arfgg arfs wgx g = dT A
fis agt oY iF J=1 1t § TR TR
s d=r fean o ) agr weT dar
wE gren, /I A Qe Sga Y A qwn
EgasyEuA T § 1 UET IS
# aga< rm 5 AT GE w1 T T
ITEY AATAT 71 TWWIAT TR AR T
et agT ¥ AW W )

sft ifo ¥o goway : TW TG T
¥ oy T wW swma e dar e
tafeg agi 7T Wi &1 K F oW
gx wyw eqrfaa fegr smam ) @ A
I WY wT gw A gy Ay fear 3
& foas 2o ot agl e /7 07
oY ¢ 3w onrg 9T OYT A W Wi
mgtnrE MR T W # )

15 SEPTEMBER 1858 Oral Answers 6346

ot wer win : 9, daw @
@AY § & 751 faoer fiv gq oo &
fos fear war ¢ afes ot oif
oAt 7 gRer g & fr el ¥ varay
®IAT NF FT q¥ AT } W FAGT 6
TGT AW weAT q¥AT §, At T 7 AN
S g f5 w® =T g 7 S
QET @Y1 37E & i gmTr Ty o
gravE &t qafaergw #X vk ¥
FTFT &7 HT & W1 1 Fgmyar & sy
arfy wer gl 9X a4 WA § reen
qEATAT W1 a% ¢

st wifo Fo YoM : 4 Y awATAT
& & qgver wmd § st daT AGY
T W T4 IME X BT W W
sareT qar ZraT @ 1 A uwr aqm §
T FATH W A qQT FraT & A W
wfa wwe yfa § o0 a7 FIFI WX
AT 37 a@rE gl & wey W
7 447 FE ¥ A7 T AW
®T W&

ot W T : weqer wREY, ITHAY
WERT BT WA K AWE 7G|

WTOR WHAT : § qERAT § ( Q%
1§ IFTET LATHT W FIT WIF

Next question, Shri Mohammed
Imam.

Sharavathy Hydro-Eleotric Project

*1235. Shri Mohamed Imam: Will the
Minister of Irrigation and Power be
pleased to state: (a) the amount of
foreign exchange asked by the Mysore
State Government for the import of
equipment and machinery needed for
the Sharavathy Hydro-Electric Pro-
ject, Mysore State; and

{b) the action taken thereon?
The Deputy Minister of Irrigatios

and Powsr (Shri Hathl): (a) Applica-
tion for foreign exchange worth
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Rs. 101-04 lakhs for import of Con-
struction machinery and equipment
has been received.

(b) The proposal is under con-
gideration.

Shrl Mohammed Imam: Are the
Government aware that the Govern-
ment of Mpysore have called for
tenders from foreign firms and have
received quotations from them for the
equipment but they are unable to
accept these and place orders because
the necessary foreign exchange has
not been made available? If so, will
the Government please make the
necessary foreign exchange available
by including this work in the core of
the Plan just as they did recently the

hydro-electric project at Rihand in
U.P?

Shri Hathi: The Government of
India is aware that tenders have been
invited by the Mysore Government.
The Planning Commission and the
Ministry of Irrigation and Power are
also of the view that this project should
go forward but the difficulty is of
having foreign exchange adequately.
The Ministry is trying to get foreign
exchange from some &id programme.

Shri Mohammed Imam: Is it not the
opinion of the experts and also of Shri
C. K. Patel, who was in charge of this
that this is one of the finest hydro-
electric projects in Indla and that it
deserves priority? Are the Govern-
ment aware that unless this project is
completed early there will be a short-
age and total lack of power in
Bangalore where there are a number
of Central Government-owned factories
which are not starting on account of
shortage of power?

Shri Hathi: There is no doubt
regarding the scheme being a cheaper
and an economical one. But, as the
House knows, priority has been given
to certain projects which are in the
core of the Plan, i.e., which cater
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either to the needs of the Railways,
the steel plants or the coal 'minea
This project does not come within the
category of the core. But we have
tried to bring it as near the core as
we can and it is one of the five
schemes out of the rest in which this
is included.

Shri Mohammed Imam: The civil
works and the construction regarding
the dam are proceeding first. At least
will the Government give an assurance
that the necessary machinery and the
generating units will be ready by the
time the dam is finished and is ready
for storage?

Shri Hathi: The Government is
watching the progress. The civil
works are going on well ahead. So
far as the question of assurance is
concerned, 1 do not think that I am
in a position to give any assurance
about the availability of the foreign
exchange.

Shri Dasappa: May I know whether
it is not a fact that nearly Rs. 20
crores will be spent on the dam and
the other civil works and that the
foreign exchange component during
the Second Five-Year Plan is not more
than Rs. 2.30,00,000. Would it be
advisable to invest as much as Rs. 20
crores and just be niggardly towards
this Rs. 2 and odd crores to see that
the power is there?

Shri Hathi: The foreign exchange
requirement under the first stage of
the project is Rs, 79565 lakhs.

Shri Dasappa: I would like my hon

friend to refer to the further state-
ment here..... .

Mr. Bpeaker: The hon. Member is
entering into a discussion.

Shri Dasappa: No, Sir. The foreign
exchange commitment during the
Second Plan is only of the order of
Rs. 2 and odd crores. What he refers
to namely, Rs. 7 crores is a thing
which comes for payment during the
Third Plan and not during the Second

Plan. I would like to have a definite
answer. -
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Mr. Speaker: I am not going to
allow this kind of discussion in the
Question Hour. Hon. Member must
be satisfled with this. If they ask a
question and insist that he must give
an answer, how long shall we go om
like this?

Shri Dasappa: It is a very specific
question.

Mr, Speaker: I agree. I know the
hon. Member is interested in Mysore.

Beep Sea Fishing

.|_
Shri P. Q. Deb:
Shri Kunhan:
Shri Panigrahi:
Shri B, Das Gupta:

Will the Minister of Food and Agri-
sulture be pleased to state the decision
arrived at in the recent meeting of
the Eastern Zonal Council at Shillong
in relation to differences between
Orissa and West Bengal over deep sea
fishing rights in the territorial waters
along Orisaa?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): The ques-
tion was considered at the third meet-
ing of the Eastern Zonal Council held
at Shillong on 2Znd August, 1958 and
it was decided that the matter would
be discussed between the Chief Becre-
taries of the Orissa and West Bengal
Governments.

Shri P, G. Deb: Is it not more
desirable to refer the matter under
article 143 of the Constitution to the
Supreme Court by fhe President to
get their opinion?

“1237.

8hri M. V. Krishnappa: There is no
necessity to refer it to the Supreme
Court. They will mutually settle the
whole matter. Since we have decided
to take over the deep sea fishing units
from West Bengal, there is the end of
the matter. Very soon we are going
to take over thoae trawlers and there
will be no compleint afterwards.

.Shel Bimal Ghoss: Why are they
going to take it over from the West
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Bengal Government? Have the West
Bengal Government said that they are
willing to hand over or are unable to
proceed with the plan?

The Minister of Food and Agricsl-
ture (Shri A. P. Jain): By mutual
agreement.

Bhri M. V., Krishnappa: The explora-
tion of the seas and deep fishing I
done by the Central Government, The
West Bengal Government themselves
felt that it is better and in their owm
interest as well as in the interest of
deep sea fisheries which has to be
started in our country that it should
be handed over to the Central Gov-
ernment and that the Central Govern-
ment will do it efficiently.

Welfare of Indian SBeamen

*1238. Shrimati [la Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Indian Delegation
to the 41st National Maritime Confer
ence held at Geneva in May, 1958 pu$
forward any suggestions for the
welfare of Indian Seamen at non-
Asian Ports;

(b) if go, brief details of the sug-
gestions made; and

(c) the response thereto?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

{b) It was proposed that the LL.Q.,
should make a special study of the
problems of the Welfare of Asian
seamen in non-Asian ports.

(c) The Director Geperal of IL.O.
in his concluding speech stated that
this proposal would be given due con-
sideration in planning out the future
programme of work of the ILL.O.

Shrimati Ila Palchoudhuri: Has the
British Government been approached
to give over this fund that is there
for the welfare of Indian seamen to
the Indian Government sp that . the
security measurey for Jodian seamen
l.n,_l_:;‘ﬁip?mybeihrhdulmu

()
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Shri Raj Babadur: The question
pertains to the proposals or sugges-
tions made by the Indian Delegation
at the last 1L.O, Conference. I do
oot think this Question arises out of
it.

Shrimati Ha Palchoudhari: Did the
Indian Delegation make this sugges-
ton? That is what I want to know.

Shri Raj Bahadur: I think this is
bhardly covered by that. The only
proposal that was made has already
been indicated by me.

Shrimati Ils Paichoudhuri: May 1
ask one other question? Is it a fact
that there was an error in the report
submitted by the D.G. of the LL.O.
that special facilities were given to our
seamen and that they were paid for
90 days, which is not correct?

Shri Raj Bahadur: I require notice
for that.

Shrl Tangamani: May I know
whether for looking after the seamen
welfare offices have been set up in
ports outside India? If so, in which
of the porta?

Shri Raj Bahadur: Certain welfare
tunctions are assigned to some of our
consular officers and to the various
consulates that we have got. To that
extent it might be said that we have
done that,

Coal Loading Plants at Major Ports

*1239. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
for installation of mechanical ecoal
loading plants at some major ports of
India to handle coal; and

(b) if so, the nature thereof?

The Minister of State in the Mints-
try of and Communications
{Bhut Raj Bahadur): (a) A mechanical
203l loading plant has already been
installed at the Port of Calcutta which
is the principal counl-exporting port in
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the country. The question of instal-
lation of coal loading plant at other
major ports does not arise as the export
of coal through them is negligible;

(b) Does not arise.
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Shri P. C. Bose: May I know the
number of workmen displaced per
mechanical unit?

Shri Raj Bahadur: I have not calcu-
lated that, Sir.

Transfer of Postal Employees te
Eathmandn

*1240. Shri Bibhoti Mishra: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is & fact that the
Superintendent of Post Offices, Cham-
paran District (Bihar) is authorised to
transfer postal employees to Kath-
rhandu Post Office from his circle; and

(b) if so, what are the principles of
selecting such employees?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
Yes, subject to the approval of the
Director, Postal Services, Bihar Circle,
Patna.

(b) Volunteers are selected accord-
ing to seniority-cum-fitness and suit-
ability to Jlocal circumstances in
Nepal.

nﬁftﬁfﬂﬁw:#qamm
g fir o gredt wwre & dur o §
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Shri P. C. Bose: May I know whe-
ther the postal workers who are trans-
ferred to Kathmandu are transferred

on an optional basis or is it compul-
sory?

Shri 8. K. Patil: No, they are
volunteers, and there is almost a queue
because everybody wants to go there.

Agricultural Research Training in
Madras

*1241. Shri Nanjappa: Will the
Minister of Food and Agriculture be
pleased to state:

(a) when Government will firalise
the proposal of Madras Government to
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set up a Regional Post-graduate Agri-
cultural Research Training Centre for
higher degrees;

(b) what were the conditiona pro-
posed by Government for accepting
the regional post-graduate set up; and

(c) how far have the Madras Gov-
ernment fulfilled the conditions?

The Minister of Co-operation (Dr.
P. S. Deshmukh): (a) and (b). The
Government of India have agreed to
render flnancial assistance to the Gov-
ernment of Madras for the develop-
ment of the Agriculture College,
Coimbatore as a centre of post-
graduate training in  Agriculture
Science. A statement indicating the
terms and conditions for the grant of
Cen‘ral assistance is lald on the Table
of the Lok Sabha. [See Appendix V,
annexure No. 73.]

(¢) The Government of Madras
have since communicated their accept-
ance of the terms and conditions of
that grant.

Shri Nanjappa: Which are the other
States that go to form the regional
set-up, and what are their contribu-
tions?

Dr. P. S. Deshmukh: Sir, I did not
quite follow the gquestion; but if my
hon, friend wants to know what are
the other Colleges where similar
schemes are proposed, I can give them.

Shri Nanjappa: Fifty per cent of the
seats are given to the other States.
Suppose they do not fill them up. Who
will be the agency to fill them up?

Dr. P, S. Deshmukh: I do not think
such a difficulty will arise. But if no
other State candidates are coming up,
the State will probably be entitled to
fill them up.

Shrl P. R. Ramakrishnan: May I
know how many post-graduate stu-
dents will be admitted in this Research
Training Centre?

Dr, P. S. Deshmukh: Per year the
admissions will be forty.
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Shri RBanga: May I know whether
any quotas are fixed for admission
from different Centres at Coimbatore,
and whether it is proposed to recog-
nise similar Agricultural Colleges in
other States also for post-graduate
work?

Dr, P. 8, Deshmukh: There are five
institutions which we have taken up
for such g treatment. They are: the
Pusa Institute, the Agricultural Col-
lege, Ludhiana, the Agricultural Col-
lege, Coimbatore, the Agricultural
College, Hirangoda, and the Agricul-
tural College, Nagpur.

There is no specific quota for each
particular State, but wherever insti-
tutions are taken up for this develop-
ment, they will be entitled to admit
from that State half the numbeér and
half will come from coutside.

Shri Tangamani: May I know when
these forty post-graduate students will
be taken up, whefher it will be from
1959; and, if so, whether the State
has got enough staff to provide for
this post-graduate course?

Dr. P. 8, Deshmukh: It will of course
depend upon the staff, but we expect
the date for staring is 1-9-58.

Shri Ranga: How would the stu-
dents be selected? Would the selection
be merely on the basis of a local ad-
visory committiee or on the basis of
an inter-State advisory commit-
tee on which the Central Uni-
versity, that is the Pusa Institute,
would also be represented?

Dr. P. S. Deshmukh: It is left to
the State Government to arrange for
that.

Shri Ranga: In view of the fact that
only flve institutions are being recog-
nised in this manner to serve all-India
purposes, would Government consi-
der the advisability of not restricting
the selection of students merely to the
local Governments?

16 SEPTEMBER 1958 Oral Answers 6356

Dr. P. B. Deshmukh: We have laid
down the conditions. We have siffi-
cient confildence in the State Govern-
ment that it will not do anything un-
just.

Mr. Speaker: He only wants to know
whether there iy any arrangement.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): We shall bring
Mr. Ranga's point of view to the at-
tention of the State Governments, I
see some force in it.

Jute Crop

*1243. Skri B. C. Mullick: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived reports from any State regard-
ing damage of jute crop by insects;
and

(b) if so, the details thereof?

The Minister of Cooperation (Dr.
P. 5. Deshmukh): (a) and (b). A state-
ment is placed on the Table of the
Lok Sabha.

Statement

Reports of damage to jute crop in
the following jute growing States have
been received:—

West Bengal.

Owing to protracted drought and
intense heat wave during the jute
season this year, there was wide-
spread incidence of semi-looper and
hairy-caterpiller, The incidence of
jute pest was particularly heavy in
the districts of Nadia, 24 Parganas,
Murshidabad, Howrah and Hooghly.
Control operations were undertaken
over an area of about one lakh acres.
With the advent of monsoon, the epi-
demic fury of insect attack abated to
an appreciable extent. It is estimated
that the loss of crop would be about
10 per cent.

Assam.

Reports of attack of hairy-caterpil-
ler and semi-looper were received by
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the Jute Development Staff and
prompt meatures were taken to com-
bat the pests, Field staff treated 4160
acres of jute land for controlling the
pests,

Orissa.

Jute crop has been badly affected
by semi-looper during the current
yesar. Adequate plant protection mea-
sures have been taken in the affected
jute growing areas of the State. It is
estimated that the loss will be 2 to
3 per cent of crop in the entire State.

U.P.

Attack by semi-looper was reported
in different tracts in about 500 acres.
Control measures were taken and
dusting with 5 per cent and 10 per cent
B.H.C. was arranged by the field staff.

Shri B. C. Mullick: I find from the
statement that there was an attack of
hairy-caterpiller and semi-looper on
the jute crop in Assam. May I know
whether any damage was caused
thereby to the jute crop in Assam?

Mr, Speaker: What is the extent of
the damage? That is what he wants
to know,

Dr, P. 8. Deshmukh: So far as
Agsam is concerned 1 do not think
there has been much damage.

Shri Hem Barua: It is said that
hairy-caterpillers and semi-loopers
have destroyed the jute erop to a cer-
tain extent in four States; and out of
the four States, in respect of three
States the percentage of damage caus-
ed to the crops is given, but about
Assam the percentage is not given.
1s it because of the fact that the State
Government could not collect it or the
Central Government did not want it?

Mr. SBpeaker: Or it is negligible.
The hon., Minister said there is not
much of it, really ne damage.

Dr. P. 8. Deshmukh: Sir, the damage
is negligible.

Mr. Speaker: Why should the hon
Member increase the damage?

Shri Hem Barua: Sir, the percent-
age is given in the other cases—1 per
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cent, 2 per cent. etc, That is why I
asked.’

Thefts in G.PF.0, New Delhi

1244, Shri Tangamanl: Will the
Minister of Transport and Commusios-
tions be pleased to refer to the re-
plies given to Unstarred Questinon
No. 2638 on the 23rd April, 1858 and
Starred Question No. 174 on the 18th
August, 1958 regarding thefts in GP.O.
New Delhi and state: '

(a) the steps so far taked to investi-
gates the cases; and

(b) whether Government propose
to hold a non-departmental enquiry
into the repeated thefts in the G.P.O.
New Delhi?

The Minister of Transport and Com-
munications (Shri 8, K. Patil): (a)
The Police have treated both these
cases as untraced. One of the em-
ployees of the Treasury Contractor
who was suspected in both the cases
has been removed by him. The sum
of Rs. 1,000 the loss in one case has
been made good by the Treasury Con-
tractor. Action is being taken to re-
cover the amount of Rs. 8,000, the
loss in the second case also, from the
Treasury Contractor,

{(b) The Police have already en-
quired into the cases.

Shri Tangamani: The loss on 8-I1-57
wag Rs. 8,000 and the loss on 8-7-58
is Rs. 1,000. In view of the fact that
within six months similar thefts have
taken place, may I think whether Gov-
ernment will consider the question of
a non-departmental enquiry, apart
from police investigation?

Shri 8. K. Patil: This question has
been replied. The enquiry has been
non-departmental, because it has been
handed over to the police, and the
police have said it is untraced. There-
fore, the non-departmental engiury is
there already.
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Shri Tangamaal: May I know whe-
ther any reports have reached the
Ministry that the staff has been un-
necesgarily harrassed by the police in
the course of investigation?

Shri S. K. Patil: I have not got that
report.

Flieg in Delhi

*1245. 8hri Harish Chandra Mathur:
Wwill the Minister of Health be pleased
to state:

(a) whether any drive to clear the
city of Delhi and to kill the flies has
been undertaken or is proposed to be
undertdken; and

(b) what steps have already been
taken after the floods to clear the
City?

The Minister of Health (Shri Kar-
markar): (a) and (b). A statement
showing the steps taken by the Delhi
Municipal Corporation and the New
Delhi Municipal Committee in  this
regard is laid on the Table of the
Lok Sabha,

Statement
Municipal Corporation of Delhi

48 anti-fly teams have been employ-
ed to control breeding places and to
kill adult flies throughout the city.
About 100 extra sweepers have been
engaged to remove and dispose of the
refuse and filth from open areas.

New Delhi Municipal Committee

(a) Rubbish is beéing removed re-
gularly everyday and taken to dump-
ing ground outside the city.

(b) All manure pits are being cov-
ered with 6 inches of rammed earth
and the surface is treated with Gam-
maxine.

(c) All places where cattle and
horses are kept are being strictly
supervised and treated with Gam-
maxine.

(d) Cowdung cakes are being
destroyed and places treated with
Gammaxine.

(e) All dust bins and their sites are
being scrapped and treated with
Gammaxine.

184(A) LSD.—2.
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Shri Harish Chandra Mathur: Is it
a fact that Delhi was never so dirty
and filthy as it is today?

Shri Karmarkar: I cannot say, Sir.

¥ nifew T| ;7 833 F—
TR G aw I @ g
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feeeft & dar g vk &, vaAr oEH WY
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FgT T A HAF NETC A At s
@ g, 37 Ft Trw-qrH gy A% ?

St WOHTRT | B 9T §W a1 R
FAFT AE 2 0 * A R9T www R
aarar & f faeelt wafafage sofew
ik 7t foeet mfafaga 9 2
wiFgal & a7 w1 aam fear g

Shri Hem Barua: May I know if the
Government are aware of the fact that
there is an invasion of mosquitoes
although on a small scale, not only
flies, in South Avenue where the Prime
Minister lives?

Mr. Speaker: Why not be satisfled
with flies? Why have mosquitoes?
Hon. Members ought not to be bitten
by flies or mosquitoes.

Shri Karmarkar: I could not follow
the question

Mr. Speaker: He wants to know
whether the hon. Minister knows that
not only flies, there is the other pest
of mosquitoes in South Avenue where
the Prime Minister lives. Does it bite
the Prime Minister or other Members?
It is all allegorical. Next question.

National Highway No. 34,

+1p4¢ J Bhrl C. K. Bhattacharyya:
1246 8hri N. R. Ghosh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is a proposal in
the Second Five Year Plan to con-
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struct a bridge over River Mahanada
near Maids Town on National High-
way No. 34;

(b) if so, whether the plan and the
estimate have been completed; and

(¢) if so, at what stage the proposal
is now?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
construction of the bridge in question
is included in the Second Five Year
Plan but in view of the shortage of
funds it may not be possible to take
it up during the current Plan period.
The position will, however, be review-
ed in the final year of the Plan. In
the meantime, the Plan and estimates
are being finalised.

Shri C. K. Bhattacharyya: In view
of the fact that the town of Malda has
no railway connection and this is the
only approach to the town, will the
Minister kindly consider how this pro-
posal can be expedited?

Shri Raj Bahadur: We are very
much in sympathy with this demand.
We recognise the great need for put-
ting up the bridge. That was why it
has been included in the Second Plan
projects, But, the same difficulty of
foreign exchange has come, in. It has
got to be assigned a relatively lower-
priority, we may consider it towards
the last year of the Plan.

Shri C. K. Bhattacharyya: Iz the
hon. Minister aware that the improvis-
ed boat bridge of which this new
bridge is going to be a substitute, often
remains damaged by heavy traffic pas-
sing over it and people are finding
lots of difficulties in going from one
side of the river to the other?

Shri Raj Bahadur: I am only
aware of the present arrangements in
regard to crossing the river near
Malda, namely, the provision of a
ferry during the rainy season and a
boat bridge during the rest of the year.
Of coure, there may be complaint,
about the boat bridge giving way at
certain places, We shall try to keep
it as well as possible,
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Bhri Tridib Kumar Chandhuri: May
I know if the Government have consi-
dered the feasibility of constructing a
concrete bridge over the River Msha-
nanda at Malda as in some other
places in this National highway so
that the foreign exchange difficulty
may be eliminated to a large extent?

Shri Baj Bahadur: The Chief Engi.
neer of West Bengal Government has
sent us estimate for this particular
project, amounting Rs. 20,58,000. We
have returned it to the State Govern-
ment for certain modifications. When
we get these modifications, in case the
type of bridge that is proposed now
does not require any component of
accessories and machinery to be im-
ported from foreign countries involv-
ing expenditure of foreign exchange,
we shall try to expedite.

Railway Workshop at Bongaigaon

*1247. Shrimatl Mafida Ahmed: Wil
the Minister of Rallways be pleased to
state:

(a) whether Government  have
finalised the scheme to establish a
Railway Workshop near Bongaigaon on
the N.EF. Railway; and

(b) if so, when the work is likely
to be started?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The Project has been approved. De-
tailed plans and estimates are being
prepared by the Railway.

Shri Basumatari: May I know whal
is the area of land required for the
establishment of this workshop?

Shri Shahnawas Khan: I have just
stated that estimates are being worked
out. The exact area is not available
just now.

Shrl Basumatari: In view of the
fact that there is dearth of skilled
workers in Bongaigaon area or in
Assam, local men have not been able
to get employment in these work-
shops. May I know whether the Gov-
ernment will consider the establish-
ment of a training Inatitution in the
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workshop so fhat local men also may
get priority in employment?

Bhri Shahnawaz Khan: I am not
clear what the hon. Member is trying
to get at. Whenever we set up any
workshops, we also create training
facilities for trade apprentices and ap-
prentice mechani¢s. That takes time.
We can't short-circuit 1f

Bhri Tridib Eumar Chaudhuri: In
view of the fact that there is already
2 workshop in existence in Bongai-
gaon, may I know what type of work-
shop the proposed one is going.to be?

Shri Shahnawaz Khan: It is gong
to be a major workshop eventually.
The estimates are that it may cost Rs
10 crores. It is going to cater for loco-
motive, carriage and wagon repairs.

Mr. Speaker: Next geustion.
Shri Sinhasan Singh: 1248.

Bhri Jadhav: Question No. 1253 mav
also be answered.

Mr. Speaker: Yes.

Supply of Wheat to Flour Mills
+

Shri Sinhasan Singh:
Shrl N. R. Munisamy:
*1248. { Shri Siddananjappa:
Shri Jadhav:
LShri Nath Pal:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of wheat which is
being supplied to the floor mills by
Government and the price at which
it is supplied;

(b) whether the supply was made
to these mill owners on their request;

(c) if so, on what conditions

(d) whether it is a fact that the
flour mills produce 25 percent of
their total product as maida and suji
and only 75 per cent or less is turned
into flour; and

(e) whether the supply of wheat to
the flour mills has also contributed to
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the reduction in the quantity of wheat
supplied to the fair price shopa?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): (a) About
76,000 tons per month at Rs. 14 per
maund, inclusive of the cost of bags,
f.o.r. destination.

(b) and (c¢). In order to keep their
demand off the market the mills have
been prohibited from purchasing in-
digenous wheat Imported wheat is ac-
cordingly supplied to them on condi-
tion that they sell their products at
prices based on the price of imported
wheat.

(d) The proportion in which the
different products are produced varies
somewhat according to the needs of
the area which is served by the mill.

(e) No, Sir.
Supply of Wheat to Roller Flour Mills

s1252 J Shri Jadhav:
“7|_ Shri Nath Pai:

Will the Minister of Food and Agri-
culture be pleased to state what was
the procedure adopted by Government
in the year 1956-57 for supplying
wheat to Roller Flour Mills?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): The
wheat was supplied to the mills at
Rs. 14 per maund, inclusive of the
cost of gunny, on fo.r. destination
basis against the monthly quota fixed
for each mill.

Shri Sinhasan Singh: The reply to
part (e) of the question is that there
has been no reduction in the quantity
of wheat supplied to the fair price
shops. May I know what was the
guantitv supplied to the fair price
shops before this supply was given to
the mills and what it is now?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): In fact, the
supply to the mills has nothing to do
with the supply to the fair price shops.
In the U.P, these mills were making
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heayy purchases with the result that
in many mandis prices jumped up.
Therefore, we decided that the mills
should be taken off from the market.
We agreead to supply them wheat on
the basis of their average crushing
done during the last six months or so
and the atta and the flour produced by
them is now linked with the fair price
shops through which they are sold.

Bhri Sinhasan Singh: May I know
whether maida is also given to the
fair price shops in rural areas?

Bhri A, P. Jain: I am not sure about
it. By-products of wheat are by and
large linked with fair price shops.

Bhri Sinhasan Singh: May I know
whether it is a fact that the millers
to whom wheat is supplied for the
purpose of converting it into maida
and suji, are unwilling to part with
it and that has contributed to  the
rise in the price of wheat and if so,
what steps the Government propose to
take to see that wheat is supplied at
a fair price?

Shri A. P. Jain: I could not follow
the question.

Mr. Bpeaker: Perhaps he is saying
that sujj prices have gone down and
wheat prices have gone up because
the stockists are not willing to sup-
ply wheat,

Shri A. P. Jain: It is the Govern-
ment that supplies to the flour mills,
not the stockists.

Shri N, B. Munisamy: The millers
do not part with the wheat supplied
to them. As a result of that, the price
of wheat has gone up.

Shri A. P, Jailn; We supply wheat
to the fair price shops and to the
millers separately. They supply the
wheat products for sale.

1% how,

Shri Jadhav: May 1 know whether
the wheat supplied to the roller flour
mills is being sold in the black mar-
ket?
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Bhri A. P. Jain: I have no  such
information. Jf any such thing hap-
pens, we are prepared to take action
against them.

Bhri Tyagl: Since controlled supply
of wheat is made to these flour mills,
may I know if there is any control on
the sale of the atta which comes out
of these flour mills, or has any price
been fixed, if so, what margin of profit
is permitted to these mills?

Bhri A, P, Jain: The price of the
products is fixed, though it is not
legally fixed. I recently went to
Calcutta, and I found that there were
some malpractices. 1 called the mil-
lers and told them that unless they
brought down the prices to a reasona-
able level, action would be taken
against them. As a result of that, the
Calcutta millers have now opened
several hundred shops, and then an
advertisement in the Amrita Bazar
Patrika in which the Calcutta Roller
Flour Mills" Association has said that
household flour will be sold at 9 annas
and coarse atta at 6% annas. They
have also said that if any of the agents
is selling at a higher price, he must
be reported. 1 find this is working
nicely.

Bhri Tyagi: I am glad, but there is
one important question. When wheat
is given to them at controlled rates, is
their sale also controlled to any ex-
tent not from the point of view of
the price, but from the point of view
of distribution, because if they are
gelling the wheat crushed out of the
cheap grain in the very town where
there are enough number of shops
to supply wheat, it will be rather a
duplication?

Shrl A. P. Jain: They are supplied
wheat at a fixed price, and they have
to sell their products at a fixed price

Bhri Tyagl: 1 wanted to know
whether there is any restriction as to
the fleld of sale, whether they ocan
sell it in the same town where cheap
grain shops are opened, or outside ps
well are they free to sell?
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Shri A, P, Jain: In fact, the systen
varies from place to place. In UP,
the State Government have linked the
milled products with the fair price
shops. In other places, sometimes
quotas are given. For instance, in
Bengal some quotag are given for the
districts. There is on one uni-
form system. It has to wvary from
place to place. In some places it is
only the price that is controlled and
the products are sold through millers’
agents; in other places the sale is
linked with the fair price shops; in
other places quotas are given.

Shri Tyagl: So, I take it there is no
control on sales.

Shri Ramanathan Chettiar: May |
know if the price of wheat has fallen;
if so, by how much?

Shri A. P, Jain: The price of wheat
in the Punjab has come down by
Rs. 2 and in some places more. In
U.P. it has gone down by Rs. 2 and 1n
some places more, in other places
less.

Short Notice Questions and Answers

Charging of Extra Fares on account or
Diversion

S.N.Q. No. 11, Shri JInachardran:
Will the Mmister of Rallways be
pleased to state whether it is a fact
that from long distance passengers
extra fare is charged for the distance
of the diversion on account of repairs
on the Delhi-Madras Grand Trunk
route?

The Deputy Minister of Railways
(Shri Shahpawaz Khan): It is not
correct that all passengers have to
pay fares by the longer, diverted
route,

Passengers booked by the normal
route, prior to the notification of res-
triction, are allowed to travel by the
diverted route without payment of any
additional charges. But passengers
booked thereafter are charged by the
route by which they travel.

Shri Jinachandran: In view of the
extra hardship auffered and longer
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time taken by the long distance pas-
sengers on account of the dislocations,
ind in view of the small percentage
»f such long distance passengers, will
:he Government consider the general
juestion of not increasing the fares
in future at least?

Shri Shahnawat Khan: This is not
an innovation in any way. This iz
one of the accepted commercial
practices,

Mr. Speaker: Hon. Members say
that on account of unforeseen cir-
cumstances and natural calamities a
diversion takes place. Why should
not the railways charge only the same
fare for through passengers?

Shri Shahnawaz Khan: Where the
tickets have been purchased and the
notification about the diversion is not
issued, no excess fare is charged, but
after the notification is issued regard-
ing the diversion of the train by the
longer route, passengers are charged
by the route on which they travel on
a mileage basis.

Shri Hem Barua: The diversion is
not the responsibility of the pas-
sengers. This is done by the Ministry
and why should the passengers be
made to pay extra?

Mr. Speaker: Hon. Members are
entitled to put questions eliciting in-
formation on facts. The hon. Minis-
ter says this is the practice that they
have adopted. The hon. Minister i
also seeing a number of Hon. Members
getting up simultaneously. They are
making a suggestion. I am sure the
hon. Minister will consider it.

Shri Hem Barua: He says when the
diversion is notified, there will be
excess fare.

Shrimati Renu Chakravartty: How
can that be? The hon. Minister has
stated that this is the accepted prac-
tice. There have been diversions on
various occasions. Has thers been
any case where the fares have been
increased except thiz one?
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Mr. Bpeaker: No gquestion of
increase. All that he says is....

Shrimati Renu Chakravartty: It is
an increase,

Mr. Speaker: There is no meaning
in this. Hon. Members may feel that
when this diversion is due to some
accident or some unforeseen circum-
stances or natural calamities etc., the
fares of through passengers ought not
to be increased at all, that is, the
additional mileage ought not to be
charged. The hon. Minister says that
in all the cases before the notifica-
tion it was not charged, and after the
notification it is the practice to charge.
Hon. Members want to have a charge
in the practice. The hon. Minister will
consider it, but there are appropriate
proceedings for it, not the Question
Hour. Why should all Hon. Members
simultaneously get up?

Shri T. B. Vittal Rao: The distance
between Delhi and Madras is 1,300
miles, By the diverted route one has
to travel another 500 miles. He has
to pay an extra fare of almost 33 13
or 35 per cent. Is it fair when it is
due to natural calamity?

8hri Tyagl: The case deserves special
consideration,

Mr. Speaker: He is & Deputy Minis-
ter. The hon. Minister must also be
consulted. The Hon. Members have
made a suggestion. He is as much
alive to this as others, and therefore
it is not a question which can be
solved now. Other independent pro-
ceedings have to be taken. He will
consult the hon. Minister and try to
see what can be done in the matter.

Shri T. B. Vittal Rao: Will he make
a statement before the end of the
session?

Shri G. K. Manay: I will give one
instance. Between Bombay and
Poona there were breaches and an
announcement was made by the rail-
way that there were breaches and a
diversion would take place from
Manmad via Dhond, and the passengers
there had to pay three times the
normal fare between Bombay and
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Poona despite the announcemient by
the rallway authorities,

Mr. Speaker: The hon, Member is
only just strengthening the hands of
the hon. Minister, that this is not the
only occasion they have charged. The
matter will be considered by him.
Hon. Members ought not to make sug-
gestions. Of course one or two sug-
gestions are caught by the hon.
Minister.

Diwali Travelling Concessions

S.N.Q. No, 12. 8hri Naushir
Bharucha: Will the Minister of Rail-
ways be pleased to state:

(a) whether it is a fact that Diwali
Travelling concessions in fares have
been announced from the 29th October
1958 upto the 11th November, 1958
only;

(b) whether Government are aware
that as Diwali falls this year on the
11th November and New Year on the
12th November, the expiry of gonces-
sions before the holidays will cause
hardship to the public; and

(c) what steps Government propose
to take to remedy the situation?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.
Concessional return tickets will be
1ssued from 28th October 1858 upto
11th November 1956 only, but the con-
cessional return tickets will be avail-
able for completion of the return
journey for 15 days from the date of
issue.

(b) No, Sir. In view of the answer
to part (a) no hardship is anticipated.

(c¢) Does not arise.

Mr. Speaker: The hon. Minister is
giving concessions for Deepavali and
other things. Why not he give con-
cession so far as the diversion due to
an accident is concerned? There is
no good being too rigid in this matter
following an ancient principle which
was being followed by the previous
Government. The hon. Minister will
kindly consider the inconveniences
caused to the general public.

Shri Shahnawaz Khan: We would
like to consider it.
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WRITTEN ANSWERS TO
QUESTIONS

Certificates for Scheduled Castes and
Scheduled Tribes Candidates

+1226. Shri Subiman Ghose: Will
the Minister of Rallways be pleased
to state:

(a) whether the appointment of
Scheduled Castes and Scheduled Tribes
candidates against reserved posts on
Railways is subject to their production
of a certificate in support of their
claims as Scheduled Castes or Sche-
duled Tribes; and

(b) if so, the authorities which have
been declared as competent to issue
such certificates?

The Deputy Minister of Raiflways
(Shri S. V. Ramaswamy): (a) Yes.

(b) The following certificates are
accepted in support of the claim to be
a Scheduled Caste or Scheduled
Tribe:—

(i) Matriculation or School leav-
ing Certificate or Birth Certi-
ficate giving the caste or com-
munity of the candidate and
the place of residence.

(ii) A certificate issued by a mem-
ber of a legislature.

(iii) A certificate issued by a
gazetted officer of the Central
or a State Government,
countersigned by the District
Magistrate of the District to
which the candidate belongs.

(iv) A certificate issued by Sub-
Divisional Officer of the place
where the candidate and/or
his family ordinarily reside(s).
Where a candidate is unable
to produce a certificate as
above, he is appointed provi-
sionally on the basis of what-
ever prima facie evidence he is
able to produce and his claim
is then verifiled through the
district Magistrate of the
place where he and/or his
family ordinarily reside(s).
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Sugar Industry

*1229. Pandit D. N. Tiwary: Will
the Minister of Food and Agricultare
be pleased to state:

(a) whether it is a fact that there
is likelihood of a large shortfall in
the estimated rated capacity of sugar
industry in the Second Plan period;
and

(b) if so, the reasons for the same?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
No, Sir. Though a few factories may
not be set up due to foreign exchange
difficulty the shortfall in production
capacity will be relatively small.

Maritime Conventions

*1231. Sardar Igbal Singh: Will the
Minister of Transport and Communi:
cations be pleased {0 state:

(a) whether India has not yet rati-
fied the maritime conventions adopted
by the maritime sessions of the I1.L.O,;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Out of some
27 Conventions adopted by the 1L.O,
India has ratified 3 Conventions—
namely those relating to minimum age,
medical examination of young persons
and seamen's articles of agreement.

(b) The delay in ratification of some
nf the Conventions is due to the fact
that Bipartite Agreement between the
shipowners and the seafarers must
precede such ratification. This parti-
cularly applies to Conventions such
as those relating to wages, hours of
work etc.

Wheat Consumption in Kerala

*1236. Shri Kumaran: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Government of Kerala have submitted
a scheme to encourage wheat con-
sumption among people of Kerala; and
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{b) if so, what action has been taken
thereon?

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): (a) and (b).
Yes, Sir. The scheme iz under con-
sideration in consultation with .the
State Government,

Factorles and Minimum Wages Acts

*1242. Shrl Anthony Pillai: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have
advised the Bombay Port Trust to
include, with retrospective effect, from
the dates of the coming into force of
the Factories and Minimum Wages
Acts, the element of House Rent
Allowance in the calculation of over-
time pay; and

(b) if so, whether that advice had
been communicated to the Port
authorities of Calcutta and Madras?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the
Lok Sabha.

Statement

Before the amendment of the Mini-
mum Wages Act in 1857, there were
considerable differences of opinion on
the question whether, legally, house
rent allowance was part of wages, for
purposes of overtime under the Mini-
mum Wages Act. The Government of
India did not therefore advise the
Bombay Port Trust to give retrospec-
tive effect to the inclusion of this
allowance in wages for overtime.

As regards the Factories Act also,
there have been different legal inter-
pretations on this subject and no
special advice in this respect was con-
vayed by the Government of India to
the Bombay Port Trust regarding
vetrospective effect.

Dows not arize.
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Steamer Service betweern Palezaghat
and Mahendrughat

*12560. Pandit D, N. Tiwary: Wil
the Minister of Railways be pleased
to state:

(a) whether it is a fact that from
April 1858 till June 1958 the steamer
service between  Palezaghat and
Mahendrughat had become very irre-
gular due to shortage of steamers and
the passengers were put to great incon-
venience;

(b) whether it is a fact that one
“tug” sank recently while engaged in
salvaging a steamer near Mahendru-
ghat; and

{c) if so, the number of casualties
and the amount of loss to the Railway
property?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No, but
with effect from 17-4-1958 due to
other steamers used on the service
being damaged, train Nos. 45 Dn and
91 Dn have been coupled from
Palezaghat to Sonepore and the
passengers of these trains are being
carried by one steamer leaving
Mahendrughat at 1945 hrs.

(b) No, but one steam Inspection
Launch placed at the disposal of N.E.
‘Railway's Ferry Superintendent at
Dighaghat sank near Mahendrughat on
26-4-1958.

{c) The Ferry Superintendent lost
his life. The original cost of the
Launch at the time of purchase in 1884
was Rs. 11,804 and the scrap value
Rs. 2,000 approximately.
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Bombay Btfeam Navigation Company

*1251. Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that Bombay
Steam Navigation Company Ltd., have
asked for foreign exchange for replace-
ment of machines for their passenger
steamers;

(b) whether it is a fact that they
have also asked for aid to continue
their steamer service; and

(c) if so, the decision taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Yes,
Sir.

(c) Government have already
agreed to release Rs. 15 lakhs in
foreign exchange to the Bombay Steam
Navigation Co. for replacements of
the boilers in some of their passenger
ships operating in the Konkan trade.
However, the Company has not availed
of this releasc of foreign exchange.
The Company's request for financial
assistance to enable them to continue
to maintain the Konkan Service is
st1ll under consideration.

Seed Multiplication Farms

*1252. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
decided that each Development Block
should be self-contained unit for seed
multiplication and distribution; and

(b) the steps taken in this regard
so far?

“The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b)
Yes, a Scheme has been undertaken
during the Second Five Year Plan for
making each Development Block to
be self-contained unit for multiplica-
tion and distribution of improved
seed. The Scheme envisages setting
up of seed farms of 25 acres each in
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each CD.N.ES. Block. 4328 seed
farms have been targetted to be set
up during the Second Five Year Plan.
Against this, 3488 farms have been
targetted for the years 19056-57 to
1858-59 and 1860 farms have been set
up so far.

Perambur Rallway Workshop, Madras

*1254. Shri Anthony Pillal: Will the
Minister of Rallways be pleased to
state:

(a) whether the workmen employed
at the Perambur Railway Workshop
at Madras absented themselves from
work on the day the city workers
observed a hartal consequent on firing
on workers in the Port of Madras;

(b) if so, how many;

(ci whether the continuity of ser-
vice has been restored for the men
who absented themselves; and

(d) if so, for how many?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) 11,870,

(c) Yes, in the case of all those who
had declared individually in writing
that they had no intention to strike.

(d) 9,096 upto 28th August, 1958,

Co-ordination between Road Transport,
Road Construction and Manufacture
of Vehicles

*1255. Shri Harilsh Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any co-ordina-
tion between road construction, romd
transport and manufacture of vehicles
for road transport; and

(b) if so, what is the nature of the
organisation which brings about such
co-ordination?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bakadur): (a) and (b). The
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required information is given in the
statement laid on the Table of the Lok
Sabha.

Statement

The Roads Wing of the Department
of Transport, which is directly res-
ponsible for construction and mainten-
ance of National Highways only, keeps
close liaison with the States regarding
the formulation of Road plans and pro-
gramme as well as the construction
and development of road generally;
and co-ordinates this activity with the
road transport policies of the Ministry
which are handled by another wing
of the Department of Transport.
Manufacture of vehicles is, however,
the responsibility of the Commerce and
Industry Ministry, but co-ordination
between the requirements of road
transport and the programme for auto-
mobile manufacture is provided
through the Ad Hoc Committee of
Secretaries on Automobile Industry,
of which the Transport Secretary is
a member and which deals with all
major issues. The Ministry of Com-
merce and Industry also consults the
Department of Transport on day to
day matters relating to production of
vehicles and spare parts, their price
fixation and import policies.

Bridge over River Ghagra at
Dohrighat

*1256. Shri Sinhasan Singh: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Starred Question No. 1704 on
the 11th September, 1957 and state the
progress since made in construction of
a bridge over River Ghagra at Dohri-
ghat?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): The construction
of a permanent bridg= has been given
low priority on account of financial
limitations and restrictions on foreign
exchange expenditure and as an
interim arrangement the question of
constructing a temporary boat bridge
is at present being considered.
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Terain Derallment

( Bhri Tangamani:
Shri M. 8. Marthy:
+1257. <{ Shri Rami Reddy:
Shri Venkatasubbaiah:
Shri Ashanna:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Masuli-
patam-Dankonda passenger train of
Southern Railway derailed at Tari-
gopula Station on the 22nd August,
1858;

(b) how many bogies were derailed;

(c) how many passengers were in-
volved: and

(d) action taken to prevent derail-
ment in this sector?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) The rear three bogie coaches,
fifth to sevenith from the engine.

(c) 26 persons received injuries. Of
these 1 was grievously hurt.

(d) Suitable action to prevent recur-
rence of such accidents will be taken
on receipt of the ‘Finding' and Recom-
mendations of the Government Inspec-
tor, which are awaited.

Scientific Incentive Schemes

Shrimati Ila Palchoudhurl:
Shri Daljit Singh:

Will the Minister of Railways be
pleased to state:

“1258.

(a) whether it is a fact that intro-
duction of some scientific incentive
schemes to raise productivity in Indian
Railway workshops is under the con-
sideration of the Government of India;

(b) if so, a brief account of the
schemes; and

~ (e) when these are likely to be put
nto effect?

The Deputy Minister of Raliways
(Shrl Shahnawaz Khan): (a) to (c).
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A statement furnishing the required
information is placed on the Table of
the Lok Sabha.

Statement

Yes. Incentive schemes are already
in force at Chittaranjan Locomotive
Works and partially in few manufac-
turing sections of Jamalpur and
Kanchrapara Shops of the Eastern
Railway and also in Perambur Shops
of the Southern Railway.

The main features of the scheme
which is in force in Chittaranjan Loco-
motive Works are as follows:

(1) The basic data has been built
up on scientific lines and the
allowed times ure so fixed that
a workman of normal ability
can earn 33-1/3 per cent, over
and above his basic wage. The
ceiling profit is however,
limited to 50 per cent. of the
standard basic wage.

(ii) The basic wages of all workers
are guaranteed irrespective of
their piece work results,

The Chittaranjan pattern is also pro-
pased to be adopted for other Railway
Workshops.

Efforts are being made to introduce
such schemes in an appreciable
measure in most of the Railway Work-
shops as early as possible,
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International Convention of the Inter-
Governmental Maritime Consultative
Organisation

[ Shri Assar:
*1260. { Sardar 1gbal Singh:

Will the Minister of Transport and
Communicatiens be pleascd to state:

(a) whether it is a fact that Inter-
national Convention of the Inter-
Governmental Maritime Consultative
Organisation came into force in April,
1958;

(b) the main features of this Con-
wvention;

(¢) whether it has been ratified; anrl

(d) if so, when?

The Minister of State in the Minis-
try of Transport and Communications

(Shri Raj Bahadur): (a) The Conven-
tion came into force on the 17th March,

1958.

(b) A statement giving the informa-
tion is laid on the Table of the Lok
Sabha. [See Appendix V, annexure
No. 74.]

(c) India has not vet ratified the
Convention.

(d) Does not arise.

Purchase of Tractors by C.T.O.

*1281. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether purchase of new trac-
tors has been stopped by the Central
Tractor Organisation; and
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(b) if s0, the reasons therefor?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) No.

(b) Does not arise.

“Grow More Food” Campaign

( Shri Harish Chandra
Mathur:
Shri Sanganna:
Shri Vajpayee:
Shri Ram Krishan:

Will the Minister of Food and Agri-
vulture be pleased to state:

“126%.

(a) whether any special drive and
campaign for Grow More Feood has
been launched in some of the States;

(b) what is the nature of the cam-
paign; and

(¢) what has already been done in
this direction by the various States?

The Minister of Food and Agricul-
ture (8hri A. P, Jain): (a) Yes, in
nine States.

(b) and (c). A statement giving an
outline of the Campaign is laid on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 75.] Plans for the
campaign were discussed with State
representatives on the 18th August,
1958 and all the States concerned are
taking action to mount the campaign
on the lines indicated in the statement
with variations to suit local conditions.

Interim Relief for Daily Rated Labour
at Major Ports

*1263. Shri Anthony Pillai: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether interim relief of rupees
five per month was given to the daily
rated labour at major ports in accord-
ance with the interim award of the
Second Pay Commission; and

(b) if so, the ports which have so
increased the wages and ports which
have not?

The Minister of State in the Minis-
try of Transport and Communications
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(Shrl Eaj Bahadur): (a) and (b). It
has been ascertained that daily-rated
workers are being paid the interim
relief at all major Ports except

Madras.
WTew W asy & sreqaTe

_— st W wwew -
"\ " yearw fox
T we HAT g FAT FT HA
et fF
(%) wra & qadt & fog fea
weqare &
(&) wea & qra=y &1 Aear &
a1t 7 wf@Es wredta wrar 9T e
ayer fear mar §; WY

(w) =afx &t @ sa& Fr FOIAFIQ
streer g€ 7

areey W (oft worowe) : (7)
TR WEIATH | IAW AINT FT OF GAT
T 2 T @ fovk g [dfem
ofcfrer ¥, wpaew g o) |

(=) < =& 1 &fws gg qqmmT
Farar war @ fF qae-aaat § gen
sfa goTT wqden § ¥ FH AR

(7) ug w57 AF IIAT

Forest Development in Bombay

2001. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether any amount was asked
for by the Bombay Government for
forest development work during the
Year 1957-58; and

(b) it so, the amount granted?

The Minister of Food and Agrical-
ture (Shri A, P, Jain): (a) Yes. The
State Government asked for Central
assigtance amounting to Rs. 22,75,986
as loan and Rs. 12,07,648 as grant.
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(b) Rs. 9,30479 as loan and
Rs. 2,70,104 as grant. The reduced
amount was sanctioned after exami-
nation of the State proposals in the
light of the approved pattern of Cen-
tral Financial Assistance for State
Forestry Schemes and after éliminat-
ing schemes which were not eligible
for Central assistance, but included in
the States proposal.

Eoad Bridge over River Godavari at
Alamuru

2002. Shri M. V. Krishna Rao: Will
the Minister of Transport and Com-
munications be pleased to state the
progress since made regarding the con-
struction of a road bridge over the
Gautami Branch of the river Godavari
at Alamuru in Andhra Pradesh?

The Minister of State in the Minls-
try of Transport and Communicatlons
(Shri Raj} Bahadur): The foundations
of this bridge are required to be taken
down to about 100 ft. below the bed
of the river. The work on 27 wells
out of 48 wells in the foundations has
been completed. The remaining wells
have also been sunk to three-fourths
of the depth. 8 piers out of 47 above
the well cap level have also been
completed.

An expenditure of Rs. 69,40,735 has
been incurred, the overall progress
upto the end of August 1958 being
45 per cent.

Late Running of Deccan Queen

2003. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) how many times the train
Deccan Queen on Central Railway has
been late from 1st June to 3lst July,
1958;

(b) what has been the daily arrival
timings for the above months;

(¢) reasons for running late; and

(d) any steps taken by Government
to improve the punctuality of the
train?

The Deputy Minister of Railways
(Shri Shahnaway Khan): (a) and (b).
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A statement furnishing the informa-
tion iz laid on the Table of the Lok
Sabha. [See Appendix V, annexure
No, 77.]

(c) The late running of these trains
was mainly due to flooding of track
on the Bombay-Poona section on
account of torrential rains.

(d) As the unprecedented rains in
June-July had brought about consider-
able damage to the track particularly
on Poona-Kalyan section, the work of
rehabilitating the track on the section
made it necessary to impose a number
of speed restrictions and in order lo
provide for the speed restrictions
arrangements were made, with effect
from 28th July, 1958, to start No. 302
Deccan Queen from Poona 15 minutes
in advance of its scheduled departure
so as to bring that train to time at
Bombay V.T. No. 301 Dn. Deccan
Queen was scheduled to arrive Poona
15 minutes later with effect from the
same date in order to absorb the loss
of time on account of cautious driving.
As the work of rehabilitating the track
was practically completed in the third
week of August 1958, the original
timings have been restored with effect
from 24th August, 1958. During the
month of August, the punctuality of
the trains has improved.

Employment Potential in Transport
and Road Construction

2004. Shri Anirudh Sinha: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of persons employed
in Motor Transport as on the 31st
December, 1957 in the country; and

(b) the number of persons estimated
to be employed per annum during the
Second Five Year Plan on road con-
struction?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahaduar): (a) and (b). The
information required is not available.
It will be collected from the State
Governments and placed on the Table
of the Lok Sabha in due course.
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Amenities at Kantabanjl Rallway
Station

2005. Shri Kumbhar: Will the Minis
ter of Railways be pleased to refer 1o
the reply given to Unstarred Question
No. 1809 on the 1st April, 1958 and
state the progress made in providing
electric lights and fans at Kantabanji
Railway §Station building and staff
quarters?

The Deputy Minister of Railways
(Shri 8., V. Ramaswamy): 1. The
building and platforms of Kantabanj
Station have already been provided
with lights.

2. Negotiations for power supply
from Orissa Government are finalised
and service connection is expected
shortly.

3. The work of providing fans and
additional lights in the 3rd and upper
class waiting rooms, lights on approach
road to the station, additional lights
in the station buildings, and providing
lights and fans in the staff quarters is
expected to be carried out during the
financial year or soon after.

Payment of Staff on South Eastern
Railway

2008. Shri Kumbhar: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 2336 on the 14th April,
1958 and stale:

(a) whether the pending cases of
payment to the staff in South Fastern
Railway have been finalised;

(b) if not, the number of such old
and new cases pending so far; and

(c) the steps being taken for the
same?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) All
pending cases have been finalised.

(b) and (¢). Do not arise in wview
of reply to part (a) above.
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Scheduied Castes and Tribes In
Comxmunity Development Centres

2007. Bhri Kumbhar: Will the
Minister of Community Development
be pleased to state whether the reserv-
ed quota in services for Scheduled
Castes and Tribes has been filled up
year-wise and grade-wise in the
various Community Development Cen-
tres functioning in the Union Ter-
ritories?

The Minister of Community Devel-
opment (Shri S, K. Dey): The
appointment of personnel under Com-
munity Development schemes in the
blocks of the Union  Territories is
made in accordance with the prescrib-
ed recruitment rules by the local
Administration. The detailed infor-
mation sought for is not, however,
available with the Ministry.

Railway Concessions for Dusehra
Festival

2008. Shri XKnmbhar: Will the
Minister of Rallways be pleased ta
lay a statement showing:

(a) the number of batches of stu-
dents and teachers of Orissa State who
have applied so far for Dusehra Con-
cession Railway journey for their
educational excursion in the country;

(b) the batches who have got such
concession so far;

(c) proposed places of visit of each
batch; and

(d) the total actual train fare and
concession fare for these batches?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (d).
The required information is not avail-
able and its collection will involve
undue labour and time which would
not be commensurate with the results
likely to be achieved.

Security Deposits
2009. Shri Kumbhar: Will the
Minister of Rallways be pleased to
state:

{a8) whether it is a fact that the
cash security deposit prescribed for
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cretain categories of employees on the
South Eastern Railway is more than
that on the other Railways;

{b) if so, the reasons for such differ-
ences from one Railway to another;

(¢) the number of employees on
South Eastern Railway who are thus
affected; and

(d) the steps taken to return the
excess amount of deposit to the res-
pective employees.

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (d).
Since the information is not readily
available, the same is being collected
from Railway Administrations and
will be placed on the Table of the
Lok Sabha in due course.

Second Road Bridge on River Yamuna

2010 Shri Subodh Hansda:
' Shri D. C. Sharma:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the scheme for a
second bridge across the river Yamuna
at Delhi has been finalised; and

(b) it so, whether there is any possi-
bility of completing the scheme during
the Second Five Year Plan period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Not yet.

{b) No. It is however expected that
the bridge will be taken up for con-
struction and a major portion of the
work will be completed during the
Second Five Year Plan period.

Water Power Resources of Yamuna

( Shrl Ram Krishan:
7 Sardar Igbal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
U.P. and Punjab Governments have
agreed to co-operate with each other

2011.
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in investigating the hydro-electric
power resources of the Yamuna wund
to prepare schemes for their utiliza-
tion;

(b) if so, whether any joint schemes
have been prepared; and

(c) if so, the details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
answer is in the affirmative.

(b) A project is still under pre-
paration.

(¢) Details will be =available only

after the completion of the project
report.

Supply of Water in Mahindergarh
District, Punjab

2012, J Shri Ram Krishan:
" "\ Bardar Igbal Singh:

Will the Minister of Health be
pleased to state:

(a) whether the Punjab Government
has submitted any scheme for the sup-
pPly of drinking water in the towns
of Mahindergarh District;

(b) if so, the detnils and nature of
the scheme;

(c) whether the scheme has been
approved by the Central Government;

(d) if so, the amount sanctioned for
the scheme during 1857-58; and

(e) the amount to be sanctioned
during the current financial year?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) The details and nature of the
schemes mure as given below:—

Name and Nature

Cost of
of Schente

Scheme

(i) Water supply scheme

for Narnaul town 11,44,683

(ii) Water supply scheme
for Chankhi Dadri
town 11,73,061
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(ili) Water supply scheme
for Atell Mandi

(iv) Water supply scheme
for Mahindergarh 4,08,710

(¢) and (d). The schemes are under
scrutiny with the Central Public
Health Engineering Organisation.

(e) Funds to the extent of Rs, 36.0
lakhs will be sanctioned during the
current financial year for the imple-
mentation of the approved wurban
water supply schemes of the Punijab
State.

1,892,818

Bridge at the level crossing in
Rajpura.

2013, Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state whether any sleps have been
taken so far to build an over-head
bridge at the level crossing in Rajpura
on G.T. Road?

The Deputy Minister of Railways
(Shri 5. V. Ramaswamy): No, Sir.
The malter is still under consideration
of the Government of Punjab. How-
ever, for the overbridge at the
Ludhiana end of the Rajpura Yard,
plans have been finalised and the esti-
mate is under  preparation. The
plans and estimate will be sent to the
State Government for their approval
and acceptance of their share of the
cost.

Urban Water Supply Schemes in
Punjab

2014 Shri Ram Krishan:
) {Sard.nr Iqgbal Singh:

Will the Minister of
pleased to state:

(a) the total amount of loans sanc-
tioned to the Punjab Government for
the implementation of their urban
water supply scheme during 1957-58;
and

(b) the total amount of loan to be
sanctioned during current year?

The Minister of Health (Shrl Kar-
markar): (a) Rupees ten lakhs.
(b) Rupees thirty-six lakhs.

Health be
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Goofs Shed at Ateli Rallway Station gt wrd & W "wvwTe 7 g
2015, Shri Ram Krishan: Will the
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The Deputy Minister of  Railways Yo wieaa a% *¥ dsq#r (Gratuity)
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v oy Sfa wa &1

faeeit &§ &t & w1
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(a) whether Government have re-
ceived any application from the resi-
dents of Ateli-Mandi to provide goods
shed at Ateli Railway Station -on
Rewari-Phulera route of Western
Railway; and

(b) if so, the nature of decision
taken?

(b) The work of constructing a goods
shed with approach road was consider-
ed for inclusion in the 1958-60 pro-
gramme but had to be deleted owing
to limitation of funds and materials
and priority having been given to
other stations handling a larger
volume of traffic. The position will
be reviewed again in 1960-81.

(%) wavaz = ¢ feqvwre, fae
® AT fawrs wE &, guw gwn
afgar &iwr Jar ®v7 & fog
Rots. st fawfw frow : wa7r wrwr :r#:rwrﬁcﬁ F?ﬂ':m::
fr - () =gi fFeamr & Jar e
am ¢
ww am yig o (fiwe wo
W) : (F) A Ei
(&) =9 ¢,s00 7w widaT
freolt & weityge W & awh
qrit et e
Yore. st Tww wW™HT :  wT
wa mar ¥ o 22 oA WS o
wa fig
(%) = werygr faemw Wz #

wt ot

(%) a1 ag 7= & e gqa & fifza
faforw &1 & 7 &7 aga FA 2 AT

(=) afzgr, A awmT 7 g7 gFay
# ¥ wgadt w5y & 7

wrer war w5t (sfr wo wo F):
(%) =t g7 1 v a=w fad g€ fovel &
wa, fame Wi 997 33w & N Ay
wHT aam€ ar &

(=) ger 4% & /7T AT syreey F4v
qeark, Fafua 7ow FvwTd A faeErh

2 1 #=0T goETT IR gEe e A,
woardy STH & #, AW 97 ggrEar
R} 1 WR WY g T ¥ g A
# & arr & foag oft wargar &
184 L8D—3

faars % fog sfus 72t ot &
wr sragT Fr ot §

(=) afz &, @t feasr oY fear
oTEr ;AT
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(m) feax wsa ¥ fear &
sy ?

we wa gfw st (@ wo wo
wn): (%) o T

() e (). vt ot @

Fire at Jharia Railway Station

2019. Bhri Bose: Will the Minister
of Railways be pleased to state:

(a) whether a fire broke out at
Jharia Railway Station on the 12th
June, 1858;

(b) the cause of the fire;
(e) the damage done by the fire; and

(d) the steps taken lo extinguish
the fire?

The Deputy Minister of Railways
(8hri Shahnawar Khan): (a) Yes.

(b) The fire is suspected to  have
been caused by a burning Bidi or
Cigarette end or matchstick having
been carelessly thrown by the con-
signor’s men on coal tar which had
melted in the hot sun and leaked out
from some drums.

(c) Goods wvalued about Rs. 900
were burnt.

(d) The fire was extinguished by
the combined efforts of the station
staff, the Railway Protection Force
Fire Fighting Squad, Dhanbad, the
Sindri Factory Fire Brigade and the

Mines Rescue Home Fire Brigade.

Name
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Wooden Siocopers

[ Sardar Iqbal Simgh:
2028, { Shri Ram Krishan:
Shri Chandak:

Will the Minister of Railways be
pleased to lay a statement showing:

(a) the names of the countries and
firms which tendered for wooden
sleepers in response to the  Global
Tenders floated in December, 1857;

(b) the particulars of fms  with
whom orders have been placed with
details as to size, quantity, species of
timber and rate; and

(c) the dates on which these orders
were placed?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) to (c}.
Two  statements showing the re-
quisite information are placed in the
Library. [See Index No. LT-928/58.]

Minor Irrigation

2021. Shri Bangshi Thakur: Will
the Ministerr of Food and Agricalture
be pleased to state:

(a) what are the Cherras of Belonia,
Tripura which have been selected for
the work of minor irrigation;

(b) whether any minor irrigation
works are in progress at Belonia; and

(c} if so, the names of those areas
and what are the areas and Cherras
selected for the purpose?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) The names
of the selected Cherras and their

location are given below:—

Loecatien

1. Pillakcierra . Purbamadhyapillak.
2. Chagakbai Cherra. Charakbai
3. Baikarcherra . Baikora
4. Manucherra Manupather
5. Kalacherra, Baggafa
6. Gajaricherra. i . 5 Devipur
7. Abheyacherra . . . Dhendrapather.
8. Wangcherra . . . Mullartilla
(L) No.

(¢) Does not arise.
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Late Running of Delhi-Lucknow
Expross

*9e2. Pandit D N. Tiwary: Will the
Minister of Rallways be pleased 1o
state:

(a) whether it is a fact that passen-
gors to and from Delhi often miss
connection at Lucknow by 301 Up and
in 302 Down (N.E.) due to late run-
ning of both 301 Up (N.E.) and Delhi-
Lucknow Express; and

(b) whether any steps have been
taken to run these trains to scheduled

time?

The Deputy Minister of Rallways
(8hri Shahnawazx Khan): (a) Yes,
sometimes due to the late running >f
trains No. 30 Dn (B.G.) Delhi-
Lucknow Express and 1 Up (MG)
(old No, 301 Up) Avadh-Tirhut Mail,
the connections between 30 Dn (B.G.)
and 2 Dn (M.G.) and 1 Up (M.G.) and
29 Up (B.G.) are missed.

{(b) The Railway Administrations
have taken steps to improve the per-
formance of these trains, so as to en-
sure the maintenance of connections
at Lucknow.

Incidence of Toxoplasmosis

2023. Pandit D, N. Tiwary: Will the
Minister of Health be pleased to state:

(a) whether Dr. Mrs. Lise Skiellar,
a voluntary research worker from
Denmark, has submitted any report
about the pilot surveys she under-
tnok to find the incidence of Toxoplas-
maosis in the country; and

(b) if so, whether a cop:} of the re-
port. will be laid on the Table?

The Minister of Health (Shri Kar-
markar): (a) and (b). Dr. Mrs. Lise
Skiellar, a voluntary research worker
from Denmark, who was associated
with the Vallabhbhai Patel Chest
Institute, Delhi, for some months
worked on the pilot survey on the
incidence of Toxoplasmosis, an  in-
fmm disease caused by protozoan,
in Delhi area only in  collaboration
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with Dr. Hans Smetana, formerly
Consultant Pathologist attached to the
Chest Institute. No formal report on
the survey was submitted but their
findings were published in the Indian
Journal of Medical Research of May,
1858.

Irrigation Projects

2024. Shri Asear: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether it is a fact that Gov-
ernment have received a letter dated
the 14th February, 1858 from
Madhyavarti Janseva Mandal of
Bombay on subject ‘some alarming
facts about our irrigation projects
which the Food Grains Enquiry Com-
mittee have somehow overlooked”; and

(b) it so, the action taken in the
matter?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The Mandal stated in the letter
that assessment of irrigation benefits
as contained in the Report of the
Foodgrains Enquiry Committee and
in the Review of the First Five Year
Plan was highly exaggerated. The
Mandal did not give in their letter
any details permitting an examination
of their conclusion. As the comments
of the Mandal, however, related to
Bombay, a copy of their letter was
forwarded to the Government of
Bombay to make more detailed invesii-
gation.

Sion Post Office

Bhri T. B. Vittal Rao:
2025, Shrimati Parvathl
L Krishnan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Post
and Telegraph employees working in
the Sion Post Office (Bombay State)
threatened to stop all work from the
8th July, 1958;
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(b) whether it is also a fact that
water began to leak through the ceil-
ing of the building during the rains
and fell on the papers and employees
in the office; and

(c) if so, what action has been
taken by the Post and Telegraph
authorities in the matter?

The Minister of Transport and
Cenunmhications (Shri S, K, Patil):
(a) Yes.

(b) Yes.

(¢) Repairs were carried out im-
mediately.

——
Barnagar (MLP.) Railway Station

2026. Shri T. B. Vitial Rao: Will
the Minister of Rallways be pleased
to state:

(a) whether there is a proposal to
raise the level of the platform of
Barnagar (M.P.) Railway Station on
Ratlam-Indore Line; and

(b) if not, whether Government are
aware that on account of the increase
in traffic passengers are put to  in-
convenience?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) The present platform at Barnu-
gar, like those at many other stations,

is 10" above the rail level. Since
the floor of a metre gauge carriage is
not very high, the passengers are

not put to any exceptional inconven-
ience.

Sweet Potatoes
Shri Supakar:
* Shri Sanganna:

Will the Minister of Food and
Agriculture be pleased to state:

2027

(a) whether GQovernment have ex-
amined the Annamalai experiment of
stimulating better growths of sweet
potatoes and other tuberous food crop
with the help of music; and
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(b) whether this experiment can
made use of on & Iatfe scale for grow-
ing more and better sweet petatoes’

The Mintster of Food and Agricui-
ture (Bhri A. P. Jain): (a) No.

(b) Does not arise.

Ravalgaon Sugar Factory, Nasik

2028. Shri Jadhav: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether it is a fact that the
agriculturists  supplying canc to
Ravalgaon Sugar Factory in Nasik
District complained against the factory
management to the Minister while he
visited Malegaon, District Nasik re-
garding the deduction of Rs. ten per
ton as deposit to guarantee the sup-
ply of sugar-cane;

(b) the nature of grievances of the
agriculturists; and

(c) the steps that Government pro-
pose to take to redress the grievances
of the agriculiurists?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes Sir,
to the Minister of Co-operation.

(b) and (c). The grievance seems
to be that the Ravalgaon  Sugsr
Factory has taken guarantee deposits
of Rs. 10 per ton from the growers for
the supply of cane. The matter is
being looked into by the State Gov-
ernment.

Development of Minor Ports

2029, Shrl Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that National
Harbour Board has appointed @
Dredging Committee to make inguiry
regarding development of minor
ports;

(b) whether the committee hae sub-
mitted its recommendstions;

(e) it so, when;
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(d) sction taken by Government on
the recommendstions of the com-
mittee;

(e) names of the ports of Ratnagiri
Distriect recommended by the Com-
mittee for development; and

() when work of development will
commence?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (f). A
statement is laid on the Table of the
Lok Sabha.

Statement

At the fifth meeting held at
Visakhapatnam in November, 1855,
the National Harbour Board appointed
a Committee to assess the dredging
requirements of the various minor
ports of India and make concrele re-
commendations for consideration by
Government. The Committee was not
required to make an inquiry regard-
ing the development of minor ports.

The recommendations of the Com-
mittee were submitted to the National
Harbour Board in August 1857. The
Committee recommended the establish-
ment of a 'Dredger Pool' consisting
of three dredgers and ancillary craft
at an estimated cost of Rs. 1.9 crores
for undertaking dredging at 18 minor
ports. Efforts are being made to
obtain the dredgers under a scheme
of loan assistance offered by the Ex-
part-Import Bank, US.A.

The minor ports recommended for
dredging in the Ratnagiri District are:
Ratnagiri, Jaigad, Dabhol and Bankot.

Nagpur Express

2030. Bhri Assar: Will the Minister
of Rallways be pleased to state:

{a) whether it is fact that there was
stoppage of Nagpur Express at
Nandura Station on the Central Rail-
way for the last 50 many years;

(b) whether it is a fact that stopp-
age of Nagpur Express at Nandura has
been cangelled from 1st April, 1957.

15 SEPTEMBER 19858 Written Answers

6400

(c) if so, reasons thereof;

(d) whether it is a fact that some
representations have been sent but
no reply has been given;

(e) whether Government are aware
that cancellation of stoppage at
Nandura has become troublessome
and inconvenient to the public of
Nandura Taluk and Jalgaon Taluk and
other villages; and

(f) it so, whether Government will
consider the stoppage of Nagpur Ex-
press at Nandura?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) Yes,
till 31st March, 1957.

(b) Yes.

(¢) The long distance traffic dealt
with at the station did not justify the
retention of the halt.

(d) Yes, but replies have been given
to the representations.

(e) and (f). The needs of short-
distance passengers are adequately
served by the three passenger trains
each way stopping at Nandura. Fur-
ther, in the Time Table to come into
force with effect from 1-10-1958, the
timings of No. 382 Dn. Bhusaval Nag-
pur passenger are being advanced, so
that the passenger train will closely
follow the Nagpur Express and pass
MNandura at about the same time at
which the Nagpur Express used to
pass Nandura station prior to the
deletion of the halt. There is, there-
fore, no justification for the restora-
tion of the halt of the Nagpur Express
trains at this station.

Wells in Adra Railway Colony

2031. Shri B. Das Gupta: Will the
Minister of Rallways be pleased fto
state:

(a) whether it is a fact that about
eleven wells were sanctioned for con-
etruction in different parts of the Adra
Railway colony and Adra  Railway
premises (S.E. Railway) in 1856-57;
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(b) the amount sanctioned and ex-
pended for the construction of those
wells;

(¢) whether any further amount has
been sanctioned for filling up all or
some of those wells; and

(d) if so, the total amount sanction-
ed and expended for this filling up
of wells?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, Sir.
However, due to scant rainfall in the
monsoon of 1954, four existing wells
were reclaimed and five kachche wells
were excavated to overcome the acute
water shortage in the summer of 1955.
Subsequently, as the rains during
1955 were also below normal, the
sinking of two new 30 feet diameter
wells was taken up. As, the work on
these wells did not make good pro-
gress on account of difficult strata
encountered, the work was suspended
and an emergency scheme for supply
of water from the Darakeswar river
by a temporary pipe line pushed
through.

(b) the five kachcha wells were
dug and the four existing wells were
reclaimed at a cost of about Rs. 8,000.
A further sum of Rs. 28,000 against
the sanctioned estimate of Rs. 2,88,000
was spent on the two new 30 ft. wells
up to the time of suspension of the
work thereon. The resumption of this
work is under examination.

(e) No, Sir.

(d) Does not arise.

Stafl under District Mechanieal
Engineer, Bamastipur.

2632. Shri Rajendra Bingh: Will the
Minister of Rallways be pleased to
state:

{a) the number of casual labourers
and permanent class IV staff appoint-
ed during the period from Ist April,
1986, to the 31st December, 1957 under
District Mechanical Engineer, Samasti-
Pur (North-Eastern Railway);
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(b) the number of such stag
appointed through Employment Ex-
change during this period;

(e) the number of such staff appoint-
ed from the Register maintained for
the relations of Railway employees:
and

(d) the rules under which all these
appointments were made?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): (a) 246 per-
sons were recruited as casual labour
and 191 as other than Casual Labour.

(b) 189 from names given by Em-
ployment Exchanges.

(c) 118 from a register of applicat-
ions received from relations of em-
ployees.

(d) All these appointments were
made only after considering all avail-
able applicants in accordance with the
instructions issued from time to time
by the General Manager, North
Eastern Railway.

Science of River Tralning

2023. SBardar Igbal Bingh: Will the
Minister of Rallways be pleased to
state:

(a) whether the Railway Board
have undertaken comprehensive ex-
pert study in the science of river
training;

(b) the nature and details of this
scheme; and

(¢) the organisations which will
conduct this study on behalf of the
Railway Board?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) to (c).
The Railways have been pioneers in
the bridging of rivers and the evolu-
tion of their training works and the
subject is under constant study of the
Railway Administrations. ‘Technical
papers by Railway officers engaged on
such works are also published by the
Railway Board. Special problems are
referred for advice or conduct of
model experiments from time to time
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to- the River Research Stations of the
State Governments and that of the
Central Water and Power Commission
at Poona, particularly the latter.

Loan to Fruit Growers

2034. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government of India
have provided loan to fruit growers;

(b) if so, total amount given under
this scheme to each State in the year:
1966~57 and 1957-58;

(c) whether States have utilised

these loans,
(d) if so, to what extent; and

(e) loans given to each State during
the current year?

The Minister of Food and Agricul-
tare (8hri A. P. Jain): (a) Yes.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix V,
annexure No. 78].

tc) In 1956-57 only Tripura  Ad-
ministration utilised part of the loan.
During 1957-58, the States of U.P,
Andhra Pradesh, Bihar, Madhya Pra-
desh, Punjab, Rajasthan, Mysore,
Madras, West Bengal, Jammu and
Kashmir, Himachal Pradesh, Tripura
and Delhi utilised these loans.

(d) and (e). A statement is laid on
the Table of the Lok Sabha. [See
Appendix V, annexure No. 78]

Fishery Training Institute

2435. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a proposal to
set up Fishery Training Institute;

{b) name of the place where this
institute will be situated;

(c) the nature and type of training
to be given in this institute;
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(d) whether any foreign country has
offered any assistance for this pur-

pose; and

(e) if so, of what nature and what
amount?

The Minister of Food and Agricul-
tare (Shei A. P. Jaln): (a) to (o).
Yes. The Government of India have
set up a Committee on Fisheries Edu-
cation to review and assess the train-
ing requirements for fisheries per-
sonnel to man the administrative and
executive posts in the fisheries pro-
jects and for the growing needs of
the industry in the country, to ex-
amine the need for higher or ancillary
training facilities and to recommend
the location, courses of study, staff
required and other practical details
for the establishment of such a train-
ing institute, The Committee has just
commenced its work.

(d) No.

(e) Does not arise.

Remodelling of Sabarmati Railway
Yard

2038. Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
state the progress made so far in the
scheme of remodelling of Sabarmati
Railway Yard?

The Deputy Minister of Raillways
(Shrj S. V. Ramaswamy): The re-
modelling of the Sabarmati Yard has
been completed excepting some resi-
dual works which are in progress. Both
the broad gauge and metre gauge
vards have been brought into use.

Suicide by Shri B. K. T. Iyenger
in Railway Office

2037. Shri Ghosal: Will the Minis-
ter of Rallways be pleased to state:

(a) whether any enquiry was made
lo ind out the reasons for committing
suicide by the late FA & CAO.
Eastern Railway in his office in Cal-
cutta; and

(b) if g0, the result ~f ‘he mquiry?
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Minister of Rallyays

The Deputy
(Shri Bhahnawas Khan): (a) and (b).

The local police conducted enguiries

and found it a simple case of suicide.

The reason for suicide could not be

known.
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Co-operative Socleties in Tripura

2041. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Co-operative Offic-
er, Tripura, on the 22nd October,
1956 asked all Co-operative Societies
in Rehabilitation Centres in Tripura,
to pass a resolution to purchage bidi
leaves, tobacco, threadg etc. from the
Sales Emporium amd to deposit
Rs. 2,000 for this purpose; and

(b) if so, whether it was permissi-
ble for the Co-operative officer to
usae such directive under the exist-

gTrco—operatwe laws and bye-laws

ipura?



6457 Written Answers

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).

Yes.
Merchant Navigation School

2042, Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

{a) whether it ig a fact that es-
:ablishment of Merchant Navigation
Scool at Ratnagiri, Bombay State has
heen sanctioned;

(b) if so, whether any preliminary
arrangements have been made; and

(c) if so, from what date the school
will start?

The Minister of State in the Minis-
try of Transport and Comunnications
(Shri Raj Bahadur): (a) If it is pre-
sumed that the reference is to the es-
tablishinent of a Merchant Navy Rat-
ings Training School at Ratnagiri, no
sanction, has been issued. A requesi
ras been received from the inhabi-
tants of Ratnagiri District that a train-
iy institution should be located there,
which 15 being examined.

(b) and (c}). Do mot arise.
Boundary Wall

2043. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that wall of
bricks and cement is being built from
Ghatkopar to Bombay Victeria Termi-
nus orn Central Railway;

'{b) it so, whether work has been
done through a contractor or depart-
mentally;

(c) the reasons for building wall
of such length;

(d) whether it is a fact that newly
constructeq wall collapsed at many
places during the rainy season;

(e) if 8o, whether any inquiry has
been made into the matier; and

(1) action taken Ry Government in
the matter?
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The Deputy Minister of Rallways
(S8hri 8. V. Ramaswamy): (a) No,
Sir. The Boundary Walls between
Byculla and Ghatkopar are being
built with brick masonery in lime
mortar and not in cement mortar.

(b) The work is being done by
contract.

(c) To prevent encroachment and
also tresspass on railway land.

(d) to (f). During the recent rains,
there was no damage nor have the
walls collapsed due to defective mate-
rials or workmanship. However, at
certain locations these walls have been.
damaged by miscreants. There is no
question of any cnquiry being held as.
the damage is the wilful act of the
miscreants. The matter has been re-
ported 10 the police for necessary
action.

“Sea Island Cotton Scheme”

2044. Shri Assar: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether Government have sanc-
tioned “Sea Island Cotton Scheme™
for Bombay State;

(b) if so, siince when;

(c) whether Government have
sclected any area for experiment of
Andrews cotion in Bombay State; and

(dy if so, the name of the place
and area?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No.

(b} Does not arise.

(c) and (d). Government have not
selected any area for experiment of
Andrews cotton in Bombay State,
However, while considering the first
progresg report for 1857-58 on the
scheme for the development and im-
provement of Sea Island Cotton
‘Andrews’', which is functioning from
May, 1937 in the State of Kerala,
Mysore and Assam, the Indian Cen-
tral Cotton Committee, Bombay at its
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meeting held in February, 1958, re-
commended that a few exploratory
trials might also be undertaken in the
“Mawal' areas of Bombay State wherc
extensive land of the required type
is available. Steps were accordingly
taken to implement the above recom-
mendation and the Director of Agri-
wulture, Bombay State, has intimated
that the trials would be arranged
wduring the next season.

Hindustan-Tibet Road

2045. Shri Daljit Singh: Will the
‘Minister of Transport and Communi-
wations be pleased to state:

(a) the progress made so far in :he
construction of the Hindustan-Tibet
Road; and

(b) the time by which it is expect-
ed to be completed?

The Minister of State in the Minis-
try of Transport and Communicatiens
«(8hri Raj Bhadur): (a) The present
position of the road is that starting
from Simla, it has been made motor-
.able upto mile 81 (Rampur). A jeep
‘track is ready in a length of 25 miles
beyond Rampur. In the remaining
Jength till Chini (mile 141) rock cut-
‘ting for a jeep track is in progress in
several spots.

(b) A motorable road upto Chini is
wxpected to be completed by the end
of the Second Five Year Plan. The
work in the portion beyond Chini
will be taken up in the Third Plan
period.

Railway Protection Force on Northern
Railway

2046. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 3585 on the 8th Mav
1858 and state:

" (a) whether the quota reserved for
Scheduled Castes and Tribes in the
Railway Protection Force on Northern
Railway for the year 1957-58 has been
filled by this time; and
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(b) if not, the time by -wvaich thij
quota will be filled.

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No.

(b) It is not posasible to give a firmn
time limit but the Northern Railway
are concentrating attention on making
good the shortfall.

Poppy Heads

2047. Shri Daljit SBingh: Wil the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that Lue
poppy heads are being brought ia
large quantity through Railway trains
from U.P. Stations to Punjab and un.
loaded by halting the trains outside
stations; and

(b) if so, what action Government
propose to take in the matter?

The Deputy Minister for Rallways
(Shri Shahnawaz Khan): (2) and (b).
A case of this nature has been re-
ported and 1% matter is under detril-
cd invest:ga.lon.

National S..vings Certificates

2048, Shri Assar: Will the .slinister
of Transport and Communications be
pleased to state:

(a) whether it is a fact thai Gov-
ernment have issued an order that
purchaser of National Savings Certifi-
cates must sign an identity slip before
the Post Master;

(b) if so, the reasons thereof;

(c) whether it is a fact that that
order has affected the sale of Naticna)
Savings Certificates; and

(d) if so, the action proposcd to be
taken in the matter?

The Minister of Transport and Com-
munications (Shri 8, K. Patil): (a)
Yes, but the order applies only to
those who wish to obtain identity
slips. It is, however, not necessary
for an investor to obtain an identity
slip
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(b) The identity slip enables holder
to encash certificates at any post office
without prior verification from thc
office of issue. It was considered
that, in order to safeguard the inte-
rests of the investor himself against
#fraudulent encashments on the basis
of forged identity slips by others, he
ghould sign the identity slip before
the postmaster and that the slip
should be issueq under security
arrangement.

(c) and (d). Government have no
reason to believe that the order has
affected the sale of National Plan
Savings Certificates. Nevertheless,
the question of revising the procedure
with a view to eliminating any incon-
venience to investors is being con-
sidered.

Freight Rates

2049, Shri Rumeshwar Tantia:
B Shri Bhogji Bhal:

Will the Minister of Transport und
dommunications be pleased to siate:

ta) how the shipping freight is
arranged for the purpose of bLmports
of cargoes to India; and

{b) whether the freight rate is settl.
ed for particular consignment &nd
particular period?

The Minister of SBtate in the Minis-
try of Transport and Communications
(S8hrl Raj Bahadur): (a) Shipping
1reight for most of the Government
cantrolled import cargo is atranged
either by the India Store Department,
London or by the India Supply Mis-
sion, New York or by Indian Missions
in other places. As regards commier-
cial cargoes, the shippers/importers
themselves fix shipping space, either
directly or through the suppliers
depending upon whether the contract
of supply is F.O.B. or C.LF.

(b) Freight rates are determined
by Shipping Conferences in respect of
Liner Companies and where ships of
such companies are used for transport
of cargoes, whether such cargoes are
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Government owned/controlley or are
commercial cargoes, the Conference
tates have to be paid. Ocraslonally,
however, special guotations are secur-
ed from Shipping Conferences when
cargoeg are to be moved n bulk
Where cargoes have to bc moved by
chartered ships, the charter hire is
fixed by negotiation.

Conetruction of Chakarata and Tuimi
Road

2050. Shri Ragbunath Singh: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the construction of 25
mile long road between Chakarata
and Tuini, Uttar rPadesh has been sus-
pended; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The construction of the Chakarata-
Tuini road is primarily the responsi-
bility of the Uttar Pradesh Govern-
ment as it will form part of a State
road. So far as the Governmen: of
India are aware, the project is under
the active consideration of the State
Government who have approached the
Government of India for a loan to
finance this work. Since the project
is not included in the current plan of
the State Government, a loan cannot
ordinarily be sanctioned by the Gov-
ernment of India for such works. But
no decision in this case hax so far been
teken,

Shortage of drinking water in Punjab

2051. Shri Daljit Bingbh: Will the
Minister of Health be pleased to state:

(a) the areas of Punjab where acute
shortage of drinking water has been
felt;

(b) the schemes drawn up in this -
connection; and

(c) the amount spent out of Central
Grants in these areas under the Plans?
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The Minister of Health (Shri Kar
markar): (a) Protected water supply
do¢s not exist in the undermentioned
areas of the Punjab:—

Urban areas.
148 towns.
Rural aregs.

Scarcity conditions exist in the rural
areas of Hissar, Rohtak, Mahindergarh,
Bhatinda, Sangrur and parts of
Ferozepur district where the =ubsoil
water has varying degrees of salinity
and hardness and i: not ertirely fit
for drinking purpuses. Scarcity of
drinking water is also felt in the hilly
areas and submontane tracts of the
Kangra, Gurdaspur, Hoshiarpur,
Patiala and Ambala districts.

(b) and (c¢). Sixty-one Urban
water supply and drainage schemes
have so far been approvsd al an esti-
mated cost of Rs. 260'50 lakhs. A
sum of Rs. 60'625 has been paid as
loan against the expenditure of
Rs. 90-70 lakhs. It is proposed to pay
a further sum of Rs. 360 lakhs during
the current financial year.

Similarly 14 Rural water supply and
sanitation schemes have been approv-
ed at an estimated cost of Rs. 56°41
lakhs. A sum of Rs. 170475 lukhs as
grant-in-aid has been paid against the
expenditure of Rs. 28-31 lakhs. It js
proposed to pay a further subsidy of
Rs. 22°0 lakhs to the State Govern-
ment during the current financial
year.

Public Call Offices

2052. Sardar Igba]l Singh: Will the
Minister of Transport and Communi:
cations be pleased to state the total
amount to be spent on public call
offices to be opened in Punjab during
the Second Five Year Plan?

The Minister of Transport and Com-
munications (Shri S. K. Patil):
Rs. One Crore for providing about
1200 Public Call Offices during the
Second Five Year Plan including those

in Punjab.
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Holiday Hemea for Rallway
Ewployess

53, Bardar Igbel Bingh: Will the
Minister of Railways be pleased to

" state:

(a) whether Northern Railway have
decided to construct Holiday Homes
for its employees; and

(b) if so, at which places?

The Depuly Minister of Rallways
(Shri Shahnawar Khan): (a) and (b).
The Northern Railway have already
set up four Holiday Homes for their
employees, one each at Simla, Barog,
Mussoorie and Pahalgam (Kashmir).
Community Development and NES

Blocks in Jammu & Kashmir State

2054. Sardar Igbal Singh: Will the
Minister of Commuaity Development
be pleased to state the total amount
given to the Jammu and Kashmir
State during 1958-59 so far under the
following heads:—

(i) The Community Projects; and

(ii) The National Extension Scrvice?

The Minister of Community Deve-
lopment (Shri S. K. Dey): The cen-
tral assistance allocated to the State
during 1958-59 for the C.D. Program-
me 15 as follows:—

‘Rupees 1n Lakhs)
Tuotal

1.0an (srant

12.57 14.97 27.54

The distinction between NES and
Community Development Blocks has
been abolished with effect from Ist
April, 1958.

Under the simplified procedure of
rcleasing Central assistance to States
for development schemes, which has
come into effect from 1st April, 1958,
four monthly instalments of lump-
sum ways and meang advances of
Rs. 40-85 lakhs, have been released to
the State so far, during this financial
year for all the plan schemes incled-
ing C. D. Programme.

Under this new procedure, the speci-
fic amount for C. D. Programme will
be known when final sanctions me
issued by this Ministry in Febiuary.
1858,
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Mobile Cinema Vans

2855. Sardar Igbml Singh: Will the
Minister of Communily Development
be pleased to state the number of
mobile cinema vans supplied so far
to the Comimunity Project areas in
Punjab?

The Minister of Community Deve-
lopment (Shri 8. K. Dey,: Two motile
cinema vans have been supplied to liie
Community Development areas in
Punjab.

Revenue Stamps

2056. Shrimati @Na Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state;

(a) whether it is a fact that for pur-
chasing four 8 nP. revenue stamps
postal authorities demand 25 nP. when
an old four anna coin is tendered;
and

(b) if so, the recasons therefor?

The Minister of Transport and Com-
munications (8hri 8. K. Paul): (a)
The value of one anna revenuc
stamp is not 6 naye paise bul 6.25
nayc paise. For each transaction the
equivale:tl amount in naye paise i:
rounded off by ignoring fraction
equal to or less than half naya paisa.
Ag 4 annas are equivalent to 25 naye
paise, either amount is accepted in
one transaction for four revenue
stamps of one anna denomination.

(b) Does not arise.

High Precision Harbour Control Radar
System

2051. Shri Assar: Will ithe Minister
of Transport and Communications be
Ppleased to state:

(a) whether it is a facL that 'High
Precision Harbour Control Radar Sys-
tem’ is going to be installed at major
ports such as Bombay, Kandla, and
Calcutta;

{b) if so, the reason thereof,

{c) the total cost of the schieme; and
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(d) whether any Yoreign ussistebce
is being taken for this?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir. It
is proposed to instal a ‘High Precisinn
Harbour Control Radar' at Kandla
Port and ‘Precision shore-based
Radars’ at entrances to Bombay and
Calcutta Ports.

(b) The approaches to the Port of
Kandla are through a narrow buoyed
channe| and it is, therefore, considered
necessary to have a close supervision
of the incoming and outgoing ships
under all conditions of weather by
means of High Precision Radar.
Shore-based Radars to be installed at
Bombay and Calcutta wculd be em-
ployed to assist general navigation
and to obtain experimental data to
assess the suitability of other ports
and lighthouses for establishing simi-
lar Radar Units,

(c) Approximately Rs. 5 lakhs.
(d) No.

Departmentalization of Goods Marhs-
men at Howrah

2058. Shrimati Renu Chakravarity:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1689 on the
16th December, 1957 and state:

(a) whether a decision has been
taken to departmental.?¢ the goods-
shed marksmen at Howrah;

(b) whether the present contrac-
tors terms are to be terminated at the
end of the financial vear; and

(c) if so, what Goveinment propose
ito do with these marksmen?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) No; the
matter is still under consideration.

(b) There is no proposal to termi-
nate the contract as such; but in the
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normal course, the contract is due to
expire on 1st April, 1939,

(¢) This will be considered after a
decision is taken in respect of the
question under (a) abuve.
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Paspenger Bhuitles

20600. Shri B. Das Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
passenger shuttles running on the
Dhanbad-Chandrapara and Dbanbad-
Pathardihi Sections (Eastern Railway)
in the coal mines area are being with-
drawn;

(b) i so, the reasons therefor; and

(c) what is the average number of

passengers travelling on these two
sections by the passenger-shuttles
daily?

The Deputy Minister of Rallways
(Shri Shahnawar Ehan): (a) and (b).
At present, Dhanbad-Pathardihi and
Dhanbad - Phularitand - Chandrapura
sections are served by six and five
passenger trains, each way, respec-
tively. In view of the increased coal
traffic from the Bengal and Bihar Coal
fields, which will materialise during
the Second Plan, it is proposed to
cancel, with effect from 1st October,
1958, three trains each way on the
Dhanbad-Pathardihi and two trains
cach way on the Dhanbad-Phularitand
sections. However, fourteen alterna-
tive extra bug services—six on Dhan-
bad-Pathardih;, four on Dhanbad-
Phularitand and four on Dhanbad-
Chandrapura sections are being intro-
duced by the Bihar Government.

(c) The daily average number of
passengers dealt with at Dhanbad for
the Dhanbad-Pathardihi and Dhanbad-
Phularitand-Chandrepura sections and
the daily accommodation provided on
these sections are indicated below:—

Daily average pumber Daily passerger sc-

of passengers asshi commodation frovi-
with at Dh: nbad. ded.

Dhanbad-Patharlihj
Dha 1ba i-Phularitand- Chandrapurs

.

Inward Outward Inwird Outwora
1119 751 1344 1344
1322 786 1395

1395
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Posta in 8. E. Rallway

2of1. Shri Ghosal: Will the Ministcr
of Ballways.be pleased to state:

(a) whether numerous selection
posts are vacant on South Eastern
Railway at present;

(b) it so, how many and for how
many years; and

(c) the reasons therefor?

The Deputy Minister of Railways
(Shri Bhahnawazx Khan): (a) No.

(b) and (c). Do not arise.

Rallway Staff

2062. Shri Ghosal: Will the Minister
of Rallways be pleased to state what
13 the time-limit f,r reverting an
officiating staff without the applica-
tion of Discipline an< Appeal Rules”

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): Staff are
liable 1o reversion at any time
during their officiating period.

Upgrading of Class III Posts on
Railways

2063. Shri Rajendra Singh* Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that up-
grading of certain Class III posts nas
been ordered on Indian Railways with
effect from the 1st Apnil, 1356;

(b) whether Government are aware
that delays have been caused in very
Mmany cases; and

(c) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) There has been delay in some
casey but generally the orders have
been implemented.

(c) The delay has been caused by
various factors such as pieparation of
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senjority lists, holding Selection
Boards end tests, obtaining options
from staff, effecting transfers, re--
assessment of cadres ete.

400 Down Moghalsarai-Patna
Passenger

2064. Shrimati lia Palchoundhuri:
Will the Minister of Rallways be pleas-
ed to state:

(a) the circumstance; in which the
400 Down Moghalsarai-Patna Passen-
ger had to be cancelled at Arrah on
the 15th August, 1958; ard

(b) the alternative arrangements
made for those travelling by that
train?

The Deputy Minister of Rallways.
(Shri Shahnawaz Khan,: (a) On 15th
August, 1958 when No. 400 Dn.
Mughalsarai-Patna Jn. passenger irain
arrived Arrah at 11'2¢ hours, more
than a thousand passengers, mostly
students and travelling  without
tickets, boarded the train and wanted
to go to Patna to witness the Inde-
pendence Day Celebrations and a
football match between Muhan Bagan
and a local team.

The tramn was crowded to capacity
inside the compartments, and the
passengers were occupying the {foot-
boards, the roof tops and engine
tender. Every attempt v.as made by
the station staff to persuade the people
to get down from roof tops and foot-
boards, but this was of no avail. As
it was very risky to aliow the tirain
lo proceed, in such a manner, it was
decided to terminate the train at Arrah
and to send the engine hght fe
Dinapore.

(b) Such passengers had to avail of
other suitable trains, such as No. 12
Dn. Delhi-Howrah Expres;, No. 14 Dn.
Upper India Express, 40 Dn. Janata
Express and 384 Dn. Arrah-Patna
light train, for reaching their destina-
tions.
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Wireless Operators

'2085. Shrli K, Perlaswami Gounder:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that an
‘agreement was arrived at between
National Federation of Indian Rail-
ways and the Railway B:ard, in the
meetings held in September, 1857 re-
garding the pay scale of wireless
«©operators;

{b) if so, the details thereof;

(c) the number of staff who are to
be benefited by this agreement on each
zone; and

(d) the steps, taken for the imple-
mentation of this agreement?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 1o (d)
Yes, according to this, Wireless Opera-
tors on passing the lower aad higher
proficiency examinations as on the Post
and Telegraphs side are to be given
special pay as admissibie to similar
staff in Post and Telegraphs. Also,
Inspector, Wireless Telegraph was to
be given the scale of Rs. 180—250 in-
stead of Rs. 150—225 and the number
of posts in grades of Rs. 180-—250 and
higher are to be 1/7th of the total
number of posts including those of
Wireless Operators; this will result in
the upgrading of approximately 45
posts. Detailed orders on the :ubject
have not yet issued. The pumber of
staff who will be bensfited in the
shape of special pay will depend on
the number that pass the examinations
prescribed.

Late Running of Trains

2086. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
trains passing through Mathura Junpc-
tion are generally late;

(b) if so, what are its causes; and

(c) the stepg Governmert propose to
take in this regard?
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The Dephty Mintster of Raitways
(Shri Shahnawax Khan): (a) and (b).
The trains passing through Mathura
are not generally late but there hgs
been some deterioration in the per-
formance of trains passing through
Mathura mainly due to:—-

(i) Cautious driving on account of
large number of engineering
works in progress. In order
to expedite the work of doubl.
ing of Mathura-Delhi Section
before the onset of Mopsoon,
a number of engineering
blocks were permitted. Trains
used to get bunched on this
congested section and coxtra
time was invariably lost in
regulating the movements.

(ii) Scarcity of water due to severc
summer time conditions both
on the Central and Southern
Railways which rcrulted in
extra time being taken for
watering carriages and for the
train engines.

(iii) Heavy rains in the Bombay
Division of Centra) and West-
ern Railways in May, June
and July, 1958.

{c) (i) The performance of all im-
portant trains is especially
watched both at the Divisional
and Head-quarters levels and
disciplinary action is taken
against staff responsible for
avoidable detentions.

(ii) Punctuality drives 2re insti-
tuted from time to time and
officers and Inspectorial staff
are deputed to travel by per-
sistently late running trans
to take up on the spot all
cases of avoidalle delentions.

(iii) Daily reports are received in
the Board's office on the per-
formance of all Mai! and Ex-
press trains, These are scrutr-
nised and the Railway Ad-
ministtations are askeg to take
effective steps to eliminate all
avoidable detentions.
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Rosd Bridge over River Bhogdol

#087. Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred question
No. 752 on the 28th February, 1958, re-
garding the road-bridge .over river
Bhogdoi on National Highway No. 37
and state the nature of the decision
since taken?

The Ministar of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): The Government
of India are considering the question
of constructing a new bridge for
which estimates are under prepara-
tion. This work is, however, nct in-
cluded in the Second Five Year Plan
and a final decision on its inclusion in
the Plan has not so far been taken.

Closure of Bedag Station

2068. Shri Balasaheb Patil: Will the
Minister of Rallways be pleased to
state:

(a) whether the station of Bedag
on Kurdwadi-Miraj Section of Centra)l
Railway has remained closed since

1942,
(b) what are the reasons for the
same: and

{c) when will Government i1eopen
it?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy": (a) Yes.

(b) The station was closeq by the
ex-Barsi Light Railway as it was burnt
down during the politica] disturbances
in 1842 and thereafter its reopening
has not been found justified.

(c) The reopening .»f the station is
not contemplated at present.

Waiting Rooms at Btations on Poona-
Bangaiore Line

2069. Shri Balasaheb Patil: Will the

Minister of Railways b= pleased to
state:

(a) the number of new waiting
rooms constructed during the year

184(A) LSD—4
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1957-58 on Poona-Bangalore line of
Southern Railway and cost theeof;
and

(b) the number of waiting rooms
repaired and the cost thereof?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) No new
waiting rooms have been built, but
three third class waiting halls have
peen extended at Masur, Byadgi and
Gudgeri Stations during 1957-58. Im-
provements to the bath rooms of the
upper class waiting room at Gubbi
have also been done.

(b) Apart from the usual repairs and
annual maintenance of which no sepa-
rate accountal of expenditure is
maintained building-wise, the third
class waiting hall at Kara( Station has
been especially repaired at a cost of
Rs. 800 in 1957-58.
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Railway Crossings

2071, Shrli Arjun Singh Bhadauria:
Will the Minister of Rallways be
pleased to state:

(a) whether the Ministry has re-
ceived representations for the cons-
truction of a gate at Railway crossing
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at P. No. 21, Mile No. 687, Railway
Station Patha in Etawah District; and

(b) it so, what decision has been
taken on the representations so far?

The Deputy Minister of Railways
(Shri 8. V. RBamaswamy): (a) No,
8ir. However, the Northern Railway
Administration has received, through
the District Magistrate, a representa-
tion for a level crossing to be provid-
ed at Mile 691 between Patha and
Achealda Railway Stations.

(b) The plan and estimate are being
prepered by the Railway Administra-
tion. When finalised, they will be
gsent to the State Government for
their approval and acceptance of the
recurring and non-recurring costs of
the proposal.

Regional Headgquarters on South
Eastern Rallway

2072. Dr. Samantsinhar: Will the
Minister of Rallways be pleased to
state:

(a) the number of Regional Head-
quarters opened in the South Eastern
Railway up till now;

(b) the names of the Regional Head-
quarters and areas assigned to each
of them; and

(c¢) the difference, if any, between
a Divisional Headquarters and Re-
gional Headquarters.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The full Regional System of working
has not been introduced on the South
Eastern Railway, However, Regional
Traffic Superintendents have been
posted at two places, viz., Bilaspur and
Chakradharpur to co-ordinate the
work of various departments in their
jurisdiction. The jurisdiction of the
Regional Traffic Superintendent, Bilas-
pur, is the Bilaspur Operating District,
while that of the Regional Traffic
Superintendent, Chakradharpur, ex-
tends over the Chakradharpur and
Adra Operating Districts.
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(c) In the Divisional Syztem, the
Divisional Superintendent not only
co-ordinates the work of various de-
partments but also has been delegated
wide powers in establishment and
other matters and in connection with
the sanctioning of works, so as to en-
sure expeditious disposal of work
without frequent reference to Head-
quarters. There has been no such de-
centralisation of functions or dele-
gation of powers to these two Re-
gional Traffic Buperintendents. Fur-
thermore, in the Divisional System all
the senior scale Officers are at the
same place as the Divisional Superin-
tendent and the jurisdiction of the
Officers of different departments are
co-terminus. This is not so, as far as
these two regions are concerned.

Non-Scheduled Air Lines

Shri Goray:
aide Shri Jadhav:

Will the Minister of Transport and
Communications be pleased to state:

(a) how many non-scheduled air-
lines are in operation at present in
India;

(b) what is the number of aircraft
owned by them;

(¢) what are the routes allotted to
them;

(d) what is the total income of these
arilines per year;

{e) what is the strength of their em-
ployees; and

(f) what are their flying hours per
year?

The Minister of Transport and
Communications (Shrl 8, K. Patlhi

(a) to (f). The requisite infor-
mation ig laid on the Table of the
Lok Sabha. [See Appendix V, an-
nexure No. 79].
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Belonis Alrport

2974. Sarl Dasaratha Dedb: Will the
Minister of Transport and Communi-
catiens be pleased to refer to the re-

ply given to Unstarred Question No.
54 on the 168th July, 1957 and state:

(a) whether Belonia Airport (Tri-
pura) has since been converted into
an agricultural farm;

(b) whether any representation has
been received to maintain the Air-

port; and

(c) if so, the action taken in the
matter?

The Deputy Minister of Civil Avia-
tion (Bhri Mohiuddin): (a) Conse-
quent on the abandonment of the air-
field, the entire land was handed back
to the Tripura Administration who
have given it to an Agricultural Co-
operative Society.

(b) No, Sir.

(¢) Does not arise.

Gaszetted Officers

2075. Shri Jagadish Awasthi: Will
the Minister of Rallways be pleased
to state:

(a) the number of gazetted officials
employed directly by the Ministry
under various categories in the years
1856, 1957 and 1958 so far, who were
rejected on reference to the Public
Service Commission;

(b) the number of such officials who
are still holding their posts despite re-
jection by the Public Service Com-
mission; and

(c) the period for which they have
held the posts after their substitutes
have been recommended by the Public
Service Comumission?

The Deputy Minisier of Rallways
(Bhri Shaknawas Khan): (a) Nil

(b) and (e). Do not arise.
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Reservation of Compartments for Lady
Travellers

8076, Bhri Kumbhar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the compartments of
Air-Conditioned, 1st, 2nd and 3rd Class
es are specially reserved for short
and long distances for lady travellers
in each train on various Railway lines
of India;

(b) whether special amenities and
attention are provided for the lady
travellers in the Ladies Waiting Rooms
and on the tratns for their safe journey
during day and night time; and

(c) if so, the details thereof?

The Deputy Minister of Rallwyws
(Shri Shahnawaz Khan): (a) III class
compartments are reserved for ladies
by all trains.

I and II class compartments are re-
served for exclusive use of ladies only
on some important frains.

As for the Air-conditioned class,
separate accommodation for ladies is
set apart for allotment on demand,
provided notice of at least 72 hours
is given.

(b) Yes.

(¢) At important stations, where
separate ladies' waiting rooms exist,
women attendants are provided, while
at other stations, with less traffic,
where ladies’ waiting rooms exist,
they are looked after by the general
waiting room bearers.

The use of II class waiting rooms
for ladies by ladies holding III class
tickets, is permitted,

In order to ensure safety of women
passengers during their journey, the
following special provisions exist on
the Railways:—

(1) Doors and windows of ladies’
compartments are provided
with inside safety bolts and
latches.

(2) Cross bars are provided on
all windows of third class
ladies compartments.
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(3)' Conductors and Guards on
trains have special instruction
to loock after ladies com-
partments to ensure their
safety.

(4) A lady trvelling alone at
night in Upper Class between
the hours 8 pm. and 6 am. is
permitted to have one female
servant or companion holding
a III class ticket until ano-
ther Upper Class lady passen-
ger joins the compartment.

(5) Wherever possible, ladles
compartments are placed in
the centre of the train.

Community Development Egquipment

2077. Shri Keshava: Will the Minis-
ter of Community Development be
pleased to refer to the reply given to
Unstarred Question No. 1081 on 28th
August, 1958 and state:

(a) whether the equipment for Com-
munity Development received from
U.8.A. has been distributed among the
States; and

(b) if so, its distribution,
wise?

The Minister of Community Deve-
lopment (Shri 8. K, Dey): (a) Yes,
except 3968 jeeps under assembly at
Bombay which would also be distri-
buted by October, 1958.

State-

(b) A statement showing state-wise
distribution of the equipment is placed
on the Table of the Lok Sabha. [See
Appendix V, annexure No. 80],
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Quarters for P, & T. Employees

2079. Shrl Daljit Singh: Will the
Minister of Transport and Communica-
tlons be pleased to state the money
spent on the construction of quarters
forP. & T. employees in Jullundur
Division during 1857-587

The Minister of Transport and Com-
munications (Shrl 8. K. Patil): Rs.
9,633,

Quarters for Railway Employees

2080. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the money spent on the con-
struction of quarters for Railway em-
ployees from Sirhand to Nangal Dam
on the Northern Railway during 1957-
58; and

(b) the number of quarters which
will be constructed during the Second
Five Year Plan period on this section
of Railway line?

The Deputy Minister of Rallways
(8hri S. V. Ramaswamy): (a) Nil,

(b) Nine. These will be constructed
at the cost of the Punjab Government,
whose acceptance is awaited.
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Drinking Water at Eangra Station

2081, Bhrl Daljit Bingh: Will  the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
of the fact that great inconvenience is
caused to the passengers and Railway
staff due to non-availability of drink-
ing water at the Kangra Railway Sta-
tion on the Pathankot-Jogindernagar
line;

(b) the time by which this difficulty
will be removed; and

(e¢) the amount of money sanctioned
in this regard?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
Adequate arrangements for supply of
drinking water exist at Kangra Rail-
way Station. Two permanent water-
men are provided for serving drink-
ing water to the travelling public.

(c) Does not arise.

Women Employees in P. & T. Depart-
ment, Himachal Pradesh

2082, Shri Daljit Singh: Will the
Minister of Transport and Communica-
tions be pleased to state the total
number of women employees in Post
and Telegraph Department in Hima-
chal Pradesh as on the 31st August
19587

The Minister of Transport and Com-
munications (Shri 8. K. Patil): One
only. {Working as Extra Departmental
Branch Postmaster.)

Staff in the Ministry of Community
Development

2083, Shri Daljit Singh: Will the
Minister of Community Development
be pleased to state:

(a) the number of Assistants and
Clerks in the Ministry of Community
Development; and

(b) the number of such employees
among them belonging to Scheduled
Castes and Scheduled Tribes?
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The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) 36 As-
sistants and 106 Clerks,

(b) 6 Assistants.

Derailment of Train near Cutiack

2084. Shri Sanganna: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
engine of 325 Up Kharagpur-Waltair
Passenger train was derailed by two
wheels at about 7 p.m. on 28th August,
1958 between Ralasore and Haldipada
stations of the South Eastern Rail-
way;

(b) the number of casualties as a
result of the accident;

(¢) if so, the reasons thereof;

(d) who is responsible for the acci-
dent; and

(e) whether any enquiry has been
instituted into the cause of the acci-
dent?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a8) Yes,
Sir.

(b) There was no casualty.

(¢) to (e). A Senior Officer’s Enquiry
has been held to enquire into the
accident. Iis report detailing inter
alia the cause of the accident and the
fixation of the responsibility is under
examination.
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Railway Stations

2088. Shri B. C. Prodhan: Will the
Minister of Rallways be pleased to
state:

(a) the total number of Railway
Stations at present in Orissa State:

(b) how many of them have been
electrified so far; and

(¢) the names of the stations which
are expected to be electrified by the
end of 19587

The Depaty Minister of Railways
(Bhri 8. V. Ramaswamy): (a) 138
Btations.

(b) 26 Stations.
(¢) 1. Rupsa

2. Khantapara
Soro
. Markona
Byree
. Kmpilas Road
. Nergundi
. Charbatia
. Raj-Ath-Garh
. Talcher
il. Kuluparaghat
12. Rambha

Co®uamo e W
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13, Hurhms

14. Ganjam

18. Jagannathapur
16. Kesinga

17. Titilagath

18. Ehariat Road
19. Sambalpur Road
20. Rairangpur

Gramsevaks

2087. Shri B. C. Prodhan: Will the
Minister of Community Déevelopment
be pleased to state:

(a) the total number of Gramsevaks
in India at present (State-wise); and

(b) what will be the number by the
end of Second Five Year Plan period?

The Minister of Community Deve-
lopment (Shri 8, K. Dey): (a) and
(b). A statement giving the informa-
tion is laid on the Table of the Lok
Sabha. ([See Appendix V, annexure
No. 81.]

Charkhl Dadri Station

2088. Shri Ram Krishan: Will the
Minister of Railways be pleased to
state the total monthly income from
goods and passengers traffic of Charkhi
Dadri Station on Rewari-Bhatinda

_route of the Northern Railway since

January, 1958, month-wise?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): A statement
is laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 82.]

Canteen in Integral Coach Factory at
Madras

2089. Shri Anthony Pilial: Will the
Minister of Rallways be pleased t0
state:

(a) whether there is a canteen for
those employed in the Integral Coach
Factory at Madras;

(b) if se, whether those employed
in the said canteen are retlway em-
ployees; and
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{c) it not, whether the said Factory
has been exempted from the provisions
of the Factories Act in this regard?

The Deputy Minister of Rallways
(Sarli Shahnawaz Khan): (a) Yes.

(b} No.

(c) Neither the provisions of the
Factories Act nor the riules framed by
the Madras Government under Section
40 of the Factories Act visualise that
the staf employed in Railway canteens
should be railway servants, and there-
fore the question of exemption from
the provisions of the Factories Act
does not arise.

12.10 hrs,
MOTION FOR ADJOURNMENT

STATEMENT By FINANCE MINISTER IN
WASHINGTON RE: QUEMOY AND MATSU
IsLANDS

Mr. Speaker: I have received notice
of some adjournment motions. One is
by Shri H. N. Mukerjee: I told him
that I was not satisfied that there was
anything here for being brought up
before the House by way of an
adjournment motion. I shall read out
the adjournment motion:

“The statement made by the
Finance Minister, Shri Morarji
Desai, in a radio interview in
‘Washington in defiance of the Ban-
dung principles and the declared
policy of the Government of India
in regard to the Chinese People's
Republic's inalienable right to the
offshore islands of Quemoy and
Matsu.”

1 have got a cutting from the news-
paper of the entire report of his state-
ment there and the interview. He
only says that there ought to be no
violent warfare lest it should engulf
the whole world. I do not find any
statement there that Quemoy or Matsu
does not belong to the People’s Re-
public of China. He is not mrguing.

He is emphatic about this matter. Shri
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Morarji Desai is not here now, Under
these circumstances, I thought it was
not necessary that every statement
that was made by any Minister any-
where in the world should become a
matter for adjournment motion here.
I do not knhow if he has informed the
Prime Minister that he is going to
make a statement and sent an advance
copy. The hon. Prime Minister will
be in the same position as any others
also in this matter.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I got this only half an hour
ago.

Mr, Speaker: The hon. Prime Minis-
ter says that he got this only half an
hour ago.

Shri Jawaharlal Nehru: I am not
complaining of the time. [ am pre-
pared to deal with it without any
notice.

Mr. Speaker: All that I can say with
respect to this matter is that this is
not the first of its kind. Hon. Minis-
ters go on various businessez, and
somehow, even beyond their own
legitimate province, they are asked
questions by journalists, and some-
times, it is rather difficult to avoid the
temptation of talking to them. Under
these circumstances, it is rather diffi-
cult that every time I shall go on
adjourning the normal business of this
House. Let us await until the hon.
Minister of Finance comes in.

Some Hon. Members: Yes, Sir.

Shri

Events do not wait.

Nagi Reddy (Anantapur):
(Interruptions).

Mr, Speaker: Anyhow, he will be
here. Others need not participate.
Now, what about Shri H. N. Mukerjee?

Shri H. N. Mukerjee (Calcutta—
Central): You will permit me to say
in the beginning thet I waite\i a while
before I sent in this adjournmest
motion, because I wanted to find out
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[(8hri H. N, Mukerjee}

if there was any disclaimer or any-
thing by way of an explanation. But
it was a radio interview which the
Finance Minister gave, and I dare say
there is a recording of it which should
be available to our representation
abroad. I feel that this is very impor-
tant, and it is a pity that successive
Finance Ministers abroad open their
mouth and put their foot into it. This
statement as reported in the news-
papers,—and I am quoting from The
Times of India dated the 12th Septem-
ber, 18586—is objectionable in itself,
and it is utterly inconsistent with the
Prime Minister's oft-repeated stand on
the issue of the foreshore islands of
Quemoy and Matsu. You will permit
me to guote a few sentences from this
report.

“He was asked if India favoured
one side more than it did the
other in the Formosa crisis. The
Finance Minister replied ‘Who-
ever used military force is wrong,
to my mind. If one side uses mili-
tary means and the other side
defends itself, I cannot say that
the person who defends himself
is wrong'.”

Now, in regard to this Formeosa crisis,
as the journalist concerned put it, the
Government of India. through our
Prime Minister, has made our position,
our national position, absolutely clear,
and that is, we know who is in the
right and who is in the wrong. There-
fore, this is, I feel, a piece of pre-
varication which is utterly unworthy
of a man holding such an exalted
position.

Mr. Speaker: I am afraid the hon.
Member should not use such language.
There is no meaning in using such
Ianguage as this against any hon.
Member, and thut too, a Minister.
There can be honest difference of
opinion. I myself held the view or
thought that there may be persons in
the world, and particularly, in this
country, who do not want a war, what-
ever might be the intention. Hon.
Members have urged and urged that

we ghould go to war. But, no, the
hon, Prime Minister is anxious that
there ought to be no war in the world,
and that everything must be settled
peacefully. That is one view. (Inter-
ruptions.) I am not favouring the one
view or the other. Are we tp discuss
here that this gentleman should have
said that even a violent war must be
carried an against Formosa, and then
say that u Minister prevaricates this
and that?

Shri Jawaharial Nehru: May I ex-
plain my position?

Shri H. N. Mukerjee: You will let
me explain myself a bit. You will
permit me to say a few words.

Mr. Speaker: The hon. Member will
not cast aspersions, but will merely
refer to those points to allow me to
come to a conclusion one way or the
other.

Shri H. N. Mukerjee: I am not going
into the merits of the question. But
1 say that prima facie an issue arises
where the statement of the Finance
Minister lends itself unfortunately to
an interpretation which gravely jeo-
pardizes our position in regard to a

very friendly neighbour. And 1 do
wish . . ..
Mr. Speaker: That is one point.

What is the next point?

Shri H. N. Mukerjee: Over and over
again, at a time when there are mili-
tary activities going on, especially,
on the part of the American troops
in Formosa and the Navy and so on
and so forth . . ..

Shrimat! Renu Chakravarity (Basir-
hat): There is the Seventh Fleet in
China.

Shri H. N, Mukerjee: .. . questions
are asked, leading questions, to which
he gives answers which are at best
equivocal and at worst a complete
repudiation of our foreign policy in
regard to China. For example, when
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he was asked whether our sympathies
lay anywhere, he said it was not his
business to say which Government
should hold China. "“The Communist
Government does hold China, a= a
matter of fact”, he added, “it is not
for me to say that the Government
should be changed”. I cannot imagine
u more blatant piece of deviation from
the kind of policy which with national
support the Prime Minister has pro-
pounded. I therefore, appeal, and I
wish the Prime Minister at least to
explain the position.

I am not going to hurry anybody.
Let us wait, if you feel in your wis-
dom that it is better that we should
find out exactly what was said. The
recording of the interview possibly
would be available by that time, and
that ought to be made available to
this countiry, but I feel that for the
time being, a statement has been made
by a very exalted representative of
the Government of India, who is
boosted in a certain section of the
dubious press in a rather wvulgar
fashion, as a successor of the Prime
Minister, as a person who can change
the policy of the present Government,
Now, statements are being made which
go against the grains of India's foreign
policy. That is why I wish that some-
thing is done in order to pour oil, so
to speak, on unnecessarily and gratuit-
ously troubled waters and the waters
were troubled not by any act of the
Opposition or anybody else but by
certain very thoughtless and irres-
ponsible  pronouncements of the
Finance Minister.

Shri Jawaharial Nehru: I can
understand that the hon. Member
attaches importance to certain world
problems. But, attaching importance
to them does not mean that we should
lose our sense of language or perspec-
tive. I have read this report in the
same newspapers as the hon. Member
has done, and the whole stress as a
matter of fact, is as follows. May
1 say that in another statement on
another occasion, the Finance Minis-
ter said clearly,—which was stating
our case—"We consider the islands...”

ment 6440

—and this was about Formoss, not
about Quemoy and Matsu; Formosa
stands further away; if he says, For-
mosa, it applies much more to Quemoy
and Matsu. He said this:

*We consider the island to be
Chinese but had stated our view
that the matter should be settled
peacefully.”

He has not at any time swerved from
that view, but he has been laying
stress on the fact that it should be
settled peacefully. Now, whether it
can be settled peacefully or not, or
whose fault it is that we ure having
a state of war or near-war or what-
ever it is, is another matter.

I really do not think that the hon.
Member is at all justified in the inter-
pretation he has put or the other
remarks that he had made in regard
to this, because the whole burden of
his remarks is the necessity of avoid-
ing war. And it should be remember-
ed that he was answering questions.
He was asked, for instance, some-
thing about the Government of Ching,
It is the American view-point, or at
any rate, the view-point of many
Americans or some Americans, that
the Government of China should he
changed. Now, he says ‘That is none
of my business’ or gives some answer
to that effect. Now, the hon. Member
takes exception to that. My point is
that, first of all, having made his posi-
tion clear as to what our position is,
that is, that Formosa belongs to the
Chinese Government, and if Formosa
belongs....

Shrimati Renu Chakravartty: Which
Chinese? Nationalist Chinese?

8hri Jawaharial Nehru: Not at all.
There is no difficulty about it
Obviously, we consider that it is the
People’s Government of China that he
was referring to in the context. The
other is not referred to by us any-
where. There is no doubt about that.
After all, he is examined and he talks
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about the avoldance of war and our
not getting entangled and all that, It
rhay be that the problem lost its
gertain clearness in the discussion
about non-violence and peaceful
methods. But there is nb question of
the Pinance Minister saying anything---
I have gone through it very ceare-
fully—which iz against our policy
which has been there frequently pro-
elaimed or against the Bandung princi-
ples. I just read through the whole
Bandung thing. I do not know fully
if the hon. Member wanis to know
again and afresh what our policy is
in regard to Formosa or Taiwan or
Quemoy or Matsu. It is as clear as
anything can be. We only recognise
one Government of China, and that is
the People’s Government of China.
For us, constitutionally or legally no
other Government exists there. We
know ¢f course, that there is a certain
government controlled by the Kuomin-
tang in Formosa or Taiwan. In fact, we
know that it also controls the Quemoyv
and Matsu islands. But because we
only recognise one Government, that
is the People's Government, we think
that Formosa and those islands must
necessarily be part of the Chinese
State, that is, the present Chinese
State on the mainland.

Quite apart from this. the Quemoy
and Matsu islands are about six or
ten miles from the mainland. It is,
as I have said previously, something
like the island of Elephanta being
occupied by an enemy sitting in front
of Bombay City. It is an intolerable
position—somebody sitting at Ele-
phanta and bombarding Bombay City.
‘Therefore, quite apart from the larger
question, it i{s extraordinarily difficult
for this position to be stabilised or
to be accepled.

Then there is another thing. In his
speech, the Finance Minister referred
repeatediy—and this itself can give
the key to what he was thinking of —
to Goa and said “We hold that Goa
is part of India. It is part of India.

It should come to us. We think we
have a strong case and all that. Vet
we do not take violent measures”
He gave that as a parallel

Shrimati Renu Chakravartty: If the
7th Fleet had come in, what would
have been our attitude?

Shri Jawaharia]l Nebhru: That is not
the point. I am not discussing that
now. I am discussing what the Fin-
ance Minister said. He gave an
example and said ‘Goa is ours, it
should be ours; yet we do not indulge
in military or violent activities'. He
was stressing the fact that the pro-
blems should be solved peacefully.
Now, whether they can be solved
peacefully or not is another question.
Some think that it is insolvable by
peaceful methods. That is a different
matter. But I am discussing what he
said, and I do submit that there is no
question of any confusion about it, if
one realises it.

Shri H. N. Mukerjee: May I ask a
question of the Prime Minister? The
report says, as 1 had quoted earlier,
that the Finance Minister personally
believed that it was not his business
to say which Government should hold
China. We recognise China not only
de facto but also de jure, and it was
only a statement which was requisi-
tioned from him by the Correspondent,
and he chose not to say. The Prime
Minister may be content with it; he
has made his bed and he has to lie on
it. But I do ask whether he can re-
concile this position of our foreign
policy with this kind of statement
made by the Finance Minister.

Shri Jawaharial Nehru: I have
stated that it was in answer to a ques-
tion and it depends on the type of
question that was put. It is obvious.
A question is put ‘Do you want a
change?’ He said—'Iit is none of my
business. It is for the Chinese people
to determine’. [t is a straight answer.
I do not see any difficulty about it
Our position and our pelicy are guite
clear on the subject,
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Mr. Spoaker: The hon. Member,
Shri H. N. Mukerjee, must certainly
be satisfied with this. When the hon,
Primne Minister, who is in charge of
external affairs, has repeatedly said
what Shri H. N. Mukerjee wants him
to say, why should he worry about
what another Minister says elsewhere?
1 am really surprised. There is no
fear about it. It is certain that both
the Opposition and Government are
on the side of the hon. Prime Minister
so far as the external affairs policy
is concerned. Nowhere has it been
criticised, There has been no change
of policy. Therefore, again and again
to bring up every other statement
made by another Minister and make
it the subject-matter of discussion
here and to try to create disturbance
in the minds of those people in China—
in the Government of the People's
Republic of China—as to what that
really means, is not proper. I would
only reqguest hon. Members to let
sleeping dogs lie and not to make
much of such things. If the hon.
Prime Minister, who is in charge of
external affairs, had said something
even though indirectly against our
policy, I would allow him to raise it.

Shri Tangamani (Madurai): There
is collective responsibility.

Mr. Speaker: Collective responsi-
bility is there. But let us not make
a flutter and give a wrong impression
to the outside world. The hon. Mem-
ber himself must have said; “This does
not matter. This is what he means”.
(Interrputions.) God has created
individuals, not one single tortoise run-
ning over the whole world. There are
a number of bulbs, each reflecting its
lustre. Each man is entitled to the
lIanguage that he wuses. It may be
different from others. Circumstances
are different, the manner of putting
questipns may all be different.

Therefore, from a distance let us not
misunderstand what any Minister has
said. 1f he had said apparently some-
thing different from the avowed policy
of Parliameat, then we can take
cognisance of it. I am appesling to

ment

all sides of the House. If anybody puts
a question, let him say, ‘that is not
the interpretation; this is the inter
pretation’.

8hri Asoka Mshta (Muzaffarpur):
You have not understoed his difficulty.
Professor Mukerjee is unhappy because
deviationism and revisionism are con-
sidered to be in order in this country.

Mr. Bpéaker: The hon. Member is
trying to take advantage of this situa-
tion and say something which he has
in his mind.

Under the circumstances, I am
very happy that whatever might be
the impression that has been created
in any part of the world by the hon.
Finance Minister's statement, there
has been a reiteration of our policy
in unequivocal terms by the hon.
Prime Minister, which ought to be the
declaration and interpretation of the
policy.

Therefore, I would appeal to hon.
Members that hereafier—not that I
am putting a ban—they may make
light of such matters. Wherever there
is a definite policy which we have
accepted, not only a single Ministe:
but the whole Cabinet also cannot
change it without the consent of this
House. Under the circumstances, let
us not get into a flutter over what
this Minister says or that Minister
says, so long as the policy is not
changed by this House.

S8hrimati Renu Chakravarity: May
I point out that on various occasions
the Prime Minister hiself has said that
he does not like our going abroad and
making statements against our coun-
try? If these are made such an issue,
and if the Finance Minister of such a
big country goes abroad and says it,
do you ask us make light of jt?

Mr. Speakér: I am not trying te
make light of it. Not only the Finance
Minister but everybody who goes from
this country ought not to be free
with respect to all mattérs pertainkig
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to us. I would give this advice; any
Minister who goes out may confine
himself only to the point for which
he goes, If the Minister for Steel
goes, let him not talk about anything
other than steel. This will avoid all
difficulties.

Under the circumstances, I do not
think there is any necessity for me to
give my consent to this. Consent is
withheld to this motion.

8hri H. N. Mukerjee: Would you
keep it pending till the Finance Min-
ister comes back?

Mr, Sinaker: No, no.

12.29 hrs

POINT RE: ADJOURNMENT
MOTION

Mr. Speaker: I have to inform the
House......

Shri Frank Anthony (Nominated—
Anglo-Indian): Mr. Speaker, I have
given. .....

Mr. Speaker: I have disallowed it.

Shri Frank Anthony: 1 wanted ‘o
maise one or two matters....

Mr. Speaker: Order, order. The
hon. Member will hear me and then
he may or may not raise it. I re-
peated the other day and I do so
again. Besides being an  ordinary
Member, he is also one of the Panel
of Chairmen; therefore, he must also
know what exactly I have proposed to
do.

All adjournment motions are
brought to me. He knows and every
other hon. Member knows that with-
out my consent, it cannot be brought
up before this House. As soon as I
see an adjournment motion, I examine
it and say either that it is a matter
of law and order or some other thing,
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this is not specific or definite or an
urgent matter of public importance.
It must be specific and definite; it
must aso relate to something which
has been done in contravention of
the prevailing rule or law etc. There
must be neglect on the part of Gov-
ernment or improper action on the
part of Government. There must be
default. I consider all these and come
to some conclusion, After all, I have
to come to some conclusion and I do
s0. Then, when I tell him that I am
not going to allow, the hon. Member
may keep his soul in patience. 1If he
wants to persuade me to allow the
discussion, he will kindly write to me
or talk to me. I am prepared to
bring it up if I am satisfied. There
is no such urgency with respect +to
this matter that unless it is decided
today the Heavens are going to fall.
Therefore, the hon. Member may satis-
fy me whether the statement of a
particular Minister which he refers to
is such that a discussion should take
place on it, adjourning all the other
work of the House. I have got to de-
cide that matter. I have done that
and if any hon. Member wants to get
up against it it is disobeying my
orders.

I am giving the hon. Member an
opportunity—I am not shutting him
out permanently—to come and talk
to me in my Chamber. If he convin-
ces me, I can bring it before the
House tomorrow, if not today. If I
am not convinced, there is no other
remedy except that he must get rid
of me.

Shri Frank Anthomny: Sir.....

Mr. Speaker: Order please. He
cannot get rid of me so soon.

Shri Frank Anthony: I want to raise
a point of order, unless you say I
cannot raise it,

Mr. Bpeaker: On a prior occasion—
it was some flve years ago, soon after
my becoming Deputy-Speaker—this
very hon. Member wanted to raise =a
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point of order. 1 then told him that
there could not be a point of order
in vacuum—when one item of work
had finished and when another item
was to be commenced. Then I heard
him at length and said that a point
of order could not be raised after one
subject is over and another has not
started. Similarly, now also there
cannot be any point of order unless he
saye that some person has come who is
not a Member or who is not entitled
to take part or any Member is disturb-
ing the business of the House. A point
of order can be raised only with
respect to a matter that is being con-
sidered. But, there is no such matter
now before the House.

Shri Frank Anthony: My point of
order refers to the ruling which you
have been pleased to give. ‘The
point of order which I wanted to raise
is this, With all due respect, I sub-
mit that your ruling is not in order
when you say that you can dispose of
an  adjournment motion in your
Chamber. With the utmost respect, I
say that it is not within the com-
petence of the Chair to do so.

I have studied the rules. 1 may be
wrong but rules 184 to 187 say that
there shall be np general discussion on
adjournment motion without the pre-
vious consent of the Speaker. I am
certainly not entitled to raise a general
discussion in this House on an adjourn-
ment motion without your previous
consent.

The point of order 1 am raising is
about my right as a Member of the
House in respect of an adjournment
motion in this House. The House has
to be seized of the matter. Whether
it satisfles the conditions of admissi-
bility is not a matter between me and
the Speaker in his Chamber. I refuse
to see the Speaker or any Chairman
on a matter of adjournment motion.
It is a matter of urgent public im-
portance. I and the House between
us have the right to be seized of it.
You have absolute jurisdiction to dis-
allow the motion but I submit that
it is on a par with a point of order.

15 SEPTEMBER 1058 Adjournment Motion 6448

I have the right to formulate the
grounds of admissibility and you have
the right to disallow the motion. But
you must hear me. And I submit
with the wutmost respect that the
reason you have given here is palpa-
bly untenable,

I can go to the Supreme Court and
say, "“Your decision is palpably un-
tenable. .. .. "

Mr. Speaker: I am afraid there is a
limit beyond which the hon. Member
cannot go. What he says is.........
(Interruption).

Shri Frank Anthony: You have said
this is a continuing matter. It is not
a continuing matter. The statement
of the Home Minister who is in
charge of the language policy of the
country is in direct vicolation of the
assurance given by the Prime Minis-
ter. It is not a continuing matter. You
have been pleased to disallow it on the
ground that the Minister of State
when he said that Hindi will come in
as a language......(Interruptions).

Shri Ramanathan Chettiar ({(Pudu
Kottai): On a point of order, Sir.
The hon. Member is questioning the
ruling given by you as Speaker. 1
do not think he can question the
ruling of the Chair. He can question
the ruling outside the House.

Shri Tyagl (Dehra Dun): A  sub-
mission can be made.

Mr. Speaker: I have understood
both the hon. Members.

Shri Frank Anthony: With regard
to the right to raise an adjournment
motion in this House.........

Mr. Speaker: The point of order
raised by the hon. Member is that
under the rules my consent is neces-
sary for the purpose of enabling =&
discussion here, but I should bring it
up here and then satisfy him whether
my refusing consent is right or not and
that he has got the right to discuss
about my consent.
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I do not say that no adjournment
at all could be moved. Consent de-
’ends naturally upon the subject
matter of the motion. Before con-
sent is given 1 have to decide whether
it is a matter of urgent public im-
portance. I have also to decide whe-
ther it is a State matter or a matter
that can be brought up here. There-
fore, in effect, what he wants is that
this House should decide whether all
conditions are satisfied or not. He
wants that I must give him an oppor-
tunity here. That is not the rule, and
that is not the interpretation of the
rule.

If that is so, then, as a matter of
fact, I will have to bring up here
every question given notice of. Twenty
thousand questions came to me; 1
admit some of them; I reject some of
them.

The hon. Member says he does not
care about my Chamber. The Cham-
ber is part of the House. The Cham-
ber is not my private house. 1 sit as
Speaker, whether I sit here or in the
Chamber. 1 am entitled to dispose
of matters in my Chamber. As a
matter of fact, I dispose of many
matters—whether a resolution is in
order or not, whether an amendment
is in order or not and various other
matters. 1 put my signature to Bills
which have been passed by both
;Houses of Parliament. I do not do
all these things in the House with
your consent. [ sign Acts which the
Supreme Court enforces. Therefore,
the Speaker’s Chamber is a part of
this House. I am not prepared to
accept this new kind of interpretation.

So far as consent is concerned, whe-
ther to questions or motions, it is I
that have to decide whether it should
be given or not. I am not going to
give an opportunity. It is absolutely
against the gpirit of the rules. Then
practically the whole matter may be
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discussed which I do not want to dis-
cuss here. It is not everything, every
statement made anywhere in the
world that can form the subject-
matter of an adjournment motion.
For discussion of an adjournment
motion two and & half hours are given.
Here it will take two hours to decide
the admissibility. Not only this hon.
Member but some other hon. Members
will have the right to say that it is
urgent and that in addition to the
grounds given by Shri Frank Anthony
they have got other grounds. He may
say that there is a default on the part
of Government. What is sought to be
avoided will be discussed and I think
we cannot get on with any work here.

I have got the right—the Speaker
has got the right, whoever may be the
Speaker—to find out whether consent
should be given or not. I will treat
it as a contempt of the Speaker if
hereafter any hon. Member wants to
raise a point of order regarding it,
obstructing all the proceedings of the
House. If he has any doubt he “can
convince me. The hon. Member says
that he refuses to come to my Cham-
ber. Hereafter I am not going to call
the hon. Member to my Chamber for
any purpose. He has been a member
of the Panel of Chairmen. I am
seriously considering whether I should
have the hon. Member in the Panel of
Chairmen  because he does not
respect the Speaker's Chamber. I
never expected this kind of statement
from an old parliamentarian.

Therefore, if any hon. Member
feels that consent ought not ta have
been withheld by me, it is open to
him to write to me whether he cares
to come {0 me or not. [ will look into
the matter and if T still feel that there
are no grounds I will immediately
send him a reply, or otherwize I will
bring it before the House.

But, go far as this cese is concerned,
if he does not care to come to my
Chamber, I am not prepared to call
him hereafter,
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ghri Frawk Antbony: Bir, I must res
pectfylly protest against your reflect-
jon. I merely said that so far as my
adjournment motion is eoncerned, 1
am not obliged to eome to the
Speaker's Chamber. But you have
used that to say that you will have
seriously to consider removing me
from the Panel of Chairmen. You
may take it from me that I am resign-
ing from the Panel of Chairmen and
from every other committee. I am
asserting my right as a  Member,
Because I happen to be an isolated in-
dependent Member here, you use
gratuitiously offensive remarks against'|
me. I am resigning here and now
from the Panel of Chairmen.

Mr, Speaker: I accept it most gladly.
We will now proceed to the next time.

Shri M. R. Masani  (Ranchi-East):
Will you allow me a minute, Sir?
The issue that arises is whether or
not this House should know what the
subject-matter of an adjournment
motion tabled by an Hon. Member is
and the grounds on which the Chair
allows or disallows it. This morning
you disallowed tweo adjournment
motions. In regard to one, you allow-
ed the House and the country to know
for 25 minutes what the motion was
about and why it was disallowed. The
Prime Minister even made a state-
ment. Is it not fair that this House
should know what other adjournment
motions were tabled this morning
and why the Chair disallowed them?
That is all we want to know. If the
House is not allowed to know what the
adjournment motion is about, it takes
away something from the Members of

“this House which belongs to this
House.
Mr. Speaker: Is it the suggestion

of Shri Masani that I must bring up
every adjournment motion before
the House? Any person can table an
adjournment motion. He may say he
feels it is very important.

I have divided adjournment motions
into three groups. In the first category
are those which, prima facie, according

' cuss it.

16 SEPTEMBER 1938 Adjournment Motion 6452

to me, it is not necewsary to bring up
before the House and spend away the
time of the House. The-e is a lot of
difference between this one and the
other that was brought up before the
House today, if the hon. Member will
look into it. I do not want to go
into the merits of it. Every hon.
Member feels that immediately he
tables an adjournment motion I must
bring it up before the House and dis-
The argument is, “Because
you allowed 25 minutes for the other,
vou must allow us 15 minutes"—I am
not prepared to accept it. If prima
facie there is nothing in an adjourn-
ment motion which requires clari-
fication, etec. it is open to me not to
bring it up before the House; but
disallow it. But on the other hand,
if I want clarification and I would like
to hear the hon. Member concerned at
the primary stage, to find out what
exactly is the matter, whether it is
such a serious thing and so on. 1
bring it up and hear hon. Members so
that I may give my consent or I may
withhold it.

If 1 make up my mind to give con-
sent, I will request 50 hon. Members
here to get up and then if 1 find the
requisite number, I will allow it. So,
these are the three stages or the three
modes in which the adjournment
motions are dealt with.

There is no good drawing an analogy
between the one and the other. There
are cases and cases. It only shows
that I am not arbitrary. Wherever I
feel that I must take the House into
confldence, if there is something ser=
ious and if I want to hear anything
more I am only too anxious to bring
the matter up here though, I may
myself feel in my mind that it is not a
fit motion for adjournment. In these
circumstances, let us not draw an
analogy. This is a single instance; it
is rather unfortunate. He sald that
he is not recognising the Chamber
and, therefore, I was obliged to say, I
will allow you not to recognise tha
Chamber at all....."
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8hri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Will you kind-
ly clarify the position of the three
different kinds of adjournment
motions? You have not made it clear
yet.

Dr. Bushila Nayar (Jhansi): Bir, on
a point of order.

Mr. Speaker: Let me hear him.

Shri Jaipal Singh: Sir, I hope 1 have

understood you correctly. Your
ruling means that where you have not
admitted adjournment motions, no

discussion shall take place. The only
discussion that shall take place is
after consultation—that is, in the case
of a person who will see you or write
to you. Then, you will give wyour
reasons. If you are satisfled, it will
come up. So, your ruling is that gnc=
you disallow a motion, no discussion
will be permitted, but in other cases,
you will give an opportunity to Mem-
bers. The confusion starts with re-
gard to the second and third types of
adjournment motions and I would like
to know what exactly you mean.

Mr. Speaker: Prima facie, it is open
10 me to come to a conclusion as to
whether an adjournment motion is to
be given consent to or not. 1f T am
definite that consent ought not to  he
given, I disallow it. I do not bring
it up here.

Shrl Jalpal Singh: No discussion.

Mr. Speaker: No discussion. The
third type is where I am in a little
doubt and I would like to have some
more facts regarding the matter before
I come to a conclusion, e.g.,, with res-
pect to the urgency or with respect to
the correctness of the facts as stated:
whether it is from some newspaper or
other source which makes the hon.
Member believe. Then 1 get the
Government's version. After hearing
both sides if there is a general agree-
ment that nothing more need be done

18 SEPTEMBER 1958 Adjournment Motion 6454

in regard to that matter. I do not give
my consent. In one case when it was
a serious matter, I allowed an adjourn-
ment motion and a full-dress discus-
gsion. So far as the first is concerned,
where I refuse to give my consent and
1 dispose of it in my Chamber, I give
an opportunity to the hon. Member to
write to me, or if he can call on me,
1 would allow him an opportunity to
present his case. Even in such cases,
that opportunity is there. ¥ TIam
satisfied that some further elucidation
is necessary, I will bring it up here
on this next day and thus allow him
and other hon. Members to tell me
not only in my Chamber but in the
House also. To that extent discretion
must be left to me. I am not shutting
out any hon. Member. I am trying to
take jurisdiction only in one case
out of a hundred and if even that is
refused to me, I cannot get on in this
House.

I would request all hon. Members to
remember that the other Assemblies
are watching how we are carrying on
the proceedings. If Shri Anthony
wanted, he might have told me or
written to me. If I am satisfied with
respect to the other reasons set out in
the letter I would not have hesitated
to change my opinion. If he would
convince me, I am always prepared.
I am not against any particular hen.
Member. In these circumstances, let
this matter be set at rest here. Duves
Dr. Sushila Nayar want to say any-
thing more?

Dr. Sushila Nayar: Sir, ] want to
submit in all humility that, under the
rules, there could be no discussion of
the ruling of the Speaker and for the
last fifteen minutes or so we are dis-
cussing the ruling of the Speaker. Yqu
are extremely kind and generous in
permitting it. It is for the House to
respect the Chair and thus respect it-
self. I submit in all humility that
henceforward you will be so kind a3
not to give a single minute for a dis-
cussion of the ruling given by the
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Speaker because that is the only right
and the right standard of
dignity and behaviour that is becom-
ing of us....(Interruptions).

Mr. Speaker: She is only reiterat-
ing what I said.

Raja Mahendra Pratap (Mathura):
Let us all form a harmonious group
so that friction may be removed. We
can all sit together and try to come to
one point. Let there be  harmony.
(Interruptions )

Shri €. K. Bhattacharyya (West
Dingjpur): May I make one submis-
sion? In the West Bengal Assembly,
the Speaker allows the adjournment
motions to be read in the House and
then disallows them, 'if necessary.....
(Interruptions )

Mr. Speaker: Order, order. We shall
proceed to the nexi business.

——

12.46 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO DELBEr  (CoNTROL OF
BUILDING OPERATIONS) REGULATIONS

The Minister of Health (Bhri Kar-
markar): I beg to lay on the Table,
under sub-section (3) of Section 1%
of the Delhi (Control of Building
Operations) Act, 1955, a copy of each
of the following Notifications making
certain amendments to the Delhi
(Control of Building Operations)
Regulationa:

(i) S.R.0. No. 2777 dated the 24th
November, 1956; '

(ii) S.R.O. No. 1710 dated the 25th
May, 1957;

(iii) S.R.O. No. 3083 dated the 28th
September, 1857: and

(iv) S.R.O. No. 3823 dated the 30th
November, 1857.

fIP'lacad in Library; See No. LT-918/

Hiaacrar Prapese Szep Porato
(ConrtROL) ORDER

The Minister of Cooperation (Dr. P.
8. Deshmukh): I beg to lay on the

184(A) LSD—85.
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Table, under sub-section (8) of Sec-
tion 3 of the Esasential Commodities
Act, 1955, a copy of the Himachal Pra-
desh Secd Potato (Control) Order,
1958 published in Notification No. G.
S. R. T58A dated the 29th August,
1958,

[Placed in Library; See No. LT-919/
58.1

AMENDMENTS TO DELET MoOTOR
Verrcres RuLzs

The Minister of State in the Minis-
of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table, under sub-section (3) of
Section 133 of the Motor Vehicles Act,
1089, a copy of each of the following
Notifications making certain amend-
ments to the Delhi Motor Vehicles
Rules, 1940:—

(i) Notification No. F. 12 /130 /58-
MTIHOME dated the 3rd
September, 1958 published in
Delhi Gazette;

(i) Notification No. 12/154/56-
MT/HOME dated the 3rd
September, 1858 published in
Delhi Gazette;

[Placed in Library; See No. LT-820/
58.]

1247 hrs.
MESSAGE FROM RAJYA SABHA

S8ecretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 11th September,
1958, agreed without any amend-
ment to the Banaras Hindu Uni-
versity (Amendment) Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on the
2nd September, 1958".
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12.48 hrs,

ARREST AND CONVICTION OF A
MEMBER

Mr. Speaker: 1 have to inform the
House that I have received the fol-
Jowing telegram dated the 12th Sept-
ember, 1958, from the District Magis-
trate, Barabanki:—

“I beg to intimate that Shri Ram
Sewak Yadav, Member, Lok
Sabha, was arrested today before
the Court of Sub-Divisional
Magistrate, Fatehpur, at 3-30 r.m.
under section 480, Criminal Pro-
cedure Code, for contempt of
Court by interrupting the said
Court while sitting in a stage of
judicial proceedings. He was tried
and convicted under section 228,
Indian Penal Code. Letter
follows.”

—

1248} hrs.
ARREST OF A MEMBER

Mr. Speaker: 1 have to inform the
House that I have received the fol-
lowing telegram  dated the 14th
September, 1958, from the Distriet
Magistrate, Kheri Lakhimpur:—

“Shri Khushwaqt Rai, Member,

Lok Sabha, arrested in Lakhim-

pur, today, under sections 151/

107/117, Criminal Procedure

Code, for causing apprehension of

breach of public peace, in con-

nection with food agitation. Letter
follows.”

12.49 hra.

MERCHANT SHIPPING BILL—
contd.

Mr. Speaker: The House will now
resurre discussion on the motion for
consideration of the Merchant Ship-
ping Bill, 1958, as reported by the
Joint Committee, moved on the 12th
September, 1958, and also the amend-
ment for recomitting the Mill to the
Joint Committee moved by Shri Tri-
dib Xumar Chaudhuri on that date.
Out of 5 hours agreed to by the House

for general discussion, 4 hours and 13
minutes now remain.

After the general discussion is over,
clause by clause consideration and
third reading of the Bill will be taken
for which 3 hours have been fixed.

Shri Raghunath Singh may continue
his speech.

Wt e Fag  (aroordt) o
weas AEM44, 7 FA %y @r 97 f§
aq teve F fafer afefr awa
gt ww s Ay @ feaw
#ifs & w77 g7 & teU¥ ¥ 20
G OFT AT U FAT 41, | qJhwT
77 taxY oF fa% ¥ g @ & &
TR 9T GETT 3T | AT a@ A g%
/A T FT AT [T 1 gAMAT 7Y QL
wr Aifa & s qx &% Ay T
Ifsa Al g 1 fafoer sefagy F
g9 difors 7 w9 gzAa fedidy
F 51§ wafy 737 &7 1| F15 wrom Ffee
ag gvafaar agf sf 1 fas 38 @og
g wa 5 g3 § Teaq Ay A fod
®T q1, IW RE A FF JA A4 T4,
a1 37 & awng B wafa A
F5 | B BET TH HT A g FEAQ)
¥ 37 ¥ AT 33 FUT o & A
TATTAT T | AFT §TH 33 #OF o
¥ Fa9 1% &% o g7 wFAhigy
7 foar | @7 ®7 K9 48 39T v e
BT EHX ST FT A 27 97 39
Tz A g 90 HFA THT T 7
XTST HT @ | FHTL s Kfawa fafo
wrafagy Ay &1 Y & 1 GoY wEeqr ®
A1 wrafat 4 R A faar 1 W)
T Tmie qu Ag famr 1 Aoz
BTET FH FT T STE & WG & 6T
T TaT & 1 §F erie & fag e
T To T TaT 97 | Tfew iy
w2 § i o 30 w0y wrqr AT Mar

qr ¥ 98T 1F § ) wuver 1 o
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g1 3T F waw § qg wife< g s
o AT 19 A1 §Z G § q€ T4,
T wigd w1 A § ¥, w0% o W}
&¢ BAC T EM | & & T HY [
A & g ¢ Wt o gAT A A=Y
agaT ¢ t 3W % fod 3 w¥ wo
g ¥ WRA | W & Ay qrfew
agA A TG § awA wrf @)
w7 | aifew arfga wed § G Ffee’
‘Ta #fe’ & q@ A gw A weEArC
g fm I @rgsa &
T XA Y ATA M AFIE 1 ITF ¢
ATE & F e0E O AL EF

7% TAW W A g 7 gfar &
2 FOT AN § 9EF & | IT AgrAy
T ATAMZ R3,50¥ § | 5 TF HATA
§AT 90 I 7EG A A1 AT AT AT
£ qZ % 412 AR 9T A€ AT ¥
'Y 9XEZ 47 ) a@feT w0 faw
1 TA9 § I KA 0¥ YT &
tfemr &1 zhw B g ® @ A T
AT QI IW A W M @A § | wg
# g dv § o e fafor weafa)
ot & feae e §, W A T e
T AT AT AT A F AT E 4G
oft 7 1 Tt oy 1 wT fAd fw
A€ TR AW § TN 9EEIN
ST R WS A€ T W 3 TTEE
TNUSTE | wg gUET 3 T@E=E
g ar gt | zw N 3 9CEE AT
=fgd sl g 277 aie 30 ame
&1 gar wifgd | wfew mga 7
&7 T Y o zA &7 g Wigh
AfeT I 9y ar onfet & o §
fis ag o oA & HadgwA I HF
WG K A wgar £ 6 g
TOE o WTE TA W EAT A0MET |
afer et ag W foar 9w fe W
T A € gATU Zrie £1T Wiigd av
¢ foq Wt vour st ¥ wrgew ?

Bill
WY %Ea ¢ fie q¥ srey gue WY
W& FIEE TV ST WY A1 greAY arfEd |
UTaE gW 6 (%% & weEl W) end
|9 teYe # 3o WTE TA FT WGAT
e &Y 4T, J¥ 9 FT 7% | IGH
A T F & 0w FOa tye Tg) oY
wramEaT Enfr W I3 FE waar
afead, 18ve ¥ A, oF HEy U
W % Ay WIEq | a7 g9 o0 A
TAN ® QU FT THIT | FATC AT
e mmaf g & 1w ene ¥
@1z ufy ad 33 F0F To FEF ¥ AT
ad qrery wg Afed fw @ geve
T ST Y0 AT A T HY GO €T %
SOV a7 W gH I QU KT MY
A &7 L8%% % gH LUY HIE To W
qrasgFar griv |

47 o% @hw @ § oy fie
“part of the record” FmWY wrw |
g wkd 8 Wwg few oaw ¥
teey & WG g% T Y W@ T &
ZMe &1 T &< §FA & | ST 7
T Feafamt 9X gre fagr s @t ag
Fwfagi UF 1 & Yo,000 T ¥
STET TAW TET APT AT | § G QTR
qaemr wTgaT § fF erfesTe w9ar
EAT2 TR &l & wvT | arfes gEE 7
W ¥ fag gaR amA dF AT |
£ 3 wg7 &; ©Aw feEw, @
e Ay, $aEdy Sra weld wRA
qifefadaa | wgi &% feAiq fEEaT o
warer &, WT a% W g wvafAar
& g sqEr Ay A AWy | wed w9d ¥
qg fafer & aY aft w7 a9 )
gg fad gt e & g W
&, wafd gw SR o @ AW A
& 1 T wYE srqTe wT E WK SEa
too § ¥ sX To ¥ fH¥W WA q7 f6T
wT # 7 ¢ WIEY AT FIAT WA |
ag frafy ¥@ wwa fggena o) fafm
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[ Tpare feg]
weafeat # § 1 qifew agw 7 AR
frar & fe A1 ifefeduw age el
£ 1 I war e wp Qe & 9T Y
T AT 74T 47 I@ A Y WY A
qu J& fear | w A TETY I
INTRAE R ST AT @ 1T Ay
g wfgd f& srw qifzfedew &
wifgd, ar feT I« &t gafss 48t ¥ @1
aifgg | fergram = Ry ofr arfeed
g, dfeq o godr Ao gEr fad
SraRwer ATfaw @ #Y gRr I &Y
FATT 1T BIE AT AY avg 7@ & 1

" AW §T W17 T fF gane
AT AT T § 1| I & AT aY
ST Tifefad=m | § &g & aag faems
[ARER LT ER S A TR
To ¥ ®0q ST S & | ¥ FAT
R HT™ Fo FT A1 AT ¥ Fred ferar
Tar & 1 fegEa & 9T 3w w9 &
REY FOT 95 &7 | fggea v &
Za g & 1 Y 00 fafma s A
¥ F A= v fawr @ & 1w
FRATEG IR YA A SIS @
gATFfidmaRfr A rag ¥
feegmm ®Y oF 7 wod #Y agET A
9% | fggmm T g ¥ faw wmw
fog aww & f& fam faw war a1
T ) 747 47, wriez § A wEH
9 AT ¥ FTO0 T FT TIHET Eq
& | Prger Havw Y swnr S g
" g9 &, df%T g3 &Y § foa fe
TR ¥ F a8 | Caar 7 F (%
fegem o a7 owar 9 Al A
T, SH W oA ‘et sy @A
g 3%

oF &9 fawer § 1 %o sy
W G § 45§ FAT TG FT G

RS FT AT ¢ ¢ 39 g W g wH
& AR UL FAT T F FA 0HG-

qX wrd aw AT FWIG T Gy
T A O g Al | 2w w5 owm-
Sor T et & ? W feT e gw ar
e ¢ sirw & I 1 of @ Fax
=Y FNT ¥ HT AT &, ¥&§ W
To W W WIfgd WHE WIYF XA
o &Y QU W ¥ TR | wifeT g
= F1 %%} s+ @ g fed .
ury 247 & s fafar § & amar
g1 & | Y YW TEH §o WTH To
faeren a7 98 WE o AW TIG | (R0
& | T Ty W a1 feay ? anfers
qE TF WET 7 ! qg WHAT A &
wrTo | fafr aed & gy ady  fafo
Frof § ¥ | #rC FET wgar g |
w1 & g gardy e OE @ 8,
IHFT T W ERIT | R X’ 3 0K
1 te¥s W § ¢
The slump of the 1920's and
1930's was bad, but the capital at
stake in those days was consider-
ably less than that involved today.
Furthermore, the bulk of the cost
of the ships was capital subscribed
by the investing publie, whereas
today many of the ships are being
built against loans which have to
be paid annually from the income.

That income is now insufficient
to pay the daily running costs.”

13 hrs.

wrw gfrar & @ w1 @ & 0 gfa
# aga ¥ 2 7 @ A i afadr @
gAETy fEar 1 W9 ¥ W@ a4
forg | & W W R0 FAE wWH
& W9T FEE &NAT W WK Ia@h
fan amwr ¥ $7¥ TIAT MET F A
T 9%, R WA ¥ fag @ fom
F | axde FErE Y, ot v dr fw
frarna g e o £ o gy ¢ o
e 93 o femr & oYt 9 R
¥ T ¥ FOX 54w Y wred w ¥ fm
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W sX M WA W R =y Wi
e & wTORT AT T )RR weT
A Hrw A T g o o F wmar
il gt § W IEN wrow fere-
Hew ® 3 o9 v @ | & quAr
wigeT § 6 ury Suwy w71 & Wk R
qu w4 | FERr B W W gt
oA Y T TEd P wresy s
w3 A § 6 & 7 QY A oy amr
¢, g ow o g ark § W ag .
Ho dTo & wrd & qwra § | Felr Fw
w7 AT HT AT & | Py @Y arfefews
%Y Ary @ & faw quia § | S@d
g A= wfge | gfr & #1€ @
W AT AT T | W AT g
wrf &9 Al gar € 1 I F W
anare g & at ag arfefadas & gwr
g, wéadag & gur & AR s
e ®F gwr § o we fanda ¥
g & | W a® & qFC g § Wi
i A g g1

wz OF+q &7 A7 arer Wy 7€ Ay
& INFY aTqy WIORY qGEA) HTEET
g fis g & snor eevq w4t & 1 gfn &
ww gafau 2 {5 snag § foad wge
T Y T & WA G ANF | wNT
# farem# ¢ 1T 3% NR w1E &Y A
& afiewr gfw & O o fag oy o
HEOA & a® WYAT 99T Wi & |
g wwfaal & qra <fe e Tt
¢ fagrar gfm *r md andr wrafat
W G WA GET T4 oY qurC |
Twwr fufor ®1 arqd wz A qw=r
¢ f5 g gw W awT gy 0%
W1 v for gret 39 wod & fad
INY FNR q¥ |

qfefoder & ot 7 agw g9
0 T & 1 ¥ gEw wwdw § R ¥

Bill

TEW WG FT E | EEE werar &
s qifefadew & fagra A man
g oty afefde g wfigr
g ¥ fren A v g fog -
fow femr o @ ag fear @tra | @rdw
gfefatar & fagrr =1 s gq
uTIY aA 'S 98 & fe 9§ e
qiefeTw w1 gwEew wWr g
ofed | ST & § oW §9 w9 w7
1813, ¥ # gwrdr wfewlt oy ot f§
FAIfEr e & que gfwemw @
arfed | & 1&¥e ¥ wowr feer
7g g€ % oy /1T Y W qTEET g
gy forae fe wfom ag g fe ok
wwdY w1 wriw aifefadz o =
g weH fegear & amw gre faen
s faftr st avw & g W@
AT A qg wEgd g fE o gt
g & aR wq wmawr & fage
T8 faen &1 fox el qudt miferdy
gT 99F 1T & |7 gz § ? F awean
g f TrtiE F ww o w A ) el
fouarew w¢ faar @ & or aife-
fade & foT ag vy WYX L w1 ERw
AT & A & | AT F wied W
foar ? e & @i arfefadee @
fag teve & A arfedt & saw
wRET 42 WYX YE ¥ qTEEw @
wuiq w9 WL fegam & € ar ve
gad & g | xa% gena gadw W
1 waw fowmaadnr agi wif 9%
Hz qrde sfew w1 § | uwaar a
oW KT TH N IF KT gwa & |
fegena & fesht 1 wwfaai ot &
faa¥ & @i mfefadas gfea o
witeT SgvaT & ¢ |y ey § fe frfar
% NE W wE afefodud s oo
fagw fem o @ & W I mfed
T G f T & s arfedt
A g R Jewd wer
g



6465 Merchant Shipping 10 SEPTEMBER 1858 Merchant Shipping 6465
Bill

Bil

[oF ogame fg]

Wit gnt fag w0 wtg =i
HIRIET Fqr€ F g0 1T w I}'ﬂ"tﬁ
s awgr g :

“Foreign capital will find in
India = dynamic atmosphere for
investment which the Indian Gov-
ernment intends to maintain by
means of all suitable policies at
our command.”

Tgr & &9 g diw w g qTar
ag g1 o1 @ ¢ & g Tl geata-
fopae dar #T 1@ § A AT NF-AAT F
&5 &1 gu wifes qTratafeTe dmT &1
@ & | TuAfmr gratafege dar &
¥ fac =0 teve W7 Ia 2few nfad
q¥ g& I9F @AT g ? wrfEy gfaan
Tnd go wfzw ofadr F1 2@ w7
g ¥ Rl 7 owmrer AT @W 9% W
@ § waifs fafar & @y & @@ vl
afaadi g

IE & A% 94 LLe ¥ ww T
f& auwz v & qg o ¥5r 7
y? ST Y& &7 9RHIH a7 RG T
1T g FE AIHT Z1 AT ZH IX AA
Fqr wifzd 1 I F @ J9-3-4s
#t gy faswr &1 I7 F& = fafor
¥ e gga#r e giaa §
AT 23t Far mar e ard S 8, Ny
wrs & 39 {fema @ afed | w¥e
fafen faar & a7 g amme e @
39 § Wiy 247 fe qifest aga 7 ag
w1 % faer 7 a1 AT a7 gfeger
&Y, TaT 7@ & 1 OF W wrar fF g5
o 35 @ 9g, &) faerd s
forgr€ T 9@, 3R AT Y 4 T
wTaT WX T A W1 g g
a® greed ¥ a1a § v 98 & o fa
¥ AT, oy, W FT S9rE grar W
39 % ax fa g7 9w @ Wk
ey ¥ qifeely 93X ¥ @ Wi

wgifos ¥ 2fce gy i | & 7y xw
fror %Y faeger o At ¥ g ¥ wTRA
gfr s Efs wrgr v wwx
g Y 7z Wy ¥ avw o & fow @M
o g A aoeet Trgdfee Y
LA C i

gt qrfew @gw A & fiT aF
R A E | IT A KT FEA F oy
& O a1 W Fg0 Agen § 5 maae
w7 qifet A 47 IH F WA W@
a1 fF o 79T § Sarar WA faqfore
weafagr Q4T § faq & v dad £
& 3 W Y SIA TIE § | 98T ol iy
it vz e Afmtor e,
Hied g% #, ewgugieT s,
FACETE T AT J6g fzotq
HE | wmamE § o g fesmeader
oA 9T wE 99 ° 9y 9de gaw
o9 A wAg &1 27 § 9T ag sow
femmadra at s & qafesw v F
g 1 wrfat 9= o gafas dweT §
o ¥ 37 oAl 1 ' 9A &
I Y TTHZ KA UAT @ ¥ §
a1 ffe oe &1 3w fofon & @ & fag
T FRAART 1 TFAT § | WA G-
T #T TEHT BT TQAT S0 FH,
wreq qifzfadms & T & @ gFdr 2
ar g9 ¥ fog s & w7 wiEE
g aFar § 7 & fod v aor e
®rE 27 wnit aF guIe ATeA Ad W
ooy ey e sor & @
T g 7 W g W R qrfefegee
FET & I wrAw w7 foran wmar &
SqTET F9AT Y %, g fagemw &
¥ o wfgd afe 99 & gwre 2o oY
TRE 4

@ ¥ g faw fafwr arég WY
TR AATA ST A FAN IS
fad st g a1§ wiw ofefadas



6467 Merchant Shipping 15 SEPTEMBER 1958 Merchant Shipping 6468
Bin Bill

T W67 faear & aY 7 9§ BT 8T
-urfgq 1w A W e § 1 e
o W fodt @ s frar & 1 gAT
A qifcfalaa T ®&ma s
wifgd | wx wrw afdfa¥as smaer
fewrqada & &Y awar § W |
ge{r weafaay § gy w%ar & av fafor
# 797 A8 &Y awar ? gan foq fas
oY F1or fgq oy & 1 T omar €
o feY' | wix ag Pt gafag @
fe wrx fufor § srRg ofefadas
gRmaraea § fr areemsw & seregat
FIF UATTM 3@ § arfge W@h av
R g9 ¥ wzw fawe ordw o ar
o gUR 2 & Sgre fAwer snd T ar
fegmm a1 fawsr wmamm ) s EER
WgT W9 FAT FT WA FT arwg
ag W@ ar fgmgea &1 W @A W
qrFa gHIE 9T At @A | 1 ug /|
#t @ w7 g

# o9 ¥ FF WK AT A0EATE |
o FwT g T o gfrr g wd
gt fafer & w4 afdfedm=
@Y @rar | afyT oF feare F o it
g 7 fawer @ “arsr wadian 1 Fo-
Afadr mra faw” 9w F W ¥ET G5
gfmrfegddemwAgwg AT H
3¢ Faw 7 fafanr § w1 arefzfadas
g1 XSS a% 7 91 e g ¥ 79 49-
Ty Ag ¢ wRA qrefefatea gar
21 TR gATAT g 1 S arfeer wTeR
7wy fr foay & & 3o waT T
g g 1 A9 F fowar § —

“1t is also asked how can foreign
participation in a shipping com-
pany to the extent envisaged be
reconciled with the role of ship-
ping as a second line nf defence,

for in times of emergency ship-
owners ure invited for consulta-

tion by the Board of Trade,
Foreign Office, etc., on account of

the fact that shipping companies
have close contacts with a number
of foreign ports. It should be
underlined here that whatever
validity this point might have
apparently, the fact that a ship-
ping company has a minority
foreign interest in its capital and
one or two foreigners on its board
does not detract from its national
character. For example, even in
the United Kingdom, foreigners
without any hindrance are allowed
to be shadeholders in British
shipping companies.”

Same is the case with America alsg

An Hon. Member: That is not the
case with America.

Shri Goray (Poona): What is their
proportion?  (Interruption).

Shri Baghunath Singh: I have got
documents to show that foreign partici-
pation is allowed in British shipping
companies; if you have documents to
the contrary you may show them. It
is also said there:

“One more point very frequently
advanced to shut out foreign
capital into shipping is that divided
loyalty, divided ownership, divid-
ed control and divided manage-
ment are likely to create new
problems for the country. This
scare based on loyalties s
meaningless because minority
shareholding and a few directors
on the board cannot change the
complexion of the Indian organi-
sation unless all the Indians con-
nected with it are men of straw
and the non-Indians men of great
moral strength.”

9 X9 ® WA T TE AT @A
f& gt fergmmr ol €Y Arfedy
g frlt g8 3 %5 3% o F @
fegmama 1 T 2 FwT §
AU So GIHE FWI, WG I gAY
qat ® FafeEy gef, agr gw
a1 gva § o fgrgearh s
wen Agf g afed wod A @

4

¥
’iia:
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[t g Fmg)
/Y & et dw ¥ ) F @ feaw
w1 7T ®Y & Aaff {ogw faw-
efaal & a=Tm & IFEr fF w4
Ay § foeer e gui dat & ot &
NIy W I gawd § | F fade
FATH %o HIX Yo ® QW HFGI
¥ gonm § f& wq wf fow

af ¥ & <o iz fggerd

o

¥o qTHZ 4§ ¥ B4l F &F
53y ¥ g @ g ;HR § Al
wrar | A1 faar fs g9 @ wTosr
KT FUAT FT F79f4a1 § | X Y
oTT T AT | F A AT F AT
WTIHT AR FUT 947 A1 | WA
T AR B & A A F AT e g
g% §Z FT AT 9¥M ) ¥F I WY 48
grn & fr fad = = & S

¥ AT WY FY co ATA  qqr wfE

¥q gz AR fawr® ® § 30 93
WX W9 FT BIFAG FT ¥o 9T Fe
w gqrefefada g a1 gEEr S
T IR wge & fad X7 TEmed
faer afaT & 1| QW AR W7 TAIAA
€T are At § | W KA arefe-
tader g & faRart a iy g3 o
IJqT A W WG FUIT WK
WY AT FI4T GO IEH g9 AT
¥ HiZ 3 | g9fagd & awar ¥
ary s g fF o e A A1) gy
# w7 qrfefeda & g3 e
¢ A xad i won ofgg W oEw
® W & sgrEr ¥ osarEr wmmar
FMAT WiET | T FT WA wgray 4
o & wedr § ) w few gfr
T ? e N v g wfrad tye w0%
AT FFH AN &1 gE A
N2QR | AW EF 6 o wEre
¥ wifgd | 7% oaxE W9 gy ad
T% teo ®OF v fadaf Y @ on
@ & N 80 T W9 B RS

& fod farend §, Su® o gfamr
A AT AT § 1 agr o Ot aw
s I@ o gt awd fofer
fafaegdr wF avs & 4 wit § s fism
IW T W XE (o SUT ¥T %
TET AT F I AFT § | WX qf
A Gr 41 W9 KT CRIAAT FAY
e afl g1 aFd | w17 §F & 5T
& ar argy 0 F sz g 5 oww
gz &4t Y &  uw gfe qrfefa.
¥ 397 A w¥ o & ag & arw
oix gifa QA § mfasr gid 1 @ w4
am Ig A fos Tifez = g g,
ofer aw arcfefadas grmr at s9 &
ar wifsT W Jra QA F ar|c e
I8 ¥ 9 A g wfaw Ao
Famwzy & fe g fergram & =
FT HTH &AT AZT &, | Ffwq gw o2
# fF ga qu =r agf argy | 78 TWeR
#AAT areit "N agr T gl a1
¥ wft w1 G & ) gy wATIfY qqet
sifzg | &g At ¥ grg Fremr
Tifgd

U% &9 ¥ WX FEA Wgar 3 |
T wgiTEE AEm 7 T ANeS
foar & f& Az 9x dz wEw
Tfgd | & I w7 x5 & fog 7 A
AT | 78 37 Fr N ® g} ) T®
IR I add g
ara § fr ww aw erfer arefefaras

& wit v vk W fufer & avey
W w1 & aff ¥ 1 wWET 0
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ared dare gur ¢ i v 3w ) ot
wr At wTAY § A1 99 ¥ wad faumd
auny gt | dfer wgfrer il w7
§ s §z qu @z aoam  9ur £ ArfeEd |
I T ILIY 9% TN giar § fF ow
qrET AT TFA AT AT &7 ¥ ®IT
f& gx¥z ImT ana A o } @-
fad Wt AgmEg aeT fwmT wg
dfag & &3 wdefagas &1 fadny
WYT & | AW GUAT WHIAL YA HEA
& & ¢§ a1g g gFT T o AT
QT qRATA AT IR |

7w & ug fAazw sAT Wmgar
g & i % wfe afddfmas =
EA §, T LY SUTE A AT FAT
arfgd WY w9d aEral & IAfT FEAT
wifggd | ag Ag ar wfad fw
ATeaad #Y oY w=fy @ 39 &Y g2
I 9FAT ¥, I A A F fagw
¥ Wy, ST ¥T FTT UFAT W, e
FOT TG I F AIT H @ FC IF
%1 fadg ¥ T | 77 A faegw @@
2 | 7% UF W T Y Afgh | A
¥y ST W R OEr W@AT Wfed |
™ oW & fag wwm s =,
WX ag T avRy § awar § Jafw
fageanT & agrelt wwafagl A el
g | A ¥ wT 7g A Al
et W A wrw ¥ fyear o @
¥ o T ¥ e )@, WA
o\, o7 BfFw o v & Al
ST | ST AT dAw Sy ¥ Afe
YR TgT WES TATANT AT WA KT
W T ) AF w9d T 9% WY Ay
W 27 ®7 dur § | xw@fad yo fada
t f& w faeg aT wv freTgEs
fawre 5% 1 o7 60 W Yo FT AT
HEw aireT w3 &, A N oHIw w1
TS AT & fog e @A wifgd
Shri U. C. Patnalk (Ganjam): Mr.
Speaker: Sir, even after the very
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elogquent speech of the hon. Member
who preceded me, I am unable to agres
with him about the percentage gques-
tion that he has referred to. He seems
to be under the impression that
because in respect of the Assam Oil
Companies the percentage of foreign
partic pation is 75, in some other
places it is up to 49, there is no reason
why it should not be the case with re-
gard to shipping, which is not based
on terra firma, but which Is on the
broad seas. I would only point out to
my hon. friend and to this House that
shipping is quite different from all
these companies and firms. These
companies and flrms, as he put it, are
on terra firma; they are in our own
country itrelf and they cannot be
ecarried away anywhere. But a ship-
ping organisation is something floating
on the high seas with centres every-
where in the whole world, with sea-
men and officers who may belong to
different nationalities.  Therefore, it
should be treated as a different thing
from the oil refineries, etc.

Apart from this, I would also make
a submission to the hon. Minister and
to Government to reconsider this Bill
from a view-point which they had
totally ignored in their deliberations,
as we find from the Joint Committee
report and other records, viz, the re-
quirements of defence. You know
that in there times, the cost of defence
is so great that in order to strengthen
the defence organization at a mini.
mum cost, we should see that other
allied organisations are used for de-
fence in emergencies. It is always
the policy of every Government in
every country to make some of these
organisations second lines of defence,
On the air force side, you have got the
Airlines Corporation, the flying clubs,
the glider clubs and the air wing of
the NCC which are all auxillary to
the air force and which strengthen
the air defence in times of need and
the necessary personnel should be
trained for it.

Similarly on the army rvide, you
have got the various semi-milltary
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organisations which are being en-
couraged in every country and which
are being built up with a view to
strengthen the reserves and the
defence potential of a country on the
military side. On the naval side, there
are two organisations which are
always considered in every country
as auxiliary to naval defence. One 1s
merchant shipping and the other _is
deep-sea fishing. Some  countries
have given more weightage to the
former and some others to the latter,
but these two organisations are always
considered as auxiliary to naval de-
fence. In fact, it is these two organi-
sations that are part and parcel of the
naval defence of a country which pay
dividends during peace time. That is
a special point of view from which
these second lineg of defence are to
be considered, not like the territorial
army, which does not pay dividends
in peace time, nor even the flying
clubs and glider clubs.

Before 1 come to the main prinei-
ples that should guide us and the
ideas that should be taken into consi-
deration in order to frame our ship-
ping policy, I will begin with the
merchant-shipping policy of one par-
ticular country and then I will point
out what others have been doing. 1
begin with the United States of
America. The U.S. Shipping Board
was created in 1916 and its purpose
was

“to encourage, create and deve-
lop & naval auxiliary, mnaval re-
serve and merchant marine to
meet the requirements of the
commerce of the U. §.”

In 1938, the U. S. Maritime Commis-
sion was created by the Merchant
Marine Act, it was intended further:

“to foster the development and
encourage maintenance of a Mer-
chant Marine for the national de-
fence and for development of
foreign and domestic commerce.”
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8o, its purpose was to promote
American commerce and to provide

for national defence at the same time.
Its objectives were (a) to develop
commerce, (b) to serve ag naval and
military  auxiliaries in times of
emergencies, (¢) to be owned and
operated under the U. S. Flag by
citizens of U.S.A. (manned with a
trained and efficient U.S. crews, to be
formed from American citizens only)
and (d) to be composed of the best-
equipped, safest and most suitable
types of vessels constructed in the
U.S. to be used for commerce, capa-
ble of conversion for naval use if re-
quisitioned in  emergencies. These
were the four objectives. One iz na-
tional defence in emergencies and an-
other is to have gwift, useful, modern
kinds of ships which can be converted
or commandeered for military pur-
poses. Another very important re-
quirement is that the ships are owned
and operated under the U. S. Flag by
citizens of US.A. and manned with
trained U. S. personnel.

Then again, on 7-2-1942, two months
after Pearl Harbour, a War Shipping
Authority was established with the
duty and authority as follows:

“to control the operation, pur-
chase, charter, requisition, main-
tenance, insurance and use of all
vessels (except combat vesgels,
etc.) and to collaborate with the
Federal Departments and agencies
concerned to ensure the most
effective use of U.S. shipping in
the prosecution of war.”

Again in 1950, on 24-5-1950, the
Federal Maritime Board and the Mari-
time Administration were created.
These are to control the type, size,
speed and other requirements of ghips,
the requirementg for installation of
defence measures on ships, reserve of
ships and training of licensed and un-
licensed sea-going personnel. QGrants
and loans are made to private ghip-
building concerns, cent per cent
American-owned and cent per cent
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American-manned, on very favour-
able terms, provided they conform to
patterns and designs from naval
architects, for ensuring speed, for
gun-enplacement in times of war, for
enabling ships to be immediately con-
verted on requisition by Government
for naval use, etc.

The approach of the U.S.A. to mer-
chant chipping has been enunciated in
the following para:

“The merchant marine is the
only arm of our national defence
that is an earning asset in times
of peace....The British have al-
ways understood the principle of
an active merchant marine as part
of military sea-power. The Ger-
mang and Italiang have under-
rtood it. The Japanese under-
stood it and undertook the build-
ing of a commercial fleet especial-
ly adapfed to wartime use; It is
the special duty of our merchant
marine as a necessary adjunct to
our naval power, not only to
serve the ocean-borne foreign
commerce of U.S, but to provide
ag well for national defence.”

These are the principles on which
the merchant marine is being built up
in America, which is expanding every
day and which is providing an effici-
ent adjunct to their naval strength.

13.29 hrs.
[Mr. DepurTy-SPEARER in the Chairl

Then, we come to USSR at the other
extreme. You will find that even
during the time of the Czars, mer-
chant shipping was being given very
great importance, because it could be
utilised for defence purposes. In fact,
a Britisher visiting Russia in those
days has spoken of one of their mer-
chant vessels as being eminently fit
to be an auxiliary cruiser in time of
war. That is how even during the
time of the Czars, they were building
ships. After the USSR was formed,
they have given the highest import-
anCe to merchant shipping. During
the first Five Year Plan in Russia it
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was not so much on naval vessels
that they were concentrating upon as

they were on merchant shipping.
Their tonnage, which in 1824 was
4,12,459 tons increased in 1936 to

1,217,709 tons and in 1948 to 2,156.987
tons, and in one year alone, in 1938,
USSR spent 25 million roubles on
purchasing merchant vessels from
abroad.

It is not only USA, and USSR but
other countries also like Italy, Ger-
many and Japan were concentrating
upon shipping as part of their nawval
defence and naval organisation. In
England, I need not repeat the
romance of the merchant shipping
mediaeval and modern times. It was
the merchant ships of those days, call
them pirates, call them buccaneers,
call them colonisers. it is those ships
which spread the Union Jack from
country to country and it is they who
were responsible for what was, till
recently, called “Britannia rule the
waves”. It is mainly because of the
capacity of these ships, which formed
the nucleus....

Shri D. C, Sharma (Gurdaspur): 1
think we are discussing Indian ship-
pIng.

Shri U. C. Patnaik: May hon. prede-
cessor referred to it and that is whv I
am continuing it. England founded its
naval power upon its merchant ship-
ping.

Probably, the hon. Minister does not
like the phrase “naval power”. He
has put it, if I remember right, not as
‘naval power' but ‘maritime minded-
ness’ or ‘maritime nation’. To my
mind, both are synonyms. It is only
a question of the objective: whether
it is the maritime capacity of the
people or the naval power which we
want. Both are inter-related and
inter-dependant. I would submit that
the Minister has to reconsider the
question from the naval defence point
of view, which has so far not been
considered, I hope that instead of sur-
rendering our rights to foreigners or
to foreign interests to any extent, we
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will have our own organisation; be it
by loans, be it by any other means,
we will have our own organisation,
because the merchant-navy differs
from the other organisations referred
to by the hon. Member, Shri Raghu-
math Singh. These ships go round
about the world. It is a question
whether, with the foreigners, be they
one-fourth or less, being in a position
of influence, we can requisition our
ships in times of war. It is,a ques-
tion of our allowing foreign ships, or
Indian ships with foreign manage-
ment, be it one-fourth or 1less, or
Indian sghips with foreign =eamen,
whatever their numbers may be, to
carty on the coastal trade and over-
seag trade and put in close touch with
the nation. Well, we cannot allow
that in tmes of war., On the other
hand, we must have the power to re-
quisition these ships. We  should
take over the training and manning of
these ships. They should be so fit-
ted while they are being constructed
that we could take them over and find
them useful in national emergencies.

B0, 1 would request the hon. Minis-
ter to consult his counterpart in the
Defence Ministry, to consult, if neces-
sary, the Prime Minister and see that
something is done, which has been
overlooked in the Bill, because he has
to look at it from a broad national
point of view, because he has to look
at it from the country's future point
of view. We are now spending more
than 60 per cent of our revenue on
defence, including the supplementary
demands, and still our defence posi-
tion is not as strong as we wish it to
be. Hence, I would request the
Minister, through you, Sir, and
through this House, to reconaider the
question from posterity’s point of
view, and not merely from today's
point of view of the ship-owners, who
could not get foreign  participation
even to the extent of 25 per cent
during the last so many years, who
are now again going to give so many
facilities to foreigners in our shipping
concerns; who were not able to traln

our Indian personnel for our shipping
organisat.on; nor have they ploughed
back into the industry the profita that
they have been making.

A ghip can be very easily sasbotaged.
It is not eary to do an act of sabotage
in a big city, but in a ship even one
single member of the crew can scuttle
it. It is easy for one man, one of the
officers in the sh'p, to manage to steer
the ship somewhere outside. We have,
therefore, to look at the shipping
problem from the national point of
view. The question 3 whether the
hon. Min‘ster will be pleased to dis-
cuss the matter with the other depart-
ments concerned, with the other
Ministers concerned, and, if necegsary,
even with the Prime Minister, because
this is a matter of very prime national
importance for the future of the
country. And I am sure the Ministers
concerned will earn the thanks of this
country if they can revise and revital-
ise this B‘ll with a new approach, an
angle which has not been taken into
consideration till now, namely, the
defence of the country.

The Minister of Transport and Com-
munications (Shri 8, K, Patil): May I
tell the hon. Member that the Defence
Department has been consulted about
it?

Bhri U. C. Patnalk: If the Defence
Department has been consulted, I am
afraid, it has not given the right
advice, because......

Mr. Deputy-SBpeaker: That iz quite
a different thing. That we shall take
up some other time—whether they
were correctly advised.

Shri U. C. Patnalk: Sir, I would
add one word. If the Defence Minis-
try, has been consulted, and has not
given the right advice, I wish that
this Ministry itself will look into the
matter.....
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Mr. Deputy-Speaker: Why should
you presume that they have not given

the right advice?

Shri U. C. Patoalk: Because, in the
Select Committee....

Mr. Deputy-Speaker: The advice
might not have been accepted. How
are you sure that the advice was
accepted?

Shri U. C. Patnaik: Yes, one of the
two.

Mr., Deputy-Speaker: Therefore, no
comments are necessary for the pre-
sent, 50 far as that advice is concern-
ed.

Shri U. C. Patnatk: Therefore, my
submission is that this is a measure
which cannot easily be changed.
Once you accept this and follow up
with a block of 25 per cent, they can
create any amount of trouble. They
can also capture some of our 75 per
cent.

Mr. Deputy-Speaker: When the
speech is once finished, it should not
be resumed now.

Shrl Parulekar (Thana): Before 1
proceed to deal with the provisions of
the Bill, as revised by the Joint
Select Committee, I would like to
offer some observations on some pre-
liminary issues which are very
important. The Joint Select Com-
mittee prevented the Government
from committing the crime of national
betrayal and came to the rescue of
the country and saved it from a
national disaster. If thc Joint Select
Committee had not succeeded in re-
jecting the definition of the term
“Indian shipping”, which was given
in the original Bill, this measure
would have been a measure of great
national calamity, both economic and
political, and an act of national
gshame. I will give briefly a few
reasons for the severe words of con-
demnation which I am now offering.

The definition of the term “Indian
shipping”, as was given in the origi-
nal Bill, re-opened the doors for influx
of foreign capital,k If you read
clause 12 of the original Bill and
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analyse its implications, you will find
that a shipping company with
hundred per cent foreign capital can
register its ship as an Indian ship,
can fly the Indian flag and carry on
the Indian trade of shipping. Sir
national betrayal was writ large on
the face of it, because this definition
ignored the important and the vital
role of the shipping industry in the
economy of the country and in the
defence of our country.

What is the role of the shipping
industry in our economy? It must be
remembered that it is a basic industry.
It must be remembered that it is a key
industry. It must be remembered
that it is a strategic industry and in
time of crisis it is the second line of
defence. The hon Minister yesterday
waxed elogquent on the importance
of the shipping industry, but I do not
know how he forgot it when the
original Bill was drafted He may
not have been in charge of shipping
then, but whoever may have been
in charge forgot all these aspects of
the shipping industry and the wvital
role which the shipping industry was
playing in our economy and
the defence of the country and
came forward with the definition of
Indian ships which opened the doors
for the influx of foreign capital.

There is another aspect which must
also be taken into consideration in
this respect. It is an industry which
can earn foreign exchange if it is
developed, but if it is not developed
it will cause a drain on the foreign
exchange, because as we all know,
the annual freight charges which the
country has to incur comes to about
Rs. 150 crores.

I will state another reason. The
definition threw overboard the princi-
ples of the policy statement, which
were stated in the Policy Resolution
of 1947, In this connection, I would
like to read a few lines from that
policy statement.

Mr. Deputy-Speaker: Now that it
has been set right by the Joint Com-
mittee, we might congratulate them
and welcome this decision.
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Shri Parulekar: No, Sir. I am going
to say that I am not satisfled by it.

8hri Raghunath Singh: They want
eent per cent.

_Bhri Parulekar: It is the policy of
the Government which is under re-
view and we do not know when it
will change and retrace its steps.

“The Government of India agree
that the definition of Indian' Ship-
ping as shipping owned, control-
led and managed by Indian
nationals, as recommended by
the majority of the members of
the Committee, would be the ideal
one and should be the ultimate
objective.”

It proceeds to say:

“The Government of India have
accordingly come to the conclu-
sion that in present conditions the
criteria to be satisfied by com-
panies to gualify them for treat-
ment as Indian shipping com-
panies should be as follows:—

L] - Ll L

(b) At least 75 per cent of the
shares and debentures of the
companies should be held by
Indians in their own rights;

(c) All the Directors should be
Indians;

(d) The Managing Agents, if any,
should be Indians.”

So, eleven years after this Resolution
was adopted, the Government of India
instead of approaching towards the
goal of hundred per cent capital in
Indian shipping came out with a pro-
posal of hundred per cent foreign
capital in the shipping industry.
This was reprehensible. But what is
still more reprehensible is that they
have not a word of explanation to
offer, a word of regret to offer, a word
of apology to offer in the statement
of objects and reasons which was
attached to the Bill. What is the
explanation for this mysterious
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silence? Was it by accident or was
it by design or was it because the
Government lacked even that much
of intelligence as not to know the
vital importance of the change which
they were introducing or was it
because that they did not want to
draw the attention of the people to
the vital change that they were
introducing and that they wanted to
introduce it by the back door? What-
ever it may be, what I have stated
so far will be enough to show to what
low depths <the Government had
descended in this respect.

I will now come to the other issue.
The Joint Select Committee has re-
jected the plea of a certain influen-
tial section of the companies interest-
ed in shipping industry to raise the
share of participation of foreign equity
capital in this industry. Their plea
was that it should be 51 and 49 per
cent of the total capital. Since this
had become a controversial issue in
the Joint Select Committee and since
this is likely to be debated in a
slightly modifted form in this House,
it requires to be considered. An hon.
Member, who spoke just a little while
ago, is in favour that it should be in
the proportion of 60: 40. That is why
this question is a wvery important
question and needs to be debated a
little and considered by this House,
Those who advocate a higher share
for foreign equity capital in the ship-
ping industry advance three argu-
ments. They are alluring arguments,
no doubt, but they are deceptive and
treacherous.

One of the arguments that they
advance is, that there is difficulty of
foreign exchange. If participation of
foreign capital is allowed we will get
the foreign exchange immediately by
which we will be able to purchase
the tonnage Iimmediately. Their
argument is that foreign capital is
not willing to come and help us on the
basis of 75: 25, but it is prepared to
come on the basis of 51:49. The
champions of the shipping companies
who gave evidence before the Joint
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Committee sald that they had as-
certained from the foreign capital
that it would be willing to come if
the basis is revised and therefore they
argued that in order to induce, foreign
capital to participate on the basis of
equity capital in our industry, in
order to give maximum inducement,
jts share should be raised to 49 per
cent. This argument needs to be
considered at a little length.

It is true that there are difficulties
of foreign exchange. It is also true
that without foreign exchange we
will not be able to develop our ship-
ing industry. But it is not true that
we cannot have foreign exchange with-
out allowing foreign equity capital
to participate in the shipping indus-
try. I will deal with this question a
little further at length, but at this
stage it will be enough for me to say
that any approach to this problem
which does not take into considera-
tion the vital role of the shipping
industry both in our economy as well
as in the defence of the country, is
harmful to the country and, I would
say, is anti-national.

They advance another argument.
They say that Indian capital was shy.
Indian capital would be available if
foreign capital was allowed to parti-
cipate in the shipping industry. I
would like to read a few sentences
so that we will know exactly what
they say. On page 14 of the volume
of evidence which has been distri-
buted to us, this is what the repre-
sentative of that section of the com-
panies says:

“Whenever there is collabora-
tion with a reliable foreign con-
cern, national money is more
easily forthcoming than other-

"

Our Indian capital is shy, but the
shyness disappears in the company of
foreign capital. That is what it says.
You do not often come across with
80 naked a confession of capital that
it is patriotic so long as patriotism
pays. History is not lacking in
instamces to show that capital throws
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off its garb of patriotssm the moroent
it sees that patriotism is not profit-
able.

There is another argument which
they advance for a higher share of
participation of foreign capital in the
shipping industry. They say that in
some industries we do allow a higher
share of participation for foreign
capital and the instances which they
have quoted are the biscuit industry,
the Parker's ink, the chocolate indus-
try, ete. 1 will only say this much—
that this argument only betrays how
their self-interest has made them
blind to national interest. They have
become so blind that they do not see
the vital difference between the ship-
ping industry and the biscuit indus-
try, the shipping industry and choco-
late industry, the shipping industry
and Parker's ink industry.

Having said this much, I will now
proceed to examine the provisions in
this respect in the Bill as amended by
the Joint Select Committee. Clause
21 of this Bill replaces clause 12 of
the original Bill and says that we wil]
allow participation of foreign equity
capital in the shipping industry in the
proportion of 75 and 25 per cent. This
is the crux and the <rucial issue in
this Bill, and that is why il needs to
be carefully considered.

The question before the House for
consideration will be whether it is in
our national interest to allow this pro-
portion, whether it is harmful. My
submission is that is it harmful to our
national interest. We are opposed to
the participation of foreign capital in
the shipping industry. 1 will state
briefly the reasons why we are
opposed.

The first reason is, that past experi-
ence has shown that foreign capital
will not participate in the shipping
industry on the basis of proportion
which we have provided for in the
Bill. Though we had allowed 25 per
cent participation of foreign capital
in the shipping industry, not a pie of
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foreign capital came forward in this
industry. Perhaps some might say
that things have changed and it might
come today. But those who think that
on thix basis we will get foreign
capital do not know either the econo-
mies or the politics of foreign capital.
iIn thiz connection 1 will read a small
passage from the evidence itself of
one eminent person.

Shri Achar (Mangalore): If it does
not come, there iz no harm.

Shri Parulekar: I am reading from
page B2 of the Evidence tendered
before the Joint Select Committee:

“If foreign capital comes in, it is
not for the love of India or Indian
shipping. It will come in with a
deflnite purpose and that purpose
will be to preserve its rights in a
particular place from wh.ch it is
gradually eliminated, to make as
much profit in as short a time as
possible and to serve its own pur-
pose and not ours."”

Thiz will be the role of the foreign
capital if it is allowed to participate.
Past experience has shown that it will
come to serve its own purpose, and
therefore it should not be allowed to
participate.

The second reason which I want to
advance is that it will be very harm-
ful to the national interests to allow
foreign equity capital to participate in
the shipping industry. I will in this
connection read a few sentences from
one who is not today connected with
any shipping industry but who knows
and who was connected with the ship-
ping industry for forty years; that is,
Mr. M. A Master who has given
evidence before the Joint Committee.
On page 78 this is what he says, and
it is very important:

“I would examine it from
various viewpoints—satrategic
viewpoint, international viewpoint,

commercial viewpoint, export
drive viewpoint, etc. Taking the
entire picture, I am definitely of
the opinion that it will not be in
national interest to invite any
foreigners to start any combine
hm".

One who knows the shipping industry
and who had to deal with the shipping
Industry for forty years comes out
with an authoritative statement,
which we should accept. He says that
it is not in the interests of the nation
to allow participation of foreign equity
capital in our shipping industry. It
should also be remembered that if we
allow it, we would be allowing—Dbe-
cause the law today allows—it to
remit the profits out of the country,
to repatriate the capital which they
have invested along with the capital
gains.

There is a third reason why we are
opposed to the participation of foreign
equity capital in the shipping industry,
An influential section of capital inter-
ested in the shipping industry itself
is opposed to the participation of
foreign equity capital. It is suggested
by some—if you read the Minutes of
Dissent to the Report of the Joint
Select Committee on this Bill, you
will find that it is suggested by some—
that is, is the self-interest of the
capital which has promoted and
actuated it to oppose the participation
of foreign equity capital in the ship-
ping industry. I will concede it. I
will not insult capital by accusing that
patriotism is the motive which has
actuated it to take wup that stand!
Even so, the fact remains that the
narrow self-interest of capital in this
industry coincides with the national
interest. It always happens that
whenever native capital opposes
foreign capital, its narrow self-interest
coincides with the national interest.
That is no reason why we should
grumble and reject the appeal of the
capital which is opposed to the parti-
cipation of foreign equity capital.
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Fourthly, my submission will be
that participation of foreign equity
capital in the shipping industry is
absolutely unnecessary for attaining
the target of the Second Five Year
Plan as well as the target of the Third
Five Year Plan. The target of the
Second Five Year Plan, as stated by
the hon. Minister, is 8 lakh tons; the
target of the Third Five Year Plan
is 2 million tons. My submission
to the House will be that it is not at
all necessary to allow foreign equity
capital to participate in the shipping
industry to attain our targets either
of the Second Five Year Plan or of
the Third Five Year Plan.

My first argument is, that foreign
exchange can be secured, by resorting
to what is known as the self-financing
system. This is the system which
was advocated by those who appeared
before the Joint Select Committee and
who championed the cause of foreign
participation and said that it should
be 49 per cent. They themselves have
admitted that it is possible to get
foreign exchange, of course to a limi-
ted extent, by resorting to the self-
financing system. We can get foreign
exchange if we are able to deposit
in banks its equivalent in terms of
rupee. That is admitted by those who
advocate the participation of foreign
equity capital in the shipping industry.

Secondly, there is another factor
which we must take into consideration.
That is, we can raise loans easily.
And in this connection I would like
to draw the attention of this House
to the fact that there is recession in
the world market. in the market of
the capitalist world. Capital is idle,
and when it is idle it cannot dictate
terms; it will come, you need not beg
for it; it will come of its own. And
that is why the mission of our Finance
Minister got an easy response in Ame-
rica and elsewhere. If you look to
the recession which has developed in
the shipping industry, out of a total
tonnage of 110 million tons on the
1st June, 1808, 14 per cent of the
total tonnage was lying idle in the
ports of UK. alone. NMany of the or-
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ders for ship-building had been can-
celled, and orders are not forthcoming.
So, as a result of the recession which
iz developing in the world and which
is engulfing the capitalist world, it is
poasible today to get the loans easily,
and that can be one of the methods
by which we can get foreign ex-
change.

There is a second way of getting
loans, that is from the World Bank.
In this conneetion I would like to
read a few sentences from what the
hon. Minister said before the Joint
Select Committee itself.

On pages 22 and 23 this is what he
says:

“The Government of India never
made any approach to the World
Bank to include shipping.”

Further on, he says,

“We have not approached the
World Bank for shipping is not in
the core of our plan.”

I really fail to understand how the
Planning Commission committed this
blunder of not giving top priority to
the shipping industry, taking into
consideration its vital role. It is a
serious blunder. I would leave it at
that.

14 hrs.

Further, it must be remembered
that the Chairman of the World Bank
had offered loans for developing our
shipping industry. We did not take
advantage of it. Now, there is an
opportunity by which we can take
advantage of the World Bank loans
and get loans and foreign exchange
for developing our shipping industry.

The last reason which I want to
advance is that the market is favour-
able. Prices are tumbling. If today
we pay 25 per cent of the price of a
ship in cash, we can get a ship and
we can pay the rest by instalmentas.
For the reasons which I have given, it
will be realised that without allowing
participation of foreign equity capital
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id shipping, we can ‘attain our (arget
of PO0,000 tons of the Second Five
Year Plan and of 2 million tons of the
Third Five Year Plan. I would like
to state Gne more reason why we are
opposed to the participation of forelgn
equity capital. It has not been our
practice to allow the participation of
foreign equity capital in key indus-
tries, in basic industries. We did not
allow it in the stee]l industry:; we did
not allow it in the railways; we did
not allow it in the air lines because
of the vital role which they play both
in the economy as well in the defence
of the country. There is, therefore, no
justification whatsoever for allowing
participation of foreign eguity capital
in the shipping industry, which should
be 100 per cent Indian.

There is one more point to which I
would like to refer briefly in this con-
nection. It is in connection with our
policy. My submission is that the
Government should wundertake the
responsibility of developing the ship-
ping industry instead of entrusting it
to private capital. That policy would
be suicidal. Why do I say this? What
has been their performance in the
past? Government offered to give
them loans at & very cheap rate of
interest. At that time, the foreign ex-
change situation was very favourable,
Yet we find that the shipping indus-
try did not develop and did not take
advantage of the loans and the foreign
exchange situation to increase our
shipping. That was their past per-
formance. We cannot therefore rely
on private capital to develop the in-
dustry. I am not saying that we
should nationalise the industry. That
is not what I say at present.

Shri Raghunath Bingh: After some
time,

Shri Parulekar: After some time,
many things will happen.

What is their demand for develop-

ing the shipping industry? They want
money from the Government. They
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want foreign excliange from the
national pool of foreigh exchange.
They want cargo to be given by the
Government. Their job will be to
earn profits, Their demand iz to give
us peoples money to earn our profits.
That is why I say it should be the
primary responsibility of the Govern-
ment to develop the shipping indus-
try and Government must not entrust
it to private capital to develop it. If
we do that after some years, we will
come and repent for having taken
this decision. Besides it is not our
practice to allow private capital to
have <ts own way in key industries
and basic industries,

There is another black spot in this
Bill and that is, this Bill allows re-
presentation of foreign capital on the
Board of directors. Here I only wish
to point out that it is a retreat from
the Policy statement which was issued
in 1947 which did not allow any
foreigner to be a member of the Board
of directors. This is a retreat. Apart
from that, it is harmful to our inte-
rests. In this connection, 1 will read
a small passage from page 62. This
is an important issue and that is why
it is necessary to cite that. This is
what Shri M. A. Master says:

Mr. Deputy-Speaker: The hon.
Member's time is up. This is an im-
portant Bill.

Therefore I say.....

Shri Parulekar: I know the difficul-
ties.

Mr. Deputy-Speaker: Very large
number of Members want to speak.

Shri Parulekar: That is a justifica-
tion for extending the time instead of
curtailing the debate,

Anyhow,

“Even if there is a very small
minority ‘of the foreign company
in the management or in the beard,
you would not be able to carry out
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the policy which you have in view.
Let me give Enother Aypothetical
{llustration. Supposing our Gov-
ernment were to tell us that we
should not go to & particular port
of a courtry with which we may
not be friendly and another foreign
director is on the board. His
country may be friendly to that
Government and it will not be
posdible for wus to discuss this
Suppose, we are thinking of open-
ing new branches where the Bri-
tish people are intérested and we
have got one British director on
the board. It will not be possible
to discuss this. So, it is our view
as practical businessmen that it is
not possible to discuss these things
with them. There are various
other considerations. These are
the considerations arising from
the viewpoint of detence strategy,
and the discharge ot international
obligations.”

That is why I say it is absolutely
harmful to allow any foreigner to be
a director on the Board of directors,
This retreat from the Policy resolution
shows only the anxiety of the Govern-
ment to woo foreign capital in the
shipping industry at the cost of our
national interests.

I will only refer to another black
spot in the Bill. There are several
clauses in the Bill which deal with
the conditions of seamen. It is not
possible within the short ‘time at my
disposal-to deal even with one of them.,
I' will therefore say only this. There
are about 70,000 seamen who are en-
gaged in the shipping industry. The
clauses which have been incorporated
in this Bill- are practically bodily
lifted, with a minor change here or
there from an Act which has become
outmoded, an Act which was framed
by the British imperiakists, and an' Act
which treated the seamen as slaves.
Thoee game clauses- happen to be in-
corporated in this Bill with a minor
change here or there. Look at their
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wages, their conditions, ' thei?' accom=
modation, their hours of work. You
will ind that it is a horried tale. I
dd ‘not know how the hon. Minister
who is supposed to be very able, did
not care to look at the recommenda-
tlons of the Royal Commission on
labour which had investigated into
their conditions and to incorporate at
least some of their recommendations
in this Bill. On the ship, the seaman
is a slave of the master. On a foreign
ship, he is a slave of the foreigner.
The Minister ought to have taken care
tn incorporate at least some provisions
v. hich will ameliorate their conditions,
whnich will enable them to live an
honourable and a decent life
I do not know whether the hon. Minis-
ter has ever visited the place where
seamen live in the ship. The seamen
are roasted there. Twenty-five peo-
ple are huddled together in a small
space. 1 do not know how the Bill
was drafted and how much care was
given to this Bill. Perhaps the only
point which attracted their attention
was that of allowing participation of
foreign capital to the extent of 100 per
cent.

Shrimati Ila Palchoudhuri (Nabad-
wip): Mr. Deputy-Speaker, when we
look at Indian shipping......

-

Mr. Deputy-Speaker: Members will
try to restrict to the time limit of
15 minutes.

Shrimati 1la Palchoudhuri: I will
try my best. You have given so much
time to others. You must also give
some time to me.

Mr. Deputy-Speaker: That excep-
tion has been made - by the hon.
Speaker ‘in the case of the first spea-
er in a party or group or leader of
a party. If she can claim that status,
certainly I will allow that much of
time.

Shrimati Da Palchomwdburi: I do not
claim any status except that I wish
your chivalrous outlock!
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Mr, Depaty-Speaker: Of course,
can assure her that.

Shrimati Ila Palchoudhuri: Mr.
Deputy-Speaker, Sir, when we look
at Indian shipping, we must look at
it from the national point of view. We
cannot think of the capitalists, foreig-
ners, this, that and the other,
because international shipping s
rooted in the necessity for large-scale
exchange of commodities, exchange
of ideas and exchange of cultures.

Now, our ocean highways have
increased and our horizons have in-
creased. and we must see that Indian
shipping attains a status and holds
its own in the world.

I would like to refute some of the
arguments that have been placed
before us over this foreign participa-
tion question which seems to be the
core of the Bill and the core of the
controversy. May I point out to the
House that it is a fact that wherever
there has been a lot of foreign parti-
cipation, Indians and Indian shipping
have stood to lose? Look at what
happened in the dark days of the war
when there was nothing to save the
refugees. There were 64,000 refugees
from Burma during the last war.
There was no ship to bring them back.
It was only the Indian ships which
could do it. No foreign ship provided
their rescue. Durmg the time that
famine stalked India, if we look back,
we had Indian ships, but there was
no foreign ship that brought us food-
grains to save our starving millions.
It was the Indian ships at that time
that saved the situation. They brought
foodgrains and fed thousands in India,
and at least enabled us to save a
certain number of lives.

It we have foreign participation in
a key and vital industry like ship-
ing, how can we help harming our-
selves? My Hon. friend Shri Raghu-
nith Singh said that there are so many
countries that allow foreign partici-
pation, but I would bring to the
notice of the House that may be in

their laws it is wllowed, but in prac-
tice it is not so, not to the extent that
one would want to make out.

Shri Satyendra Narayan Binha
(Aurangabad—Bihar): What has hap-
pened in practice here?

Bhrimati Ma Palchoudhurl: In prac-
tice here we do not want any more
participation than the gesture of
keeping the door open, that is 25 per
cent, because we do not want to iso-
late India and that is about all we
wish to do.

If foreign participation is really for
the good of India and if we consider
one or two things, then I think fore-
ign capital should come on the terms
of 25 per cerit participation. For ins-
tance, if we said that the taxation
should not be doubled, we can gain
in revenue from the profits that they
made in India. I hope foreign capital
would be willing to come on those
terms because then we might reduce
their double taxation in their own
countries, That is a question which 1
hope the hon. Minister will look into
and see if that cannot be done.

The formula of 60—40 has really no
meaning because no foreign capital
would really want to come without
having control and power, and we do
not want foreign control and power in
our shipping.

There are many points to be looked
into this Bill. I am glad that we have
codified the Indian shipping law and
brought it to this stage, but there are
one or-two things which we could do.
For one thing, foreign capital would
not be necessary if we can procure
the foreign exchange that the need
through loans. It has been procured
for so many industries in India, and
I do not see why it cannot be procur-
ed for shipping. I think the hon. Min-
ister was good enough to say even
during the deliberations of the Joint
Committee that there was quite 2
possibility of getting loans if we
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ghould want and there should be no
very great difficulty about that. There
would also be no need for such a lot
of foreign loans because as it is, ship-
ping is the quickest earner of foreign
exchange. Already shipping gives
Rs, 8 to Rs, 10 crores or more of our
foreign exchange. During the Second
Plan period all that we need is an-
other Re. 20 to 28 crores. During the
next three years, 1858 to 1960, more
ships would come in and our earnings
would go up, and we would be able
to earn Rs. 16 or Rs. 17 crores easily,
and if some of this earning is releas-
ed for us to obtain new ships, then 1
am sure just for a gap of Rs. 3 to Rs. 8
crores we do not need to sell our
prestige nor our Indian ships to forei-
gners, because a gap of Rs, 3 to Hs. 6
crores can be made up by any Gov-
ernment at any time should the
country feel the need of it and the
900 millions tons of target should
easily be acquired by our private
shipping who have done a good job of
work all these years.

I do not agree with the hon. Member
opposite who said that private ship-
ping companies have not fulfilled their
targets. They have; and they have fac-
ed difficulties, and they have stood
by the trade of India, and they have
done a good job of work. I think it
is time India recognised that because
it is not only by nationalising any-
thing that we can go forward. We have
also to take the capital of India with
us, and because they are capitalists is
no reason that they would not be
able to serve India. If foreign capital
is not coming and if foreign exchange
is not to be had, there will be Indian
capital available from the capitalists
of Indin, because I am sure that it is
not only their own pockets they are
secking to fill, they will be helping
to make a big industry which will be
the price of India in times to come.

1 happen to be a Member of the
Seaman’s Welfare Board and we have
submitted a report. There has been
some controversy about the jurlsdic-
tion of that board and the report has
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not yet been considered. I hope the
hon. Minister will look into the re-
port and the recommendations made
therein because it has taken into con-
sideration the welfare of seamen, and
many of the recommendations I am
sure can be implemented if the Mini-
stry looks into it.

There is also the welfare of the deck
passengers. I happen to be a Member
of that committee also. In our last
meeting we found there was great
need for a poor box to help the deck
passengers who have suddenly come
to griet after landing. For instince.
there was the case of a young gir] who
suddenly died and there was no fund
to cremate her. There was no money,
there was no food to give to the other
children. The Deck Pasgengers Ameni-
ties Committee has passed a resolu-
tion that it is going to approach the
Central Government, and I hope the
money for the poor fund will bLe
forthcoming.

Shipping deals with all sorts of as-
pects. When we were in Calcutta par-
ticularly, the Port Commissioners
brought to our notice the great dan-
ger that the navigation of the Hooghli
is facing. I hope the Ganga Barrage
will be a passibility within the Second
or Third Plan to save the town of
Calcutta and to make the Hooghll
once more the navigable river it was,
because Rs. 3 crores practically every
year are spent on just preliminary
dredging to keep it workable. We can
save the Rs. 3 crores if the Ganga
Barrage project could come into being
and the whole port of Calcutta could
be saved.

Lastly, we must look at shipping
from the national aspect, and when
we think of capitalists, let me ask
this are Indian capitalists so bad?
Foreigners who are going to partici-
pate are also capitalists, and certainly
a known devil is better than an un-
known one, if devils they be, because
it may be that in times of stress
foreign capitalists will not allow our
Indian shipping to do the work which
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{Shrimati Ila Palchoudhuri]
it is"really sUpposed to ‘8o, and will
aiso debar ua from -raising our veice
in the  right manner in -the liners’
¢conferances: - As it is, in- these linews’
conferences it-is wvery difficult to get
@ place, and when -we have -divided
loyalties, what will--our- -representa-
tive there do who is a foreigner =and
yet has ships registered under the
Indian flag? .

Vo dloaws & 40 7

There are three aspects of shipping:
economic; political and  sentimental.
From the pelitical aspect, foreign par-
ticlpatien cannot be safe. .Frem the
economic aspect it cannot be good for
our -trade, and from the sentimental
aspect, all that I can say is: who can
be proud when he sees the Indian flag
on @& ship-that is not-Indian? There
are flags of cenvenience like Panama
and Liberia where the people of the
country sre only crews and coolies
in those ships. They have no say in
the governance of trade and industry.
In that case, can their minds swell
with pride when they see the Panama
fiang on a foreign ship? Neither can
our mind do so when we see the
Indian flag on a ship which is bought
and bartered for with foreign money
and foreign exchange. So, 1 would al-
ways say that let us have our own
ships. So far as welfare is concerned,
welfare in India has always meant
the welfare of all and not only indi-
vidual welfare. Even. from the days af
the Rig Veda, it is clear that we
have prayed to Jalanath, the God ot
the sees, to!take:us. across'the ‘ooean
safely and to bring us back to the
shores for our welfare.

Pandit B. C. Sharma: (Hapur):
Now, the hon. Member goes by air.

Shrimati @a Falchoudhurl: We
may go by air, but. we can never do
without the seas. I hope Jalanath will
always protect our seamen and our
ships and take us across the ocean.

When the whale shipping poliey is
locked at, I hope it will be locked at
from tha peint of view of our sasmen

and sailors who through the long ages
have written: a :brillimatihistory of
Indian shipping: and who:have brought
India famerand., glony-as i Mmaritime
oounizry.- - As the' -Minister' hag very
rightly said; we do met avish :tn make
India a meritime power, but we want
ber. agaim te¢ be a maritime country,
with har-ghores open to:all srade, and
bar own ghips going out to distant
lands and:playing her trade.

That vyzapar must be with India in
her own ships-and under her own flag.

S8hri Goray: Sir, the activities that
have. been_garried on in the Lobby of
the House and outside in the city by
the representatives of the shipping
interests and the representatives of
the seamen’s, unions testify to the fact,
i testimony were needed at all, that
the legislation under discussion is very
important.

The other day, while moving for
copsideration of this Bill in this House,
the hon. Minister told us that he did
not want this country to be a maritime
power, but he wanted this country to
be strong so far as the merchant navy
wag concerned. I do not know why
Shri 8. K. Patil was so modest. Qut-
side, we know him to be & very mili-
tant man, and. not at all averse to
power. But, here, it seems that after
coming to Delhi, he has turned him-
gelf into a pigus grass-eater, and he
has started talking in terms of piety.

Mr. Deputy-Speakar: Here, he finds
himself confronted with more militant
men. .

Shri D. C. Bharma: Grass-eaters
are militant members, but my hon
friend 8- trying to . condemn -grass-
eaters. For instance, my hon. friend
over there is & Al

Bhri Goray: The sentiments expres-
sed, by she-on, Minister were g little
smuing, .and also, I thought, wepe &
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is the target thal he is aiming at?
The target that he is aiming at by
end of the -Second Five Year Plan
¥y 9 ‘lakhs tons and evem in the
oSy p}cmre that he -has painted, -he
could net go beyend 25 lakhs tone.
If we compare these targets with the
targets that have been already achiev-
ed by other countries, I de not-think
that India will be considered to be a
maritime power even if we attmined
the target placed before us by the
bon. Minister to be achieved at the
end of the Third Five Year Plan.

‘%

There is a report of the Estimates
Committee which has. pointed out that
two or.three years back, Japan already
had .a tonnage .of 37 lakhs tons, and
Germany which was shattered by the
war had remched a tonnage of about 26
lakhs tons. . No, let us not be deluding
ourselves by saying that even if we
attain the target of 25 lakhs tons, we
shall be called a maritime power; we
are not going to be called that at all.
The other thing is that let us not try
to avoid words like ‘maritime power’.
Maritime power does not mean neces-
sarily that we are going to be aggres-
sive. 1 hope that a time will not
come in this country when we shall
not hate the worde like steam power
or electric power. These are simple
words, and let us tell the world that
we are going to increase our maritime
power, and we, are going to attain
enough maritime power so that all the
trade that we want to carry from the
shores of our country to the shores of
the other countries and vice versa will
be handled by us and not by any body
else.

This Bill, I find, was being discussed
in a rather lop-sided way. It is a very
bulky legislation Sir, comprising about
481 clauses and split up into eighteen
parts. So far-as.the structure of the
Bill is conoerned, I would have liked

we had -made it a more handy
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that pertain to them, and incorporat-
ing them in a separate ;BjiL.- I.swvas
told that in countries lik¢ Norway,
Sweden etc. they had zmall legisla-
tions, whigh told the seamen exactly
what their. responsibilities were,. what
their rights were, what had been done
for..them. by .Government, and what
Government . expected, them to . do.
But in a Bill of this natupe, it becomes
very difficult to find out. the varjous
clauses, to sort. them out,. and to fix
responsibilities. and 1o understapd
what particular clause applies ta the
aneor the gther.

Havin: <aid that in regard to the
structure, L. would also.like to. point
out that there are-two or.three autho-
rities that have bean creatsd by this
Bill. One is the Shipping Develop-
ment Fund Commitiee; the other .ix
the National Shipping Board, and the
third is the Director-General of Ship-
ping. The objective of the Bill
obviously is consolidation, expansion
and streamlining the administration.
But I fear that these three authorities
might sometimes overlap each other,
and may be, there may be a ¢lash of
interests between the three. I think
that precautions should have been
taken to see that their functions and
their powers were made as distinct

as possible.

The major part of the debate on this
Bill has concentrated round the fact
of 25 per cent participation of foreign
capital in our shipping industry. I do
not know why so much importance
was being attached to this. [ thought
that we were all of one mind that
after attaining Independence, a vital
industry like the shipping industry,
would be reserved hundred per cemt
for our capital. Just now, I was
surprised to hear the arguments that
were put forward by Shri Raghunath
Singh. I cannot imagine to myself
accueing Shri Raghunath Singh of
betrayal of national interest to which
8hri Parulekar hed referred. He could
never be emti-nationalist, but in Ms
enxiety to build up - the. shipping
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industry as quickly as possible, he
thought that even participation by
foreign interests up to 40 per cent
need not be ruled out. I thought that
would be a great mistake because this
industry cannot be compared with the
other industries to which reference
has been made. I think the whole
confusion is the result of putting this
industry on a par with other industries
like oil, or pharmaceuticils or food-
stuffs etc. This is an entirely differ-
ent industry and as my hon. friend
Shri U. C. Patnaik has pointed out,
it is almost a subsidiary or auxiliaiy
of the Navy. If we appreciate that
perticular fact, then I suopose it will
be very clear even to Shri Raghurath
Singh that we must not allow foreign
capital to interfere in the affairs ol
our shipping industry.

Another point which he overlooked
when he quoted the instance of TLK.
and other countries is that UK,
France, Canada and U.S.A. have been
allies for centuries. They hardly have
quarrelled with each other. They have
always co-operated with each ot“er
whether it was in war or in otkar
times. That being so, there may be
less danger of their coming together,
allowing some participation, =ay to
the extent of 5, 10 or 15 per cent of
the other country. But cituated as
we are, when we are taking a stend
which does not permit us to identity
ourselves with either this or that
group, 1 suppose it will be in our best
national interests if we Jo not get
involved in foreign participaticn.

Then if we do not wznt foraign
participation even to the extent of 25
per cent, where do you gct the money
from? I agree with my hon. friend,
Bhri Parulekar, that it is possible to
approach the World Bank and it is
possible to reserve some of the money
earned by the shipping industry to
be ploughed back into ihe industry, to
make it possible for thein to utilise
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that money. Wfter all, it has boen
pointed out by the Estin:ates Com-
mittee that they are giving us about
Rs. 10 crores of foreign exchangr per
year. Will it not be possible to
reserve this and see that it is utilised
for building up more and more ton-
nage? The more tonnage we get, the
more foreign exchange we will earn.
So it is a system which I would alsa
describe as a self-financing system and
if thig is tried, whether it is in the
private sector with private capital or
whether it is in the public sector with
the Government in the fleld, I think
for the present, it will solve our pro-
blem and it will be possible for us to
reach the target which have fixed for
ourselves; otherwise, I am very doubt-
ful whether the target that was fixed
in the Second Five Year Plan or the
target that was announced on the floor
of the House by the hon. Minister’s
predecessor would ever be reached.
You will remember that Shri Lal
Bahadur Shastri said that we wanted
to reach a target of 10 lakh tons. But
1 do not think that we could reach that
million-ton target if we take to a
policy by which we dole out small
sums of money for buying tonnage.
After all, Rs. 86 crores is not a big
sum at all. We will have to increase
our financial assistance and I think
it can be done without harming our
country’s economy if the foreign
exchange that is earned by these ships
could be diverted to the purchase of
tonnage.

As regards registration of ships, I
do not want to take long, but I would
point out that the ‘25 per cent.’ clause
also should be removed if possible and
the proviso to clause 22(2) which
says:

“Provided that any ship regis-
tered at the commencement of this
Act, at any port in India undar
any enactment repealed by this
Act shall be deemed to have been
registered under this Aet and shall
be recognised as an Indian ship”.
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should be deleted [ am referring tu
ships that belong to the Moghul Lines.
1 do not want these ships to be con-
gidered as part of our shipping because
they were in exigtence at the time
the Act came into being. To be very
plain, so far as our trade is concern-
ed, I do not want any foreign parti-
cipation at any level.

Having said this about registration,
1 would say that even in the definition
we have been wunnecessarily very
modest; we have tried to limit the
fleld of home trade from Kandla to
Burma. I think the coastal trade of
India should be mnaturally extended
from the Straits of Malacca to Aden.
This is our sea and it has been Indian
sea all through the centuries. The
definition * ‘home trade ship’ means a
ship not exceeding three thousand tons
gross which is employed in trading
from any port or place in India to any
other port or place on the continent
of India or from ports or places in
India to ports or places in Ceylon,
Maldive Islands or Burma" should not
have been there at all. I would sug-
gest that this be dropped and the
Indian-owned trade should be extend-
ed from Aden down to the Straits of
Malacca, as has remsined for so long.

Now, I would say that we need not
concentrate too much on these clauses.
In the Shipping Bill, there are other
equally important classes. There are,
for instance, officers, ratings, or sea-
men; there are passengers. What
about that aspect? No body seems to
be discussing about these things at
all. So far as the officers are con-
cerned, 1 find that a very legitimate
grievance has been made out by the
Maritime Union of India calling our
attention to the fact that injustice has
been done in clause 80(1) which deals
with certificates to naval officers.
They say that even a naval afficer, if
he wants to act as the master of a
merchant, ship, must be subjected to
ewamination, because, as they validly
argue, that the duties of an officer
of the Navy and thoee of a master of
a merchant ship are entirely differ-
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ent. A naval officer manning a naval
unit has got so many officers on the
bridge while the master of a merchant
ship has not so many officers; he has
to look to 50 many other things like
handling cargo and passengers. These:
are things which are entirely different
and need entirely different training,
Therefore, they say that naval officers
should not be brought straight to the
merchant navy. They say: ‘It does
not matter if you bring them. They
are disciplined and the education and
training that they have got may be
useful to us, but considering the factr
that the merchant navy demands al-
together different qualities and more
attention to cargoes and passengers,
which a naval officer is not used to,
the examination should be there’,
Theretore, I would say that when, Gov-
ernment are thinking of bringing in
a naval officer to a merchant ship
after his retirement or otherwise, he
should take the examination and if he
passes it, he should be allowed to be
the master of a ship or other officer.

As regards amenities to sailors, at
the time the Bill was originally dis-
cussed, I had pointed out that the
sailors were a wvery unfortunate lot.
People think that they earn a good
deal, much more than a common rail-
wayman or people engaged in other
industries earn. But we must
remember that the sailor works only
for 7 months in a year. There are so
many snags in the way of re-employ-
ment that sometimes has to remain
unemployed for a long time. There-
fore, I would say that it will he
worthwhile if Government considered
the appointment of a Committee of
Parliament to investigate the service
conditions of these people and find out
how difficult it is for sailors to get a
job, how difficult it is for them to keep
it and how difflcult it is for them to
have common amenities.

Then there is medical examination
of the seamen. When the sailor is dis-
charged, it is always easy to get a
medical certificate, because i he iz
medically unfit, the company will have
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toibedr the eXpenses. Therefore, they
always see to it that he gels & medical
cestificate on discharge. -K he gets a
«cartificate st the time of signing off,
then, for six months- it should be valid.
Otherwise, he has to take . 'another
wertificate and there- is the anag. He
has 0 go to the-doctors -and there are
& many- other influeneces. . Therefore,
sy submission ds that the -whole
-system of. emnploying sailors and sign-
ing themr off, their amenities of living
-and medical examination -ete. have all
0 be investigated. Let us make the
sailor of our country a proud sailor, a
sailor who can compare-his lot with
#the lot of any other sailer anywhere
elzse,

I am really afraid to find so many
foreigners not enly in the Merchant
Navy -but also in our Navy. A few
days back I had put a question and
f was told that in the docks and on
the ships there are hundreds and
thousands of Pakistani ratings and
seamen.

Shri Raghunath Singh: Twenty-five
thousand.

Bhri Goray: It is not good for the
health of the Merchant Navy or of
our Navy. Let us consider and find out
whether it is not possible for us to
set up training ghips. (Interruption)
I am not adverse to Muslims; please
do not misunderstand me. I am saying
that there are people who are Pakis-
tani nationals. I cannot imagine any
country which admits on.such large
scale nationals belonging to any other
country to be in the service of its
Merchant Navy.

Bhri Raghunath Bingh: Portuguese

Shri Goray: Therefore, I would like
to say that the Ministry in charge of
Shipping should try to set up schools
and train. up sailors—laskars and
officers, whatever that may be. All
#along the. coast -there- mush be schools
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at various places so that when we are
ready ' with ‘our target of 22 million
tons—within the next; five or ;ix
years—Iet us not find ourselves in a
ridiculous position “where we shall
have to say that we have ships but we
have no saflors. This aspect should
alse be taken- intoconsideration.

Let us take into consideration the
plight of the passengers® also; the
plight of the passengers and -the care
that shguld be bestowed on bargoes.
Only recently, we came across & case
where because of the remissness of
the officer-in-charge or the negligence
of somebody else, polson got mixed
with food. and there was the famous
Kerala food poisoning case. Let us
see that this is not repeated again.
Let us have rules and regulations by
which it will be seen that food stuffs
and others are completely separated
from things which are harmful

I know also that on pilgrim ships
and in regard to passenger ships which
have unberthed passengers, we find
that hardly they are treated as human
beings. ‘1 can draw on the analogy
of passenger trains or pilgrim trains—
trains which go to Pandarpur or the
Kumbh Mela. How are they packed?
They are packed like sardines. [
would say that when we are dealing
with pilgrims and unberthed passen-
gers, we must take more care to see
that they are given human treatment
and better facilities.

The last point that I would like to
stress is about the power taken by
Government under clause- 150- which
dealg with disputes. The powers taken
under it are complesely at variance
with .the basic tenets of labour legis-
lation and labour policy. What the
Government is trying to here is sur-
prunn; The clause reads:

'W'here the Central Governmmt
is of .opinion:that any dispute
between seamen..or any ciass of
meamen or of ‘any union .of .sees
men .and 'the ommers of ships io
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which such seamen are employed
or are likely to be employed exists
or is apprehended and such dis-
pute relates .t0 any matter con-
nected with or incidental to the
employment of the seamen; the
Central Government may, by noti-
flcatian in the .- Offieial m‘e-
constitute a tribunal consisting of
one or more persons, and refer
the dispute to the tribunal for
adjudication.

It is surprising that where the dis-
pute is between owners and seamen
who are -employed and who are
likely to be employed, the Govern-
ment should intervene. I do not
understand how there can be any dis-
pute between seamen who are likely
to be employed and the owners. If
you take these powers, then what
happens? The dispute is referred to
a tribunal and the tribunal gives its
decision.

Again, Government says that such of
the decisions of the tribunal as it
deems fit will be made applicable.
That means that Government which
may be a party to a duspute appoints
a tribunal and after the tribunal
comes out with its decision, it has
got the power again to amend the de-
cision. I think this is really a clause
which goes counter to the labour
policy that we have adopted. Again,
at the end, it says:

“Nothing contained in the In-
dustria] Disputes Act, 1847, shall
apply to any dispute between sea-
men or any class of seamen or
any union of seamen and the
owners of ships in which such
seamen are employed or are llkely
'lo be employed.”

So you have taken away all the
right and facilities- that were confer-
red by the Industrial Disputes Act
and sppropriated sll the powers to
yourse. Omce you have done that,
it will not be proper for:you-to -say
again that the decision of the tribu-
nal can also be amended. Either yow
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stand by the decision of the tribunal
or do not have a tribunal at al, and
leave it to the Indusirial Disputes.

These are the points which I want-
ed to make. ' It was not possible to
cover all other points within the pres-
cribed time. I hope the hon. Minister
will take these few points into comn-
sideration when replying to the de-
bate.

Unfortunately, on the one side, Shri
Raghunath Singh was pleading for 40
per cent foreign participation and,
on the other hand, my communist
friends were saying that those who
drafted this Bill were betraying the
interests of the nation. Between
these two, it is easy for the hon.
Minister to overlook the points that
I have stressed. So, I would appeal
to him that he should trv to take
into consideration what I have sub-
mitted.

Mr. Deputy-Speaker: Pandit Tha-
kur Das Bhargava; would he be able
to conclude before 3 o'clock?

Shri Raghunath Siogh: He may
continue next day.

dfen svee ze wiw (feue)
Fara feT efrwy qgw, o faw &
araer gay & fe for qe & fed =
faer #Y gy & WY @Y WE B 9@
&t I qF WA § I 98 W A
ot ww Xt @ f | qW 1 e
oo fey fofor  wEs §, av
faom wr, mawa w W &
gw @1 & wfw  arcfefedas a3
¥ g o wE A TET AR T
fis 3 g AT qT S A AEE €
ot fomr & ared g oTE wordn 4T
®T sfege O & 98 {1 W e
f maq § aga feordy § @@

Et
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DISCUSSION RE: REPORT- OF AD-
VISORY- COMMITTEE ON SLUM
GLEARANCE,

ShH * Rajendra Singh

Bir. T her th mnvas-

«i*hat- theReport +of 'the ' Ade
visory Committee on Slum Clea-

(Chapra):
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Committee on slum
clearance

ranee, laid on the Table of the
House on the 30th August, 1958,
be taken into consideration.”

Mr. Deputy-Speaker, Sir, the Sen
Committee on sluin clearane> was
charged with the responsibility of ex-
pediting conclusiveness and providing
depth of focus on criticals, so that we
could take some immediate action
which could, if not impress the coun-
try, make some substantial contribu=-
tion to the solution of this crying
problem. Viewed just from this
background, I have shrewed suspicion
that Shri Sen, though widely known
for his intelligence and wide exper-
ience in the field of law, could not
probe into the depth of the problem
and the approaches, much less all tHe-
suggestions, to this problem have been
from a very wrong and vicious angle-

I should like to quote a comment
which his report has invited from his
very friendly party, especially to him.
It has appeared in the Eastern Econo-
mist.

“It is & great pity that the Law
Minlster and his colleagues have
allowed themselves to be so easily
led into a field in which their
experience has by no means
brought any fruit”.

The comment itself is self-exple—
natory. However be that as it may,
we have to congider the basic isste
involveéd in“the growlh and expan-
siort ‘of alums: why it has come to
appear at dl]? What had been the
material’ tonditions 'and the causes
which have contributed to the growth
dnd increase of slums? I think Shri
S. K. Putil, the Law Mintster's collew=
gue, must’ be oomplithented.” At least
hehad the zagucity to'understand that
these ‘stume 'crop -up not betande peos
ple ‘wre ‘enidmoured of tovwn life, Hut
entirely because the material resources
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and the gkill of the countryside are
gradually and are increasingly being
turned to the cities and towns. BSo,
the flow is frgm countryside to the
town~side, Gandhiji had understood
this problem long before, and though
he was not an economist, he still em-
phasised—and emphasised with all
«<larity of mind and conviction—that
if any economic growth of this coun-
try had taken place, if a welfare State
had to be built up in this country, it
wcould not be on western pattern. We
wwill have to evolve a pattern of our
own which will suit the needs and
«<onditions of the country. That is
why he had been so much insistent
on the decentralisation of Industry.
At the same time, because we do not
have the resources and the capital at
<ur disposal to speed up the industrial
development of the country, he sug-
gested that the entire growth of this
eountry could take place only if the
wcountryside iz provided with small-
=cale industries and cottage industries.

Therefore, the guestion to my mind
today is—] am just expressing my
very sincere feelings and thinkings—
that this slum problem, if it has to be
tackled from the right angle, is =&
problem to solve which the proper
course would be prevention. Of course
1 do not suggest that the people who
are slum-dwellers should be driven
out from where they are today, but
then, as Shri Sen has suggested, apart
from bringing about some improve-
ment on the dwelling sites, we have
to provide those people with certain
means of subsistence, and certain
means of occupation, and for that
matter, he wants industrial estates,
small-scale industries, some cottage
industries and satellite towns. They
are quite good so far as they go. But
it this process starts like that, then,
apart from big industries which are
confined to big cities of India and
giving all the time, more and more,
to that part of the country, and if
even these things which were meant
primarily and entirely for the country-
side are made to go round these towns,
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what would happen? The people from
the countryside would flow into the
towns in greater and increasing num-
bers. That way, instead of solving the
problem, we will be inviting more
problems, and we will be just making
the situation all the more difficult.

So, so far as the Sen Committee
report goes, Shri Sen himself has in
his report mentioned that this slum
problem is so big; it is as big as our
country itself; it is as big as our social
and economie problems gre. Our slum
population in towns ranges from 7 to
60 per cent, Every year, we have a
backlog of five million houses, and 1.5
million houses are unfit for human
living. Shri S, K. Patil has pointed
out in his earlier report that if at all
in Bombay city we start clearing up
the slums, it will involve nearly
Rs. 200 crores. Therefore, if this slum
clearance is to cost Rs, 200 crores in
one city alone—as we have understood
from his report and the other reports
that have preceded it—it follows that
Rs. 10,000 crores would be required to
clear up the slums in the entire coun-
try. Can we dream of it? We are
having a Plan of only Rs. 4,800 crores.
And, what has happened to it? It has
just collapsed, Everyone of us who
has some concern for the interest of
the country is so uneasy that we are
having nightmares whether w~ would
succeed or not. There are some
quarters who are trying hard and
advising us to prune down the Plan.
To spend Rs. 10,000 crores for slum
clearance or for just having towns
worth living is unthinkable for us.

Shri Sen has to be complimented
for having pruned down his sugges-
tions to a practical scale. He has sug-
gested that Rs. 2 crores should be set
apart, over and above what the Plan-
ning Commission has set apart, for
solving problems connected with slums
in big citles llke Calcutta, Kanpur,
Bombay, Delhi and so on. Even for
this sum he has not been able to find
the resourcea. It is very ludierous.
Only a few days back when I said that
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the recommendations of the Mudaliar
Committee in respect of the freight
structure should be adopted without
pruning them down, the Railway Minis-
ter replied that he does not want that
the prices should go up. He said that
if the freights on rallways would be
increased it will contribute towards
raising prices. I know it was just «
lame excuse. Any way, on the heel
of it, there iz the Sen Report. Even
to find out these small sums of Rs. 2
crores for such bpig cities like Delhi,
Bombay and Calcutta, he has suggest-
ed terminal taxes. Who will bear
those taxes? Goods and passengers.
Now, one Minister says one thing,
while another Minister says somc
other thing. Who is to be compli-
mented and who is to be indicated?
But that shows the mind of the
Cabinet. - : r

The first and foremost thing that was
required to tackle this problem, to
my mind, was to have evolved out an
efficient machinery which rould im-
plement the decisions of the Govern-
ment. The Patil Committee pointed
out that issue, but, so far as the Sen
Committee is concerned, it has con-
tented itself by suggesting that we
should have State corporations headed
by a central corporation. I know, so
long as our Prime Minister is there
we are bound to be enamoured of
corporations. If there is any dotect, if
there is something which comes in
our way, we just jump up and say
that the solution is to have a public
corporation. That may be true, that
may be right, I do not question that;
but it is not any improvement on Shri
Patil's recommendations, The State
Government had been a defaulter so
far either in the implementation of
the housing programme in towns, or
in improving the conditions obtaining
in the slum areas, or in acquiring
lands for all these purposes, because
aof the pressures of interested groups.
There have also been so many public
corporations, but the performance and
achievements of the public corpora-
tions have not been above criticism,
have not been so satisfactory as to
rely upon that pattern of activity.
184(A) 1LSD--7
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Therefore, when the State Govern-
ment is such that it cannot but be
dominated by pressure groups, by
vested interests, and public corporm-
tiong as such cannot discharge the
functions and responsibilities thrust
on them in a manner to the satisfac-
tion of the country, then he should
have called upon a genius to find out
a solution; because every time we
meet difficulties it is human nature to
whip up the genius and find out a
solution. Neither the public corpora-
tions, to my mind. nor the State Gov-
ernments as they are today ~an be
of much use so far as the tackling of
this problem is concerned. Thcrefoie,
it would be better if Sh-i Sen and
his colleagues in the Cabinet apply
their imagination and, first and fore-
most, concentrate upon finding out an
efficient and irreproachable agency
which could manage the show,

He has come from Caleutta. Though
I do not belong to Calcutta, I had been
there for a pretty long time and for a
good amount of time in slum areas.
He has suggested that our scale of
compensation is such that if we work
on that it shall not be possible for us
to acquire lands on the scale we
require. Sir, in the slum areas,
though there are still some big
zamindars, by and large, most of ‘he
areas are sublet to temanis and those
tenants put up some very Weak
structures unfit for human living--I
have seen that in 24 Parganas,
Hooghly, Barah Nagar arca and other
places, where such houses are called
‘bola houses’—and they again let them
out to the people who actually want
to live in them. In that way there
are 80 many interests. There is net
one landlord who is the owner of a
house, but theére is tier upon lier.
Therefore, I feel that the suggestion
that Shri Sen has made on that score—
though it is not quite a happy term
to use—amounts to confiscation. 1
agree that when one has too much of
land, when one is coming from a
zamindar family or a capitalist family,
it his lands could be taken without
much damage to his interests he can
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afferd to suffer it. But, 8o far as small
people are concerned,—especially, in
Kidderpore area I saw persvns who
have been in Calcutia for the whole
‘of their lives—who have purchased
some lands and built small houses out
of their small earnings for the whole
life and if those lands happcn to be
in slum areas, what would happen to
them if they are divested of their
rights over their properties without
adequate compensation being paid to
them? The meagre savings that they
have made after toiling for their whole
life will all go in vain. So, this should
not be allowed in the larger interests
of the country. If at all it is neces-
sary to have land for improving the
slum areas, if at all the Ministry
wants to proceed in that manner, it
should proceed with a sense of res-
ponsibility, with an eye to the interest
of the small tenants.

Again reverting to the question of
funds, if at all some additional funds
have to be found out for improving
the slum areas, I vary humbly submit
that railways should not be made the
source. The rates of railway farcs and
railway freight could be increased;
there is scope for it, but they could
be increased only for meeting the
depreciation of the railways, for meet-
ing the development plans of the
railways and for meeting the demands
of labour. But they cannot be in-
ereased for meeting the requirements
puggested by Mr. Sen namely, for im-
proving the slum areas. T bis pro-
posal to impose an additional terminal
tax is accepted. ..

Mr. Deputy-Speaker: The  hon.
Member's time is up.

Shri Rajendra Singh: If T will be
given sometime for reply, ‘hen 1 will
conclude. The practice is that 20
minutes are allowed in the beginning
and 10 minutes for the reply. I have
taken only 13 minutes. 1 want 5
minutes more.

Mr. Depaty-Speaker: I will give him
five minutes now. I will give him
pome time at the end alsd.
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interested in industry
not only like to extend their existing
industrieg in those areas, but at the
same time, if at all they want to start
new enterprises, they try to do it
round the cities. This is the crux of
the problem.” I would urge upon the
hon. Prime Minister that if at all we
want that this sorry state of affairs
should come to an end, then the right
thing to do would be to ask every
prospective industrialist who dasires
to have an industry round these cities
not to have those establishments here
Even if it is somewhat unecunomic,
even though it is not so much profit-
able, it is desirable to take ‘he indus-
tries which fall within the State
sector as well those managed by the
private sector to the villages. Unless
they take the industries to the villages,
people would be flowing from the
countryside into the towms and by
doing any amount of wotrk here, you
would not be able to keep pace with
the situation.

So, my humble submission 15 that
three things must be done at once.
No new industrfal enterprises should
be allowed to be started round the
cities. In the case of those who necd
expansion of existing industries, they
should be advised that they should
have subsidiary industria! establish-
ments elsewhere. So far as industrial
estates, satellite towns, small-scale
industries, ete. are concsrned, they
should not be confined to the big
cities, but they should be taken to
the countryside,

Mr. Deputy-Speaker: Motion moved:

“That the Report of the Advisory
Committee on Slum Clearance,
laid on the Table of the House
on the 30th August 1858, be takon
into consideration.”
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Shri Tangamani (Madurai): I am
giad, the Sen Committee i
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One of those recommendations is
that the six cities, Delhi, Madras,
Bombay, Calcutta, Ahmedabad and
Kanpur must be specially chosen for
the purpose of improving the slums
and that Rs. 2 crores has to be set
apart for it. I have no grievance at
all about it. But I would submit at
the outset itself that what iy more
required now is improving the slums
rather than clearing the slums,
because clearing the slums as guch is
a very difficult problem. In the
Report it is stated that slums which
are not habitable accommodate about
1’15 million people and in terms of
money that will have to be invested,
it will come to about Rs. 600 crores.
I do not know whether our Govern-
ment would be in a position to get
these Rs, 800 crores in the course of
this year or next year or even during
the course of the several Five Vear
Plans that we have in view.

Having said that, I do agree with
this Committee that Rs. 120 crores,
which is set apart for housing in the
Second Plan, should not be cut at all
and as the Rs. 20 crores which has
been set apart for the slum clearance
ig only a8 feeble amount, no invasion
should be allowed to cut this parti-
cular amount. But the suggested way
in which the amount has to be raised
is by way of terminal tax. Certain-
ly, nobody from this side of the House
will agree to new taxes being imposed.

Then a question may be asked about
the priorities. In this country, it is
very difficult to say what is to be
given priority. Certainly, slum clea-
rance hag got to get priority. If half
a seer of milk is to be given to every
child within flve years, it will alse
probably come to Rs. 800 crores, and
that will also have to be given priority.
When we take the specific pointy rais-
ed in the Report of the Committee, I
feel that slum clearance should have
priority. But I do not like to copy

- the West, as one of my hon. friends

was saying, in the matter of slum
clearance. We have been used to alry
bouses. 1 can mention the case of a
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slum which was cleared in Madras,
which s known as Meenambhal
Bivaraj Colony, named after the wall-
known social worker. It consists of
aordinary hutments, But the Madras
State Government has taken pains to
see that it is properly lighted, it has
proper sanitation, underground drain-
.age, water facilities and so on. It
these three things are given to the
slum-dwellers, instead of having pucca
buildings or big tenements, that will
be a very good thing. That may be
sood for exhibition purposes, but that
is not going to solve thc “problem.

Now 1 would mention how difficult
this problem is. 1 do no: know whe-
ther the Committee has gone into the
boplications of this particular problem.
It is a very difficult problem. I only
refer to two or three statements which
were made on the floor of the House
by the Government itself.

There is one more point to substan-
tiate what 1 said about the develop-
ment of slums. There is a slum in
Madurai There are about one thou-
sand slum dwellers. We combine the
two together. We are only for im-
proving the slums. We are not for
evicting those men. The moment we
evict those men, as it has been made
very clear in the Report, we are not
going to provide for any living for
those people. So, the main question
iz that in the next few years it should
only be the question of improving the
slums,

in the Report on the last page, Ap-
pendix II, it is mentioned how during
the Second Plan period out of the
Rs. 20 crores which have been allotted
for the entire period, Re, 1501 lakhs
have been allocated upto the 15th
July, 1858 for all the States. For all
the 14 States the value of the projects
by the Government iz

!tu 71748 lakhs. ¥or Bombay, the
allotment is Rs. 429-338 lakhs and the
value of the approved projects is
Rs. 81898 lakhs. For Madras alloca-
. tion i Rs. 188 lakhy and the approved
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figure is Rs. 41'78 lakhs. For UP the
aliocation and the approved Sgure &
the same. For West Bengal Rs. 2%
lakhs have been allocated and the
approved figure is Rs. 71'04 lakhs.

Now, the question is—] have heard

will be fed up with the red tapism
that is going on. Allocation is one
thing and approved is another thing.
Having approved it, the amount sane-
tioned will be far more less, 1 would
like to say that this slum clearance
also must be taken as a part of the
housing scheme,

For the housing scheme, the Gov-
ernment of India have got five
schemes. One is the subsidised Indus-
trial housing scheme., The amount
allocated by subsidy and loan to the
14 States is Rs. 400 lakhs. The
amount drawn by the States is
Rs. 54-53 lakhs. :

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chand);: That has nothing to do with
slum clearance,

Shri Tangamani: It iz a part. I am
coming to the whole thing. I am only
reading back the statement which you
yoursel! made on the floor of this
House. I would like the hon., Minister
to refer to the eleven items mentioned
in the statement showing the schemes
taken up during 1857-58 for the clear-
ance of slums in Delhi and their pro-
gress in reply to Starred Question
No. 1338 dated the 1st April, 1938.
Another thing is Unstarred Question
No. 376 dated the 19th February, 1958
That also makes very interesting
reading. Then comes the State-wise
statement sowing the amownt of asdis-
tance (loans and grants) allocated and
amount actually dishursed to the
wvarious States during the year 1967-
58, upto 31-1-88.
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I said, there are five schemes.
(.hm is the subsidised industrial hous-
ing scheme. The amount allocated is
Rs. 400 lakhs and the amount drawn
is Re. 54,53 lakhs. For the low income
group houaing the amount allocated is
Rs. 500 lakhs and the amount drawn
it Rs, 148'90 lakhs. For the slum
clearance scheme, loan and subsidy
allocated is Rs. 100 lakhs and the
amount 50 far drawn is Re. 10.25 laichs.
For the Plantation labour housing
scheme the amount allocated iz Rs. 25
lakhs and the amount drawn is nil
¥or village housing projects scheme
the amount allocated is Hs. 50 lakhs
and the amount drawn is nil. This is
really a statement which was made
on the floor of the House by the hon.
Minister of Works, Housing and
Supply.

Another question to substantiate my
point is Unstarred Question No. 1686
dated the 26th March, 1958. There
are statements regarding the indus-
trial housing scheme, low income
group housing scheme, plantation
labour housing scheme, slum clearance
scheme and village housing projects
scheme, for the period 1953 onwards.
Under the subsidised industrial hous-
ing scheme during the years 1853 to
1958, the total number of houses built
are 57,855, loan given is Rs. 10-14
crores and subsidy given is Rs. 7°40
crores. Out of this U.P. has got nearly
20,000 houses, Bombay has got 17,000
hours, MP has got 5,900 houses, Mysore
has got three thousand and odd housex
and West Bengal has got 1,440 houses.
‘That is during the years 1853 to 1958.
During this period Madras has got 936
houses. -

Under the Low Income Group Hous-
ing Scheme, from 1854 to 1858: 21,223
houses were built but the amount
drawn by the State Governments for
all these years ig Rs. 22-51 crores.
Punjab slone has made use of this
having built 6,787 houses. U.P. built
3,827 houses. Bombay built 2,607
houses and Madras built 1,281 houses.

Under the Slum Clearance Scheme
which was introduced in Aprid 1988,
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till the end of March 1958 the loaa
drawn by the 14 States is Rs. 53-90
lakhs. Bombay drew Rs. 13 lakhs,
Madras drew Rs. 12 lakhs etc. In ‘the
case of the village housing projecte
scheme the same story follows.

Now there is another thing. Be-
cause this report deals in detail with
Calcutta, I will refer to what is inen-
tioned about Bombay. That iz given
in reply to Starred Question No. 161%
dated the 11th April, 1958. Tha
scheme is like this.

“Twenty one slum clearance pro-
jects of the Bombay Government
have been sanctioned upto the
31st March, 1958 at a total ap-
proved cost of Rs. 2:67 crores,
25 per cent of which will be given
by the Union Government as sub-
sidy and 50 per cent as loan. The
remaining 25 per cent of the ap-
proved cost will be borne by the
State Government...... Of these
21 projects, 5 projects for con-
struction of 1488 single-storeyed
and 432 multi-storeyed onc-room-
ed tenements are for the Poona
Corporation; 7 projects for the
construction of 824 single-storyed
and 1032 muti-storyed one-room-
ed tenements are for the Ahmeda-
bad Corporation and the remaining
9 projects for construction of 2342
multi-storeyed one-roomed tene-
ments are for the Bombay Cor-
poration. Practically all these
projects provide for separate
kitchen and individual bath and
WC for each unit of accommoda-
tion and most of them are due
for completion by the 31st March,
1860."

This is the plan which we are hav-
ing for Bombay and I would like to
know the plan which we are having
for Madras during this perlod. What
1 want to make out is that from 1831
onwards ever since the housing was
taken up by the Government of India,
the progresz has been very slow. To
some extent probably the State Gov-
ernment was at fault but to a large
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extent the Central Government was
st fault. Where the amount has been
allocated the approval has not been
given. Where the scheme has been
approved the sanction has not been
made. So, that being the background,
1 really request the Gdévernment slso
to take this Report seriously and
fgive these Rs. 2 crores to each of the
gix cities for the slum developmental
programme, ie., for improving the
slums and for clearing them.

There is another way in which slums
come up, as in the case of Vinay
Nagar. A new colony comes up—
Main Vinay Nagar and East Vinay
Nagar. In Metween there is a drain
and slums come up. If the slum
dwellers are asked to clear out of the
place, naturally those people lving in
the colony will protest because they
are providing the necessary facilities
for daily work.

Mr. Deputy-Speaker: The allocation
was ten minutes and the time drawn
is eleven minutes.

Shri Tangamani: One more sentence
and 1 will conclude.

Therefore at least this aspect of
improving these slums in the six cities
be taken up seriously and the report
made to this House.

Mr. Deputy-Speaker: Shrimati
Krishna Mehta. She is not there.
Shri Braj Raj Singh.

ot wwew fey  (fedamR) -
IvTeaw wgRy, Y www v § yufag
% wiwst ¥ avr Agy wwar F fad
g farer wom Sga g ofs mwEl
o7, 7 wferl w7 Wi 3N oY gty
Ty §, 3% g FA A wgh FORIC
T ST A7 T & AT Ia® a4rq f IO
»T W IW A A atww AY A
wifgd fe ww ugdt F «F a@ W,
‘FWre o fafier dfefoars & ot e
Y P o oeT B ww
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T gae uy ¢ fe ol § e
ofve gear § e 7Ty «F afw W
Wt g7 frarw o wrewr & Wz
At as v g fs
X TAE FTH IWE { Q¥ G A
N T A T A % oy wwew
™ A oEef ay g STeY
q¥ AWT ¥R ST wrawwn g
¥ wE o Fo¥E F weemy oy &
I aifewr grga o O foid & gER
ag fear gar ¥ e gF wmet wewi
s gew § Ok |{fs g oW &
IS ATYF g FH AT A F6d
a1 9« feafa F o8 awg 1 74 afcaar
T gt gl f arAN . g A
iy 3T f& 74y afeal w1 9 wew
t aE oAl & ¥Nd § AR @ar
1 W= g @A § v o & ge
ozt &Y aTE wias @ wr & Wit
T ¥ g e ol #r wE
W WA TF a GO qg I
fe wr gw ®1f x8 aOF T w1 ¥
a5 & a1 7Y, Fré gfewm o adw
® & &6 § a1 A4¢ fR A SrewTEA
AT T TN F T WA & faw
s faa w@r § S WewgA o1 fEat
a® '™ feqr s afe S g
NOAG ORI TR G
W g W 5 06 Yeewwd §0 F
wwwar g dar fws s & fod
| gRMT 1T ¥ ST gW A} § g
w12 g SN, FAT IO W Wiy
&% Fqrfaa & a% a7 IO TiAT ¥ @
w® ad § WX W g § 6w ww
SfFram NS s amTwg @
¢ Wi mEd gt A agdt
ar T 8, ag O A7 ar gwir § Wi
TERT w1 IT gEAT §1 Y@ T®
& spwenr wiAd & o it F fr O
T e sy ot ¥ W W e
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et ¥ g qm W e
gwrar ¥ qn & gt fag amae el
€ wrArht § w0 v dww A § W
afg gar ft A% A feT oy wwmr
W fs ogd B froere agdr g€
ararf BT Twd §C &7 O & 48 Fratw
¥ wW B A ¥ v W, g
o g9ar § 7% W 9 aife S
o @R guEr gy N AT w0
e w1 gfeewmly ¥y w@ 30F
® W v ¢ e A o @ wem
# fag 3, ¥ gWIC 97 At wiT aw aw
g A W @ W}, ¥ @R W@
¥ far g7 TF W atg W AT g
a1 qwr Agt & awna faed f wly
aET W UF ofeae @ oew g ®
FaRaT § % wORTT o @@ a% 1w A
* feFr @ o aw @y oh
afeagt €y avrk F@ W 9@ saafaa
® 7oAY & e & gaeq @, A
aff Y AT & qwwar § fv gart
ag dar fs aifew argd & foR
& varw feqr o 8, o g
AT o FATTHAT T AL &Y a6
Pl & wgr mar & fy ndr afed
& gweT 37 g7 & & Ay g TR
& WU qGT AW W § ATET &
falw son g Wt faaw fag

FouY gy fF ag wgSt F Ot whA
ot { e Wt ot § S QEma
ok freflre w2 ot o e o2
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B WCH I KT I Wt A wiE
fed af A fs I 9T wwE AT
wed g1 ag W wed A@
fe W X awH § WE T 1 EW
AT & FIX qWA A AT AT G
§ WAWHT IAF GRrE O AR §AATH
wr wfgy, Y, @, @ e
o AR g W gy wif a&d aff
¢ g ok an @ T ST T @
giaamt Y sqgear s Fwy §)
WA g § fe W ge gl
A g A W ey Gy deA @ ¥ fed
XY AT ¥ QAL LG AT & € 8% |-
T §@ AT ¥ QAAT W XA W
qry FT AT E www § e Iwd gw
HAEQT W AZA 2 IF W HL IHY
g1 T X g § av gz #
mar & Wit fesft A arg & awens.
f§ & tswe & wrfeET WWeT %
o fam @i & g & a
& QO @ A X gO AT, WX
3% & O 3% qfard & g
frelt & wrd s W g T
¥ o §, o8y afeaai § 4 9% T
WT 1 9T & g Wl A A Lo,
1o ®IX R0, 3o TR wYfEw THT W
foxrd & wrar &1 99 T AT 9T
AT 7 s e A & AT T T
g ey et & A ow TR}, 9
F AW W orT & WA feE foere
T AR R TRO F 1 TEET S qET
woT wW ¥ AW ocE $T & oot
wTREAY W AT X § W qar wive,
s § mfs sawr v A T 9
¥ gwwen § fe ooe v Ay wWw oW
war § ow e ogd § N W oW @
& W wwT A wEE § I fedt
FO% ¥ W ¥R 6 A S i
oAl oY g g what § amy
wre T ar fdt pe v0E A o fd
fir ag #6) afcrdt B e R QT EF »
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[ waorw feg)

wgt % e awer § ok
% ¥l W ware & ug O WA e
¥ wwww § qR waear @ fe
wo ¥ FATT & fgamm & €4 wr ww

M g1 AT FEU e fw &
AT ot 7 qATH ¥ R & I TR
Y ®ew fegr ST 1 HUETT W W
A % W O uT qT T T awdr
A eeifer wraTefeay wY a8 wrw
X frar s, S s g fwar
wra, wfa wr oorw fear S g
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ar off § Wi xw fesfir w1 gy Wt
A Armaw W 9T wraer IovEr € |
¥ wrren § 6 faedlt o et ot vy aw
W% At F few ag pw ST
€ af wtA W fawfow v &
7T wfedt & Na it § .9
ST ER BZ WEE T §T AT W
ey TN § AW T FOU 0T &AqT
™ £ TR W ATTEY
HATEEIT ® Uwq & fag ag o
w3 7 F1fgn fe wYE At srpde aren
feat ot a® oz & fomel fs gy
vE wTe & wfaw § et avg &
ATEET FIFFATCAYT FT FT AZT HLAT
YA 6T W T & HEH EATHR T HAA
WA U7 FEAT | LW ETH K AT
oz w9d gw F oft ol fedr g
¥ oo w Ay F qgan g fe
W a7 O g% S saew g
a1 GifE g9 aXg § Y ATGF FATET
AT TR § & A FHT §% 1 S1F ;AT
# g g fx frw o & Sees
wifeal & Aw 97w W gEmy
¥ § W IUE ATTH TAT ®T WY
Tt 9T E@RY W AT e AW W §
o ATz fieEd A {f graeae giawng
gt T g T el § ewfg & e
T § dfew @ o § WK W am
T FAEF TATaT wrav § R Iy
e g W XAt w7 "rAAT € e
T W agt e wravaw
gfrardt &2 fe areft, faoel ot giw
g &t grer feq fer oo Iey
drar vk ww W §1 A wower §
fe v g awg o1 AT § AW FIET WY
T T ST gE T w owar wfgg

ot § qf Argw ¢ gt o fe
et € wft o o wf wwer §,
wu.ﬁmﬂ{lmﬂ!tw
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fo qre & Ay faq & o Py g
o Tt mf gl § Wi i ol
wAw v § TR 9 Al & g Oy
w1 & o Ao ¥ foywre g, oY Fad wr
wwd 1 awwn § fe gw oo
& gagredfins Al ¥ T2 @ 9T
I T T GG W FATRIC T6TH
TA W wg WA 1 Ag W7
g W &) ag 9T ORI W AT
¥ ¥® 0% A g aark ot q=nd
wt e f wqaTc ag 9T ¥g A
® g v v & fau fagr @
uY IT R A o A & fgaw
¥ framil ¥ oA GwaTaT WY W WS
wWq Ty ¥ fggw ¥ vt w e
FAT B AN A oy W AATET AR
£ T\ aE ¥ uiy Aeg fe F Lo
U HATHT wET W B xafaw &
AT § e wwEl o guen g s
& foq ag aga w0 ¢ fF gm ot
A ®Y sET w67 wfaw w3
W I W WY T g o«
nfgw

& x ¥ o gw ot gwmaT
wh 2 awd &, 39N & fAgY firer weey
¢ W gwTa Wt @ & W gew
W wgt @ AwT W garw § gawy ok
i g wgt T8 § W e R g
wefy ¥ ® wel

#iz w1 wgi o% vy B, wEW
#t v age e e e A g
WX ag g @z F aoeT ) am-
o § wumaT W wr R wr@me
3fce vy ¥t Fd wrft § Wik g
fear arar § s i & a gfv o
i § vafog iz s g g
X WEi o T & wre agA e gy
& e e g Fwer o wa g §
¥ X wwwt 97 v faww F A W
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wrgar feT XA TET wgm g
fis oeTT wt die & oy g e T
s &7 wifgd WX i w1 v '
w0 JEH W aTg A faacer w1 gTETC
T Sf gaonw fisgr W T
B AT "R qET HR ¥ A0H
o W owifgg) oY ¥ el
oM % §TR T IfNe gaew fewr
a7 gwaT §1 VI ¥E SaE ¥ W
aga ¥ o el SETET S AR
goeTe afs wwTeft W wT gen
GUR §T ¥ SqEEqr $2T A HTH AR
Awg W a9 & WA €en |
qHET W gEET Wi o afewy
FETE A7 THEQT FTH X OF EHEY qWAT|
® o a8t oF wgm fe W w aw
e gt Wt &7 Fwd A e gy
oY« ¥ e g orlt e Ol
¥T EqATH ¥T T QT 7F N & QLRI
d4ar o &7 w78 N fé § gew
2 fr 7y afedt & w@r arwl Wy @
‘Iﬁﬁ'l‘(!oooﬁg‘c%’!q:;alﬁst
ot WX (%o TR ¥ fRmr W@
W gwwar § & @1 v wedr Iy
greft: & wwHwar § f6 (xo wWE
& ¥ITT W I Yoo ¥WF f&F AT
¢ oy ag feft ag & wE 197 W
W9 WETH U9AT WITET ey ¥ AT
¥fww W wiw gy A qoar SEE A
T W% WX 91T IR #AN oA £ €
gl fs ag wu=r WigET 219 ¥ wew
T WA T AT WA §9T A
1 AW ST A oY g wwar AW
Erefr €1 wrraren i s gfond
%t wrewy It ey sl geit arfe
¥ Treq Wi W TR § 69T
Wow seflr s a% ¢t X wwwar g
fis soeTT %1 sy W v Wy ¥ W
T § T g WS W @ Qg
am §1 W 4 WTHWT & WX
e war & amy wwt & fag Wi
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[t wwow fay)

Wi WWET § S YW WIS
& W ST FATW FHT G E IAOW
W v 6 efrw € a|d @
g § e wvs aferat sard @ wifew
dt w1 W @A e 6 gEw
ot & far e oy gfiesior w1 aamw
§ T o F gy wmAr dar &
W} fs g5 4T 9% €A § Wiy X
W Y g, 31 a7 gaET W O gy
¢ o fedt g ag sweaqT @@
aft Y aeft

ve fE & qv cfawe &wg &
mygee farmar g1 wgrmar @
f6 w@ 1R o 1 ww
® urg Y awA 8 Afewm o W
ST 7 ¥ FTT 747 aY SHY WEAW
v gy o e o Y agw a3 gwr
wufae qg v A€ s Ty
AT WY FEY W WY qAT AT
EHT WE THET ST $H F FT wiferar
& wrg A TH HET T TT WA
T B

dwft o WM (wErE) -
e wEEg, W O ol A
THA AT § WX Sad N TEr O
frarar mar  Sud fAu & Wf Ay
N yareeAr 1 g

oY % T AN Y agy AT g
fawray W %1 2T T W fe i
oy Y g ¥ Freme s aga 2
& wrar wr @ &t gt 9 o fehy
® e fergly @ &l ot § Sy
e R miwx o7 93 I W wmr
¢ fwed v mr 8,

¥ Y €T BT vw W W iy
wrg ww o wgr v §
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¥ WTH rare o W€ 1 g e
wie qg o fowr &

T | o wrd oy Ay wi e A

qar Ay T & fe g ¥ dedt
aft ¥ feelt e feate o
w e ft @ a9 ok € 1 owd fag
Iy wareerE § )

fex «t 9@ a7 wX s@T ¢ fe
freelt § qeafas gofda & s
¥ wwfedus & aga ot §1 fa%
HETT T aret € oY www frow
arelt warifcha & Wt o snafdea
aff &1 mww frow el wmafe
agt 9T ®ro W0 To §, AT TaATHE
™ W T fra X g, srEeE
& fra 2w & T aEh Fhfaw
o o fro 3 &) wEer Al
e frawgw o gofAr &
are oS § W gEd & fF wew wre
fromr & o wg wed € oo Al
forer, gadt watEdr et & fs oo
T ) v awg T gfeew
T gTHAT O gT §1 wafew &
oz w9 ¥ 0 fr ag v T frow
e ar www femats s@ A ar
THTT AT AT WAFEY W W B,
IR WIE § St §HT wifgd
Tg 7 g7 wfga e WYy w e foror
F

16 hrs.

T oy qft wg woht § & fad
Ty acs wura i welr wife auw
o7 ¥ wgt ge N fermT s
{ gt get gy o dwar § fe whr
[t fr Y e et wrg & v wd
&1 N gt wgt Reoderd ¥ firg
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/T 7T Fferet & fag e § S
T ag@ g T AN ww fentn
T A wfawrd § ST SO W
acs Y wrAr wfgg fe 9 & ww e
aerl § wf geaaa @ q g A fear
aug & argT A frerer e a1 Wk
W A A & o ey o farerelt 7 a0
et feog & o 7 W W =W
frmts & s # Wt swafeaea
g wifggd 1 woww @ oAy @
% fv s Arfos w9 s #Y o
@ fav ¥ w0d fe 7w fre o
a1 fres s &Y o anf I fard -
T ¥ frere w7 wfes T ) a9 )
W AR A A FT R T o0
fo wwm mifas Fgd & £ I e
for fear w1 W gl faeel
7 35 & @1 ¢ v e wifes wrn
¥ o Y wua W axfefete
¥ 3 & fo wew from wrfaw g Wi
T frer A & arfe femay
w1 e o &% W T
wIN 7T ¥ ey Y ey & av g
g @¥a # fs ¥ wreH ®) wwefer
ewEETE & ard f T wW NTEaE
e wrfew e fraraeTe Y s
£ o g fae oY weeGifen weTET
T &1 g fy /f At FWIY AT
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[sfrueft qaar oheft]
X waweft § s wopr 7 o W o
w wwwer g wfge fe aw o
weg § TRt T Wk 7 o fed g
T A aE A T T T aheT
@ owl ) gy o oW At &
WYY W7 9 T W4T w qg AT wardew
wee § e & W@ vt 9 fedt =
v g & ¥few wrt g gea
ofY O EFE WY G aY B9 g1 aven
ot ¥ R T A oA
wow ¢ 3fea ww Wit =W T
oA F g e fors 5 § o s
arr § & & IAT A aga N
£ xafag FwT s Ag & el
o gw 2 & i 9w sl o fiaer Ty

T &1 wrr freft § g oomg
WA ¢ AW A osmars v & feam
aaray & FETE wiew fafreT ww
7 wer fw fiedt By S g A
WA AT |, 9 £& A0 FHT G
qC Ag T IR & FF gheory
Fgf ¥ Y AT AT @I & IAW
7R F 97g, ¥ T ISR W a5 ¥
foad & 33 g9 &1 A g FreORE
%71 #Y xfroms g7 wrfgg 1 fore oy
¥ | fag IR & sTaET we[
a7 % fau sqar asd § o4 T
A gl % fag g7 g & W
wew ¥t [§ AE AT gy AT
o wew §
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% wr § Wi aod wifee ¥ od
e Wt § e o ey o Y e
@ ¥ ST TATE oY g 61w ady
TR e T AT 1« caerafrar
g grm fe o (et ¥ aveaw cwd
aT® AgT A AT AT | WU Ay
¥ FVT ¢W AT § AL qHrA ¥AT K AV
&Y swar § fis vy ot gzt ar ST o
§r w1 3fes oy o A f §r wwar
f gfs frd) o 93 A wrame &
wafaT gu AR agt TR AET AATAR
at wra geTr ¥ fe wrowy agy oft TRy
ORI w1 fawe s wifgr ) s
g ATEL I@Ar WY FHE T AR
agqa a1 fee wfady 1 Swr o) awt
AT gE wit ar fafen s@
TR TAFT T A BT WA T@AT

wifgw

Q¥ AT W FFAT A, AT AT 7 AT
T AT § IHA Fgv wvov § fE we-
fatrg &1 gfaoma ar =anfge . Wiy
7t faeelt ®1 73 AF O "rAq Fw
fs 3 o=T § ag sgre 41 fs St graEt
wr A0 OF amar § e d@r oY
¥ N wAm ) wifE w2
f& ¥ afemY & g s<faw o> o
& foag  qad w1 gfaaw §, 7 I fad
T &7 g9 § 7 f1f U gmn
1 ) wet ax aUfada FE W e
T Wig agt 97 ¥ qadw & faw
oY wefade qETuT FR T SATT T@T
WG AT T AT BT ATE AT /ORI
® OSTA WTAT AT

W wrfar § M gg af oy
t wh fae & feT qarean 2§
W EHTA €417 X7 a<H 747 & fr gw
wa gy € ot as ag gar
w1 fis x7 AT A FwE FT G K
feqr T q1, YT wr A wor W
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arx Tt uifes feafa oft wow £
ardt fr X A T A WX e
s war § 9% Ty af qarerae ¥
wfew ¥ PoiE F oY @@ w1a
&1 sqr T@r war § vaw fam § wad
TS ATTRATE 2T )

@t aweielt  (qERag-dan-
wwgfea wiftgi) Iy g,
rmﬂ&ﬁ'é‘rﬂ'ﬁmﬁhﬂvi
sfodg 1 & wvma s g 1 v A
#I7 W IA AT WIKTHGY G ¥Ey
s q¥ N fs 7 0@ W e dy §
@A &, A 0y e F wd § ) gk
@ A @A ¥ oawl W awer aga
wwT & 1 OF JHTAT o7 fv 9w Ay
A ¥ AW W I@R g w@ a8,
oY 37 ' TETE AL F@O 91 W
Fraen av 6 77 3 A97 97 FETC AWT
2

“=fg® TAY wTE A T, AET T wE A
Ty 1€ A g, gwaal w7 g
¥ ¥Tg T AT AT H1€ A g fmreme
WY T 7 Iy A qE-@er nE A gy
ury wEr qfeadi § @A Al 97
a® @t wfed FHdr ¥
T A A wysg ¥ OF 7 W)
dwe gy ¥
"Brw F &, W § A, w7y famr
I 7
wifat 7z a1 amw frdmr, ®a1 faor
el F
i s g wf Ay, aew o
O F "
o vEr ww w—'§wa )
gu," et arw o gegar o o &
mﬁmﬂntﬁﬁymt

W “piifig gt arer i freare W}
W g dwd ¥ fr gt A aforar
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& ot dwwt g ¥ sfarw faay
§ g X & wg -

oY qurs coud ferad qrt wyeEw v
wTr Trer gt A ey ST 1

e ooy § fe oy O e
& st e g g @ &, Iwer o
ardt A § ) 3 T ohd, g I
9t &5 & @@ @ E T T oA
7t ¥t Ao argm fadwl § amd
& W AT WTET AT HT AT T FQ
§1 A3 AN wg gx g ff T, Bfew A
ag rer g f5 fedt wwm gt awi
st & @1, wegror a1, g a1, el
o7 | W qT qE 9 fadal F T
wrar & Wi 7 9% 3w W dfaar &
A afedi ¥ ®wAE W
feq¥e & ot ard st o §, o geT g
™ & ¥ 3w & dfew grawwar @
Ty o § v 37 9% g fear s
T € @ ¥ qrd vawar § fe g
Fafwr w7 "gET w7 o W
AT | AT ATY o = I afeay
Fgat iy § @) ¥ gy fdaw s
I g e weere &1 anw fas A
Y FY W A 7 aver anfed | IR
IEL EW NFT F TR s e
AT Y qAH T qAewg A wrfed v
qTAT UF AT AT §, ST Iy 7=
afiwral, TR ST WX A Ot
¥ wowT S #Y o T g 7 fae-
W R &1 s A QX AW &
Y AT T FT AN §, A IAH W-
HC & &7 & o g€@ & | 4B
amawefe faelt o Fewd W
T A% A o T aglea) §
1 R Y wgfemr o i off I
wy A § 1w welr
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[ arehe)

g o qlt fowar & 0 Q&Y
mfeat € feeelt gfafoas w28 €
arelt § 1 wgr ¥ fow g o & gfew
sz g€ @, e fas @ o o
&, fard & wgr e QrET QT T
T e war g ¥ A A Y
w7 ot oo aft & 1

w foiE & s ger @ -

"Long-term plans must have as
their objective the complete eradi-
cation of slums, but steps should
be taken now to provide, with
comparative lesser finance, the
immediate minimum facilities and
amenities like & sufficient number
of sanitary latrines, proper drain-
age, uncontaminated water supply,
moderately good approach roads,
paved streets and proper lighting.”

feg g wa w= fe@ @ §F
a=T AEF 1 7 % ¥ B oaw wgwe
e Y AIF AT =TT 8,
e wfemt gz ¢ f& &k W ar=
ot A g & 1+ F sar srar 8,
& fa=re e & wie foqie ot st 8,
fawd wf g foq o &, 3few =
97 wuE @ gET &

F wg ft awmar wrgar g e g
}E A g ®T ATH QAT
ﬁm ‘€ 1 & A7 g afeayt
q w@x § W gwr wrf Qe Y
g e & 1 x@ o & ag gamn

i

o IR g2 HiF O g9 F -
e BT T spaeay ¥ ot | F ww
TAEGT &7 ST ST g )

xw F uT F qr, 9t §7 €0 #o
grewm g faferer gere “are g qunfoyg

:am:m Mdm 6550

Commiites .on slum
claarones

1

" oy §Y | IR YK ww ¥ Wy
e wy AT £ 1 @
aferdt & wwafew § W
gu-d7 R Wy oo WO T o
wfgd, o xgk W wigfeal § A
fooer & 1 & Qormrawfyar & & sw
"R WA e wger §, e e
mr ¢ fE wrf oW § fieew greT
O gu-ANAGW THT X ¢ | TwEw
o 7 8-

119

TR G XA FEERT
wepeaT wearat gy wrers fasfe o
wafr frr wR) & Fraet eww &
AT WR T grw s §, 9@
A wgar ¢, shfa-sror ar §, w7
wa gt ¥ @ Wi g A W
y&T @, A rEr, I8t ¥€F & WG w7
gz A g’

F amar g f& o=t afemt §
fores 9 &, 97 "4 ® gov W W@ W}
qer & ) O F gw wrw § TR

e ot gEHg w3 § Fg A G
far 7 §, 37t & qfc qfc saran wwar

TR R wTE A 7 e o =l
afendi ¥ e qd § o §, wrw g
TEET A CATY WIIA AT §, ot
# s won § 1 e wore & fae



xg @ gEw g &1 1 fo o
A & aor fearx & O gura fag
g, T W ? g sTE W
& wRAT § | I9A genan @ fe agl
aqx 7y afermi @, A€t O I S A
FFTAT ATT | IT WY AL A JATIT A
are | TMT § ®W SHIEr g, a1 9%
=y wY a@ fzan s e arfEa
agt ¥ TTTT U | IAF! AT AW @A
& fag fag ond, 3% fewd w9 &1
39 sy w1 ey werdw fa s
FaT? WAY AEYET v € A v @
WX I AW WY I UG Y TN &
feara ¥ frgr 9T, &1 ¥ TR ITEY
e #% & wEAr 3

foe & @ fordswR & o g,
IHY a<H § WTOH wuTe fREET e
£ | qgelY TeETmA aE 2—

“Slum Clearance should be
viewed as a part of the problem
of urban development and all
activities relating to social wel-
fare, including the provision of
fruitful employment, should be in-
tegrated to bring about the devel-
opment of the depressed and slum
areas.”

%W grE | § 4 HEAT WATRATE
f& crr-wa3m &g #1919 IFFIHE
cafar & |9 F AT ®T &Faw I4T
ATE =17 T | WTIHT = GG "4
T FrorreY &Y % AT ¢ | WIAET
¥ W AE WA BT A1ET |
Y Ty g av |

oot fradr GeddTE a8 §—

“To start .off with, the worst
slum areas in the six cities of
Calcutta, Bombay, Madras, Delhi,
Kanpur and Ahmedabad may be
taken up for treatment”

# 7y wgar TgE g 6 qem @
v frgy e € 1w wegf g A
184-A LBD--8.
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"t & O, Afw qzam o a37w o s
2wt Tnfgw 1
gdr f\adEms § 51 T0r §—

“In order to make more eflec-
tive the Ministry of Works,
Housing and Supply’s Slum-
Clearance Scheme, which has for
its objective, the eradication of
the slums, it will be necessary
10—

(i) provide an increased finzncial
allocation for slum clearance,
especially for the cities of
Bombay, Calcutta, Madras
Delhi, Kanpur and Ahmeda-
bad;

(ii) find the entire subsidy
envisaged under the Scheme
from the Centre’s own finan-
cial resources;

(iii) set up medium, small scale
and cottage industries in
order to provide the slum-
dwellers who have to be
moved away to distant sites,
means of employment in the
new neighbourhoods; and .

{iv) acquire land in bulk on the
payment of reasonable com-
pensation and to develop it
for use in the housing and
slum-clearance programme.

BT gWTAl 91X afs wae fwar
ay o=t afeat & a7 wrge ofe-
A g A IEF AAEEE W o
¥\ g & grew § wfas =g g |
Tz agy a0 § fr ww gz dan av
w3 | gy At a0 gg ¢ & Sw ey
g 8ie aHW & en fag 9g | Wi
Iq ¥ra 9 fag ad forg A 9 fis
§ 70w & wd a% | 7 WX aur
grefan fafrex & A wg1 wwa §
fe w1g IA% AT & e 6w
g1 W mg & N g foward §
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A arerg W o § 1 I fad W
dr & | ar A 7 ghem it Aw
T |

& gefrg wa g e o foetaeaa
*t wf §, ITH WIC uTe fasig eqr I
oW IARY WHA T 7 6T w27 A |
gfx wraq AT far oY T 7= afeag)
®T WA GATT 1T W AT 17 &g
I WIS EH AFT WTAT §, 4g AIL
A& wraT WA F @A AT F1IT A
% &t $T Afraw, uF AT F7 S,
% dar of o TR e S 4w
e &%, Srea gy |

st ®o Wo waWl (FYY)
JIMETA AERT, HAX TN AT & WA
grfaeraaits W g S &1 gegare
2T =g g fF wifat 3T 19 w9
1 o faar | ox® A1y f ;9 A
W A & YA &1 ff gaw
AT gt § fr 3= e dgma F e
oA farg dur ) Wi s fawr-
foait #Y goFe ¥ ™M T | A
Y Fy oag @ wrfa e i
FTOTT XA =Y FfeqT F g A1 W
wIOr SqTH 2 G

IqTeAN  WENZG, H HAYT &7
frawft § o A9 % gag F 9 A
farerfy to wiawa @i &Y F@T A
¥ 2843 3T 98K3 W @ wuTT wAY
FYT T /T 7@E A a=dy afera) w1
A ¥ g mg—ww AR A TR
At At fawa 2 % & w7 afemy
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aferdt & opF AW W7 o7 aferat W
e w3 | wferat e A R
fex afemt st ot ar aft, oz
ITEY AT T 4t 1 AfE @ e W
TF BT FOT | T A F ey wof oy
%ﬁwﬁmﬁﬁmﬁmm
a9 ag gt 6 IaT 93w € g
Fft A IEA ¥G AT FEH W
et foar | W duea & g & I
92 HY T F A wwAT T
qear 1 IWT A @R & Fw
AFH FHIL TR A q7AE F—

st fto wo mml (qwTEYT) :
ST ¥ ary § oft 7

st Wo Wo wANL : TEF AL F
e =g

q HE A1 AR Y T A A4+
I, 7 s3fEgmw gefer & &
AR a99d, TH TAGE W &
qTaga Aol |

Ta¥ arg wed} S ATy ATE A
¥ IR K 9U At Y Agh @ A
AT T F HFT I ;A g { S
FAEC 7= &, Ag * frarfagi & &
fo wurg At St & g7 Y w¢ fog
I AR gt f TR FWA g AFA-
F oY @ & T IIrew W@y,
e Ffigde & §F IR A W
fedte s 8, w&d 7@ o w@
w1 & fF a ©x Zadz oA oF SR
X "%, fored oF feaw 8, w27 2
T ST *y aufaerges feaq o fxar
AT & AR IR TEET 4R PR Yo

w7 G wry fwar wvat @ 1 WA F

#17 Yo w9g fegar Wt aelaE
#rx wqn faoret gy & afoe &
w % 3 & 1 Ay are o g e
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T T arar @)
% wred & fr & o afedl 7 o, & w9
w7 wowY WY I T wfernt F e
i wEX g ¥ ww G Ay, § O
¢ & IF ol g ol ol gd &
gdw w<A #1  fow, ¥fwT & o W)
At At ? woer wrow vz @ fe oo
el wr fwear gawT wyrr g fw
FAAH A G A AT IR W@
Fagdl AT Wy &), WwE TN o ¥
g qrasa g W1 9T g9 6 oy
¥ areha w1 wa A faar € &9
e #Y 2 5@ I F1 WA
g Ay § A g @ E
#5ife faTt wfuw &

®YT WeX ¥ Wi 9y § fF
firel o & WX TF A FT AT @Y E
o W = & fa=re qEwe o &
<@ § ofeT gardy st ey = o
Wr &1 od g § oW I« $THEAr
Fq §, a1 T AT Lo TF 4T 2R W
gqr ¢} &9 FwW Ao & AR X
#8 w¥ ¥ AR B

“Radios and sofa settees in labour
colonies™

Went gearfy aw =1 75 & a1 IEA
o T A ooy fog & 7 weteaa
7% § f5 /Y FigF T & aE oy
AT AT RE TR § v A7 A€ qv
@ § wifs 3% o 39 & fod wor
dur aff & 1 fox X7 wwER § w9
WM o ¥ ? fafew wefew W
wu-fafes werfaw & &r off iy aad
& warer feT aff 2 9 § OF @R
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& 1 T F IAET Yo-to vy fwomr
a7 quar & W TEi o< § W ¥
ATH A WH WA NG & | AT WY
dug & oA ATORT qar weerr fe @A
vo wiowa s wag a#f &

a1 wg3 & G o aafadt 7 &
&Y ITHT fFaar ¥E w99 F w0a BT
A7 e ¢ fr ow wwO R WV SO
q@ Gfaeft 7@ ® T & e s
et ad w swe oY & gf Sfwtm
& warfas 7 & ow | s0TS o e
fawa & warfas Sfsft #  amge A
Ffafede faven & wd & 1 Afew
AR T80 awiEewdt ¥ sarge whfwet
faeew & 1 9EF Har o sy &, foar
WMafr o daraga 1 WA
F TA AT FY WOUF I T@AT TEAT
2 Ty & agm & 99 ¥ uF wTeer
At fF to—go ®TUT HTZITT FATAT &
frm A ¥ 13~9¥ &qF @< fear
2 gFaT § 1 T weT v Y% IER 9
97 Yo ¥ 07T wuT a9 g § WX
fou a@ ¥ 98 99 9@ Wt # W9AT
AT WIR qTS A=A FT THL AW W
TEAT & | IEHT HqTA SqrHTAT W W gy
TE ) OHY q@ § ¥aT A WG WETA F
T & fag srenfag e ar fe s
YT SAT TS| FT AT WA K TGT IART
arelw frar & &faw FOT 1 T8
T AT AN FAH )

st oft efafeae smasew & aw
Y g ®F & fag g famdr
méE = aferfw @t &, & Saw
QN FW@T E | FTE ML F K
AT T & 1 ¥E (e § wgr A
f& 37 wgd § W W W &,
axt g Mt FT @ § Wi =
ifgg q¢ Ik fag o gg ff FTER
¥ #7 ) s TR N feew 9H
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R o feere ¢ fe agi 9 W @
¥ syfafidfordt & o aff g7 &
wgt o< O sTEs wEwe | ag fa-
ayie @ & wsfafrer A 8 I
ft fedmaie avt A Aifen @t R
Nuw gAY wre e
$MIC & AIRT WA W EH K-
T F GFG § W qSC g §E
)| I SAN Q¥ B AT THT AT
fr ge feadr fradt & &Y ag feme 3=
FEeC AT W & 1 FTAY H wE TR
afegi § sy gR g 2 1 W
®AT TG AT aferal w7 & AT R
IEH AT FTAILT FT A AT @ AT T@A
agY & AW G, qgF ATAAT AEAT
@ afed § ®@ a9 ATy 9@,
qf Tanfx & AW gREAT & 1w
M R 2@ A WeE! SR ga
faar 7 @

It excites horror rather than beauty.

q# o= & fF us & ag gEarw
wo WY @ Ag & we o wWe
wEX * AR s fF T wgw W

ot femr oY 4 w3 39 5 o w=ht &
waw A & 1 Qdr sfeml & wwi
e T g gt § g € W,
trioafe xefs @t T
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AFTTWE 1| W1 AT FTAY F T
1 & fore 2w ST go@ 74 f 7
wer a1 5 7% o= fagr o afeg
a sy g woem fF @ gAd we-
greeifa® 8, 9 avg ¥ agl e ¥
ga & WX IAF w=T qrY v g v
§ fe a4 ag ® w@d AW AW
fem o & st faefr a|T wT @
g g & A A g/ ©F g
Tt & 99 w7 A7 e 9 Tl 9%
1 frd g e, famwd g7, oy
ga W faafaama ga a==) # v
wa AT AT g O grea § av A
o e frr ag ¥ X AR E
W AT I x| ara ar § fF feoa
w ww fwar o 1 0 fgd & wEer
ar 7 et wear § e & WA
AT WIONT ST AT wied
fefm daadfa foar § o &
I @ afnt § @R oaEi A
wgn fe xgre W@ At § W W
e &0 At & ®g 3B —
THT TR T FOT WG W g A
o W & v o wge Wk & ¢
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Wl gowr Wy (g
wTEfIT) © TS wEIEE, Y wfei
NaFaERNaa 2 ot ¢, 18
aga AW A § 1 o ¥ e o
® TG AT AT 1 IH FAAT HT N
wrEl # aEe ¥ e W oW A
g8 A FrAId Fr ag o faar @&
t 1 8 ¥ F e et W ot
aral # &, AWy gy wraw frdm
WA, ©F = A qa TG E, 7R
& ot afeadt £ fardr & g€
2 9T 9% W § SyEr AT 9
#qife $g s9ar a1 qg7 & IIT TF
9T WA Aaa faar @ & owie 39
aga & A, forady aefic & gz &
ATAA TE T AEAT T A 99 0=
f & Ju% fad g g 1+ 7 a@ #
T T ¥ g g5 o @ f5 ot
% A 31 A afedt FTEEA g
gY&®T | Ug W F g Fu% § 1 I
Agqr 7T T F AT Z1A gq AY WA
A N for T T
g, M #1 ag ¥ 7w f1v Ay
qe W 1 A T AT FL AFAT HE
g A P F TV T@eIg AT &
fad aad &1 FeT AR gTw F 7
waaT Araq faar w§ 1 gW oI wT
VT F A4 & 7 HY IANL et v
X" Frar g ST F73T A5 IT ¥
TFEA wrgw WAy

qaT & fq o7 39 ¥ T ¥
w ! R qferw g 1 907 A @
WA far dag e adrama 21 wawan
& fod wgt woe © W S
T Wi ¥ g o et wd
e & fool, aeaE, wwre, dee,
wgaEATs § G4y afegt & gert W
W T ST R ) & 1 F Ay Wy
fir W= o 7 o v g vy v
T gTETC  ©F WEW Iorn wifed |
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#Y 1 off e o i 1y W 1w
gorf ¥ W | ¥ W W aE T
s Al W E ) @A T N § oA
g afeat gt ¥ 9y & aga s
ars gRiY ¥ 1 e fag f Fy s
anfed |

agl FE T ET Y aferat #
T AT & qgl IN W @
Tifgq f& 37 Wi &Y A wfsamear g
3 3T & | w=g W% gL WEW AT
fad 90 wgt wa wrntaar 99, T3
wo fam, oy, wsg TR A &
A g1 | 9% fod g e Iuril
T TR & | AT IR fAg g@w
Ef g ar =g Y ' die w1 e
# fF g7 3Tt ST WEl 9% A ™
FH | ATE ITH! {FaA & 0g qww
Z, at frad ot &Y gfang &, dfee
e IF qrg Gu1 g g A FAST
a6 ¥ ATE agA FH AT AT
ug 99 AT G T AV A A
TEt Tfgd | §E AW AT qW fawq
AT F IH &1 /YT {AEr agi 93X q9
Faar wiefeqi & « & &r Iy
arfear ff a8 sgh wWifs wd
frfiggaft gt &) A aar
fe faas i & yferar & o =T
g FHaT 9t | ARl qX AT &% g #1007
aqTT 72Y qr, forad o g afem @
a1 | oY WF AR @Y € IFAE &
fooedt &Y a@r T weEW WA
ooy Az A AN AR | TF IS
N giafeai & g avs fama T &
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frare wdr v FA § 1 7% IR A
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%1 I fowrar s off A ot
7 ¥ | XF uEgw W & AvfesT &
forgd Gt wfermeat mlf &y ifem
W s gy i FET WY I g
fow & wiT ag weroETdY swAeat
# wift &, T I oft Sfearear €

I fad gx < agfoad agema o
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wifkd | Afww fnz A @ o w1 v
wga womy § 1 e $F far am ?
AT qg ga & % o et @ -
TOAT & VAT { WO & ST WAy
¥ oy WL wrEEd § | SO ey
ot fr ox = ferdle A am &
HEqT $TAR FT & AT | A7 T oy
g & yfers ad w0 w1 T
w1 gfaa w2 | Ja% wix faw ol
%1 afeady fad o w9 frwe
¥ A §FAT ¥ IE FA & € F Y-
fomar & arfr wifer 1 wga ¥ O
wET & 5 wT R aare & 9w
AT g FF T FL & I TH $ET T0@S
§ 1 agn € sgfafasfadto § Ot &
a & & fFEraE w1 $TH § T AR
g afmdar sgm fe sty 9@z
afeady Tadde 3T &, 9§ €T wY
A 2T g &, I TS AT A
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2 I qg o™ § gwar & feeel
t, gt era g Afes alfiw fawr ar
7 1 faeelt § o Fai foer swdT &0
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IAE qgy gatrEar € g 1 W
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g {t ¢, 7O meT €, TUR wNE
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Tawy fear g 1w Aoy WY sE
TR & W uy o¥ § W @Y
var AT gWT § fw oAy &7 8
w= & A€ & 1 OF T ¥ 7EL W
N aos o 7@ X1 FwAT | ATOR-
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WH ¥ R Y Y W oEwh A f@d
& IEd A¥ W | e feesie off
gr 1wty B Tt #t acw s
¥ Wi WK g AW oY 82 mec €,
ITHT ATH SqT AAT AviEF | G¥ Ay
B e g g Oy § ¢, foeey sy
{ W & wivww 31 xwieg 99 gl
9 WA e frwty &1 5w g
¥ 371 Wifge Wi agi & e
sy ¢ &

@A € qR fAdga w7 &

The Minister of Law (Shri AL K,
Sen): Mr. Deputy-Speaker, 1 welcome
this debate if only for the fact that it
focusses the attention of this House,
and through this House, of the whole
country, on a problem which vitally
affects the life of our nation. It is
not the physical discomfort of a slum
life which worries me particularly so
much, though a good deal of stress
has been laid in portraying for us the
physical infirmities of a slum life.
They are, no doubt, there, 1t is the
spiritual and mental degradation
which a silum life causes which to
me, appears to be a far greater source
of worry for the future of our nation
than anything else. I refuse to believe
that a child can grow up into & vigo-
rous, healthy and useful citizen if he
is born and brought up within the
surroundings of a slum lfe. It has
been proved by the history of other
countries; and our country offers many
examples of how decent citizens sulk
to degraded life and how humanity is
humbled when it is made to live in
these surroundings.

After all, the physical life has its
own impact on our mental and spiri-
tual bearings. And it is nowhere more
significant and meore pronounced than
in the slums. That is why we have
endeavour to bring this to the fore-
front, namely, that the problem of
slums is not merely a problem of
houses, roads, lights or the ather
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physical comforts which we may like
for ourselves; but, it is a problem of
planting good life, planting decent life
into areas with surroundings which
make it impossible for decent life to
thrive. And, it is that human approach
which we want to stress not only in
this House but for the whole country;
and that the necessity for clearing
slums or for improving slums is more
for the purpose of building decent life
in these areas than for bringing the
physical comforts to those who are for
the moment denied these. It is, there-
fore, that we have tried to prove that
it is not merely by offering better
houses and better roads that we shall
achieve our objective but we shall also
have to bring into those areas the
elements which make for a better
spiritual life. And, that is why we
have stressed the element of commu-
nity development in those areas, and
we have conceived the entire problem
of slum areas as really a part of the
problem of urban development, urban
development in the fullest sense
of the term, development not only
of the physical amenities which every
citizen ought to enjoy in a free and
democratic country but those amenities
especially which will make him a
better citizen which will allow him to
realise his best self, which wil] make
a man out of him so that the nation
enjoys his life and his vigour and he
gives his best to the nation.

Once it is accepted that the whole
problem of slum is a problem of urban
development, of building better life in
the cities where slums have grown up,
then, we are not so much bothered
about the history or the causes which
have led to the growth of the slums.

The hon. Member who moved the
Motion, Shri Rajendra Singh accuses
us of not going into the details about
the conditions and causes which have
led to the development of slums. We
have mentioned that it is not necessary
nor proper again to traverse ground
which has already been covered by
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other reports. We have in fact refer-
red to other reports which have fruit-
fully and elaborately analysed the
causes which have led to the growth
of slums. It may be of great historical
interest; it may be interesting as a
piece of antiquity; but, it will not help
us in approaching the problem for the
purpose of solving it.

We are more concerned with the
pragmatic approach, namely, how
quickly and how much effectively we
can remove this scar from our body
politic so that never again shall we
allow millions of our citizens to lead
a doomed life, and never again shall
we be reproached for not proceeding
quickly and vigorously with the era-
dication of such a fell disease. It is
only for that purpose that we have
stressed more on the pragmatic side
of the problem, namely, how best to
tackle it in the short period and the
long-term period, for as the hon. Mem-
bers have themselves expressed, on
the floor of this House today in the
course of the debate, the complete
eradication of these numerous c¢an-
cerous growths which have taken their
routes in every city would not be
practically possible within the short
period.

The financial implication is very sig-
nificant. The hon. Member who moved
the Motion had quoted the figures
given by the Patel Committee, neces-
sary for the complete eradication of
the slums in all the cities and towns.
It is no use trying to flatter ourselves
in the belief that these large sums
would be forthcoming in the near
future. Keeping, however, the long-
term objective in view—lest we might
forget our duty to the nation and to
our own people—we must formulate’
for ourselves short-term plans so that
these areas may et least be made fit
for human habitation and they may
breed better citizens. Therefore, the
physical surroundings have to be
improved, if not by eradication, by
other processes which will at least lay
the foundations, as I said, for better
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life in those areas. That is why the
problemn of slum improvement has
been stressed by us in the report, as I
conceive that it is only by pursuing
the objective of slum improvement
in the short period that we shall suc-
ceed in tackling the problem with any
sizeable impression. Of course, we
should never lose sight of the long-
term objective of complete eradication
of the slums and for fitting them into
the master plans for every city.

As I said, it is not merely by offering
these physical amenities that we shall
improve the slum areas or the life in
those areas. We have advocated the
adoption of the concept of community
development in the urban areas; and
we conceive that for the purpose of
building up healthy community life in
these areas, a good and solid economic
base has to be created.

It is true that in many cities the
slum dwellers are possibly fruitfully
employed though our survey, how-
ever, imperfect it may be, has shown
that in cities like Calcutta the prob-
lem of unemployment is very acute in
the slum areas and in other cities like
Delhi the problem of under-employ-
ment is a very serious problem. With-
out providing an economic base, you
cannot create healthy physical surro-
undings. You may build good houses
and good roads. If people are either
unemployed or under-employed,
houses will not give them relief, roads
will not provide them with any decent
life. 'That is why we have tried to
formulate an economic base for com-
munity life in the cities, which econo-
mic base is primarily provided by
agriculture and other rural industries
in the rural areas, and we have tried
to link up this concept of creating an
economic base along with the other
projects which have been advocated
for improving the slum areas.

For everything money is necessary,
and the hon. Members can see from
our report that even the original allo-
cation had to be pruned with a view
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to servicing the exigencies of the Plan.
We have advocated additional allo-
cations whether by way of diversion
from other sources or by way of rais-
ing fresh revenue by additional taxa-
tion which would not impose steep
incidence but would, at the same time,
yield substantial revenue.

These are the suggestions made in
the report. The basic ideas have been
summarised at page 30 of our report.
I venture to say that from what has
been said in the course of the debate
here today, I am convinced that our
basic ideas have appealed to this
House. Nothing has been said con-
trary to the basic ideas we have sought
to formulate. We have said that slum
clearance should be viewed as part of
the problem of urban development
and all activities relating to social
welfare, including the provision of
fruitful employment, should be inte-
grated so as to bring about all-round
development of the depressed and
slum areas. The State Governments,
the local authorities and the Central
Government spend large sums of
money on various services in each
slum area, such as, on education,
health and various other services. Yet,
since they do not get integrated and
focussed, their effect on the chosen
areas do not appear to be very appre-
ciable. That is why we have said that
the resources of the local authorities,
State Governments and the Central
Government must be pooled and inte-
grated within chosen areas se that
maximum results may be obtained and
those areas may bloom forth into new
urban areas. That is our programme.

Shri Sinhasan Singh (Gorakhpur):
What are the difficulties in implement-
ing these suggestions and what steps
are you taking to get them integrated?

Shri A. K. Sen: That is outside the
scope of this debate; possibly on a
future occasion we shall have occasion
to discuss it. We are now dealing
with the recommendations. What Qifff-
culties there would be in the imple-
mentation—-that is a different matter
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aliogetber. The next thing we have
said is that ome Ministry in charge of
urban community development at the
Centre should be entrusted with the
responsibility of co-ordinating and in-
tegrating the activities of other Mini-
stries which, in one way or another,
are already functioning and spending
money on different activities connected
with urban development including the
work of local authorities and State
Governments. Then, we have said
that this approach should be tried in
the big cities first. It is true that
amall cities should not be forgatten.
But the resources are limited and
trials have to be initiated in chosen
areas. That is why we have advocat-
ed this approach. It is not that we
have ignored the small towns. They
have been very much in our minds
and once we succeed in the bigger
cities, I have no doubt that, sur work
will automatically extend to the
smaller areas and will certainly suc-
ceed there as well. The next is the
provision of the economic base by the
setting up of small and medium indus-
tries so that a stable economic base
js created for the urban population
without which good houses, good roads
and good lights would be of no use
whatsoever. We have also said that
we should try, while implementing
the slum clearance and improvement
schemes, to localise the people living
in the existing slum areas and settle
them as nesr as possible to their
original habitatians. Even if any master
plan for slum clearance is initiated to
draw out the population from certain
areas, it must be attended with the
provision for cheap transport. We have
also stressed the prevention of the
further growth of slums by trying to
spread out industries from the heavily
concentrated areas by setting up—we
have not used the term—satellite
townships or things of that sort. They
would really provide a brake against
the flow of population streaming
inte the heavily congested areas. An
hon. Member has mid that we have
not dealt with the problem of the pre-
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ventlon of fyrther slums. I think
bave laid grest stress on this probl
in unmistakable terms. First of all,
master plan should be prepared in
which all schemes for glum clearance
must be integrated. Secandly, suitable
regulations have to be enforced so
gha:thcmter:phn may not be
infringed.... -

L

B

Bhri S. M, Banerjee: The hcn. Minis-
ster has stated ab.ut the mmaster plan.
There is a master plan in Kanpur and
I had mentioned that. May I know
from the hon. Minister whether the
Central Government will provide
f!.tnds for the successful implementa-
::n’ of the master plan where there is

e/’

Mr. Depaty-Speaker: The Central
Government shall have a master plan
{or all these and they will be fitted
into this.

Shri A. K. Sen: All plans must be
adjusted to the aveilable resources
pooled together from the Centre,
States and local authorities. 'The
Centre cannot be the only source for
providing resources. That is exactly
the idea which we have tried to demo-~
hsh._ The primary responsibility for
the improvement and clearance of
slums rests on the State Governments.
Let it be made quite clear that we do
not want o impose ourselves in areas
where the State ought to bear the
Primary responsibility and we feel
that from Delhi we cannot run any
slum clearance schemes in the other
big cities. That is why the idea of
community development in these areas
has been stressed so that the move-
ment may spring from within those
areas started by the authorities there.
The Centre would certainly be willing
to share the responsibility of guidance
and aid in whatever form it in poasible
consistent witl} the other demands. It
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be a master plan and that it should
be pursued and implemented.

These are the basic features of our
report. 1 am happy to note that noth-
ing has been said today to give
me the impression that our basic ideas
have not been accepted. ... (Interrup-
tions.)

An Hon. Member: Not the recom-
mendation about additional resources.

Shri A. K. Sen: The means by which
additional resources are to be raised
may not be accepted but that is a
different matter. We have thrown
suggestions for the purpose of collect-
ing additional resources for the imple-
mentation of the suggestions which
we ventured to put into the report. I
personally feel that we must persist
vigorously, consistent with the resour-
ces available to us, with this work of
slum clearance in the short period
because that appears to be more prac-
tical and possibly easier to achieve
than the long-term objective of com-
plete eradication of all the slums in
the cities. We can only do so if we
integrate our various activities in the
fleld of education, health, town plan-
ning, etc. by the local authorities, in
the field of industries and other acti-
vities. It is only by the process of
integration that we can create a sizable
impression on the problem within the
next few years. If the activities are
diversified and not geared together
and focussed on particular chosen
areas, the total impression cannot be
effective. That is exactly what we
have endeavoured to indicate in our
report.

Before I resume my seat, I ence
again express my gratitude to the
hon, Members who have taken keen
interest in this problem which is, as
I have said, a matter of vital interest
for the future of our nation and it is
the duty not only on the Centre but
also on the States—a duty which we
owe to these citirens whom we have
guaranteed equal rights and a duty of
providing the minimum amenities of
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civilised life—not only physical ame-
nities but also other amenities to
enable them to lead a befter life, to
produce better citizens who will em-
ploy themselves usefully for the service:
of the nation. I hope that the interest
evinced by the House will never wane.

17 hrs.

Shri 8. M. Banerjee: I want to know
whether the report has been accepted.
I do not know whether the report has
been accepted by the Government
in toto and if not whether a portion of’
the report will be accepted. The Min-
ister of Law has not said anything
about it. We do not know.

Mr. Deputy-Speaker: Does Shri
Rajendra Singh want to say anything?

The Prime Minister and Minister of

External Affairs (Shri Jawsharial
Nehru) rose— )

Shri Rajendra Singh: My hon, friend.
Shri Banerjee has raised a very perti-
nent question. After the hon, Prime-
Minister gives his reply, I would
reply.

Shri Jawaharlal Nehru: Well, Sir, 1
want to be quite frank to the House.
The report has not formally appeared.
before the Government yet, The reason
really is that we wanted it to be con-
sidered by the Planning Commission’
fully first. Of course, there is no
doubt that the Government is in favour
of it. But it has to be examined in
detail, and that is what the Planning
Commission propose doing; and we
asked them to do it and send up their
comments. Then the Cabinet will
consider it. But I can assure the
House that broadly speaking, of course,
it is accepted. But how to give effect
to the details of it and all that remains
to be seen.

Mr. Deputy-Speaker: The discussion:

is over. The House stands adjourned’
to meet again tomorrow at 11 O'clock.

17-02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tweadby, tha
16th September, 1957
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WRITTEN ANSWERS TO

ORAL ANSWERS TO

QUESTIONS

$,Q.
1!3?2
1223

1224
1225

1227
1228

1230
1232

1233
1234

1235

1237
1238

1239

1240

1241

1243
1244

1245
1246

1247

Subject

Incidents of ‘Alarm
Chain' pulling.

Afforestation in Delhi

Effect of Foreign Ex-
change on Road and
Bridge construction

Mational Highway

Inland Water Syutem
in Orissa

Issuc of special stamp
for children Fund

Non-Utilisation of
water . B
Ship“‘M.V. Rajkumar”

Failure of crops in snow
covered areas

Sharavathy Hydro-
Electric Project

Decp Sea Fishing

We fi:¢ of
Scamen

Coal loading plants
at major ports. .

Transfer of postal Em-
ployees to Km.'n-
mandu .

Agricultural Research
Training in Madras

ndian

Jute crop

Thefts in G.P.O. Nr.w
Delhi "

Flies in Delhi

Mational Haghw:y No.
34.

Railway Workshap
at Bongaigaon .

1:4548\1ﬂ>hr of wheat to

1253

our Mills
Surpll\;lof whest to Rol-

our Mills

.S.N.Q.
No.

11

Iz

Charging of extra fare
on account of diver-

sion .
Diwali Tnvdlmg con-
cessions

.

CoLUMNS

6327-29
6329~31

6331~33
6333-35
6335-38

6338

633842
6342—43

634346

6346-49
6349—50

6350—51

6351—s52

6352—53

6353-56
635658

6358—59
6359—60

6360-62
6362-63
6363—64

6364-67

63677,

6370

6327-70

QUESTIONS - . .

S.

a5,

1226

1229
5231

1236
1242
1249

1250

1251
1252
1254

1255

1256

1257
1258

1259
1260

1261

1262

U. S.
Q. Nos.

2000

Subject

Certificates for Sche-
duled Castes and
Scheduled Tribes
Candidates

Sugar Industry .

Maritime conventions .

Wheat c.onturnpuon
in Kerala

Factories and Mlma
mum W ages Act

Consolidation of land
Holdings in Delhi .

Steamer  service bet-
ween Palezaghat and
Mahendrughat

Bombay Steam Naviga-
tion Company

Seed muluplu.anon
farms

Perambur Railway,
Workshop, Madras .

Coordinatom b \
road transport, road
construction and ma-
nufacture of vchicles

Bridge over  River
Ghagra at Dohrighat

Train derailment

Scientific mcentive
Schemes :

Chemical  Fertilizers

International Con-
vention of the Inter-
Governmental Mari-
time Consultative
Organisation .

Purchase of Tractors
by C. T. O. .

“‘Grow More
Campaign

Interim relicf for daily
rated labour at ma_:o:
ports.

Food”

Mental .Hospltﬂs in
India .

Forest development in
Bombay .

Road ¢ over rivet
Godsvari at

Late running of Dcc-
can Queen .

6574

6371-68435
Corums

6371
6372
6372

6372—73
6373

6374—75

6375
6376
6376—77

6377

6377—78

6378
6379

6379—80
6380—R1

6381
6381—82

6382

6382—83

6383
6383—44‘

B384
6384-55;
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WRITTEN ANSWERS TO
" QUESTIONS—contd.
U, 5. Q. Subject

No,
2004

2008

§

§

2012

20138 Bridge at

2014
2015

2016
2017
2018

2019

2020
2021
2022

2023
1024
2025
2026

2027
2028

2029

1030
2031

2032

Empl yment potential
ransport and
l'.oad construction
Amenities at  Kanta-
banji Railway ~ Sta-
tion . g
Payment of s'nﬂ‘ on
South Esastern Rail-
way . :
Scheduled Castes tnd
Tribes in Community
Devclopment
Railway concessions for
Dushera Festival
Security deposits
Second road bridge
on river Yamuna
Water power resources
of Yamuna
Supply of water in
Mabhindergarh Dis-
trict, Punjab "
the level
crossing in Rajpura

Urban Water Supply
Scheme in Punjab

Gonds shed at Ateli
Railway Station

Fodder shortage

Seed Farm in Delhi

Canal water supply for
Alipore Block, Delhi

Fire at Jharia Ratlwly
Station :

Wooden sleepers

Minor irrigation

Late-runnin ofDe!hl-
Lucknow Express

Incidence of Toxopln-
mosis

Irrigation  Projects
Sion Post Qffice

Barnagar (M. P.) Rxll.
way Station .

Sweet potatocs

Ravalgaon Sugu Fac-
tory, Nasik

Development of me
Ports . . )

Nagpur Express

Wells in Adra Railway
Colony . .

Swff’ und:.rl District
Samastipur

.

[Damy Dacsar]

CoLuMNs

6385

6384

6384

387

6387
©387- R

6388

6388-89

638990
6300
6390
6391

6191~92
6392

6392-93

6393
6394
6394

6395

639596
63¢6
6396-97

6397
6397-98

6398

6398-99
6399-6400

6400-01

6401-02

WRITTEN ANSWERS TO
QUESTIONS—conutd.
U,5.Q Subject

No.
2033

2034
2035

2036

2037

2038
2039
2040
2041
2042

2043
2044

2045
2046
2047
2048
2049
2050
2051

2052
2053

2054

2055
2056
2057

2058

2059

2061
2062

Science of river train-
ing

Loan to fruit growers

Fishery Tm.mnu Ins-
tirute

Remodelling of Snbu-
mati Railway Yard .

Suicide by ShriB. K.T.

Iyenger in Railway
ce . . .
Gazetted Officers of
the Railways .
Supply of uniforms to
Railway Employees
Railway uniform Com-
mittee '
Co-opcrative Someucs
in Tripura .

Merchant Nawnuon
School . .
Boundary Wall

“'Sea  Island Cotfon
Scheme™

Hindustan-Tibet Roed
Railway Protection

Force on Nurthem
Railway

Poppy Heads

National Savings Cer-
tificates .

Freight Rates

Construction of Cha-
karata and Tuini
Road .

Shortage of dnn.hn;
water in Punjab

Public Call Offices

Holiday Homes for
Railway Employees

Community Develop-
ment and N.E.S.
Blocks in  Jammu
and Kashmir State .

Mobile cinema vans

Revenue stamps

High Precision Har-
bour control Radar
system .

Departmentalization of
ood marksmen at

owrah . i

Const uction of wm-k-
shop

Puw:get:hnttln

Postsin S.E. Railway .

Railway Staff

CoLuMNSs
6402-03
6403
640304

€404~05
6405
6475-06
406
6406-07

6407
6497~08

6408-09

6409~10
6410

f410-1x
6411-12
G412

€412-13
€413

6414

6414
6415.
6415-

6415-16

6416-17

6417
€418
G419
64190
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WRITTEN ANSWERS
QUESTIONS-—contd.

TO

U. 5. Q. Subject

No.
2063

2064

2065
2066
2067
2068

2069

2070
2071
2072

2073

2074
2075
2076

2077

2078

2080

2081

2082

2083

2084
2085

2086
2087

%gﬂding of Class I1I

sts on Railways .
400 Down Moghal-
sarai-Patna Passenger
‘Wireless Operators .

Late running of trains

Road-Bridge overriver
Bhogdoi

Closure ‘of Bcd,l.g Stl-
tion .

Waiting rooms at_sta-
tions on Poona-Bnn-
galore line

New Railway lines .

Railway crossings

Regional Headquarters
on South Elslcm
Railway

Non-Scheduled
lines .

B:lonia Au-pon

Gazetted Officers

Reservation of com-
partments  for lndy
travellers

Community Dcvclcrp—
ment Equipment

Railway Training
School, Chandausi

Quarters for P, & T
Employees

Air

Quarters for R.i.l[wny
Employees

Drinking water at Kan-
gra Station

Women employees in P.

& T. Dcpartment,
Himachal Pradesh

Staff in the Ministry
of Community De-
velopment "

Derailment of
near Cuttack

train
Bridge over river Jamu-
na near Kalpi .
Railway Stations
Gramsevaks

Charkhi Dadri
on .
Canteen in Integral

Coach Factory  at
Madras . s

Sta-

[Datty Do)
Subject
CoLoMNs  MOTIONS FOR ADJOURN-
MENT ' . . .
The Speaker withheld his
6419-20 consent to the moving of four ad-
journment motions glven notice
6 of by the following members
420 regarding a statement reported
6421 to have been made by the Minls-
6421-2 ver of Finance ducing a radio
e the tolunds 5 Quemoy
¢ to the 1s 8 O emoy
6423 ana Matsu :—
€423 Sarvashri Hirend:a  Nath
Mukerjee, D.A. Kattl, S.M.
Banerjee, K.T.K, Tanga-
6423-24 mani and Braj Raj Singh
6 PAPERS LAID ON THE
6‘24““ TABLE . - . .
-2
5 The following rapers were
laid on the Table :—
G425-26 (1) A copy of each of the
following Notifications under
6426 sub-section 53) of Section
19 of the Delhi (Control of
G427 P.uit;:ingk Operations) Act,
6, 1955, making certzin amend-
427 mentsto the Delhi(Contrel
of Bullding Operations)
Regulation: 1—
6428-
ol (i) S. R. 0. No. 2777 dated
642 the 24th November, 1956
9 i) S.R.O. No.1710dated
6 the z2sth May, 1957
429-30 (iif) S.R.0.No.3063 dated
P the 28th September, 1957
430 (iv) S. R. O. No. 3823 dated
the 3oth November 1957
6430 (2) A copy of the Himachal
ra)'cgl dSr:ed Paqtamlgﬁh;:a
1 rol rder, 193~ publis
843 in Notification No. G.S
7<8A dated the 29th Ausur.t.
1958 under sub-section (6
6431 of section 3 of the Essenti
Commodities Act,195s.
(3) A copyof each of the follow-
6431-32 ing otifications, under
sub-section (3)of Section 133
of the Motor Vehicles mak-
6432 ing certsin amendments to
the Delhi Motor Vehicles
6 Rules, 1940:—
43233 (i) Notificction No. F.12f
6433-34 1 ﬁofes.MT,anme dated
rd September, 1958
6434 publ?lhed in Delhi Gazet-
6434 (i:) Notlﬁmion No, 13/

6434-35

;‘sang'rmous dated
e tember, I
pubf ep 3’5‘-

zette,

6378

Coyomrs

643545

6455-56
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MESSAGE FROM RAJYA
SABHARL - . . . 64%6-57
Secretery reported a message

from Rajya Sabha that at its sit-
ting held on the r1th September,
1958 Rajya Sabha hadagrec d with-
out sny amerdment to the Banaras
Hiudu University (Amerdmert)
Bill, 19«8 passed by Lo¥ Sebha on
September,19<8 .

CONVICTION AND ARREST
OF MEMBERS . 6457

The Speaker informeg Lok-
Sabha that he had received tele-
grams from the District Magis-
trates of Barabanki and Kheri
Lakhimpu; respectively re:

(i) the arrest and conviction
of ShriRam Sevsk Yadav
on the 12.h September,
1958 for contempt of
court.

{ii) the arrest of Shri Khush-
waqt Rai on the 14th
September, 198 in con-
nection with food agi.a-
tion.

{Daxty Dumer)

BILL UNBER CONSIDERA-
TION . . . i

Further discussion on the mo-
tion to consicder the Merchant
Shipping Bill, as reporied by
u-.epf oint Commitiee and the
amendment for re-committirg
the Bill to Joint Committee,
continued, The discussions were
not concluded.

DISCUSSION ON THE RE-
PORT OF ADV!SORY COM-
E ON UM

Shri Rajendra  Singh raised
a discussion on the Report of
the Advisory Commitice on
slum clearance. The Minister
of Law (Shri AK. Sen)
replied to the Debate and the
discussion wus concluded.

AGENDA _FOR TUESDAY,
16TH SEPTEMBER, 1gs8—

Further discussion on the
motion (o consider and passing
of the Merchant Shipping Bill
as renorted by the Joint Com-
mittee and the rmerdment
for recommittsl of the Billto the
Joint Committec,

6580

6458—5515

651572



